BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI
O.A. NO 126 OF 2021

IN THE MATTER OF:
M/s. Sri Mahalakshmi Hatcheries

..Applicant
Versus

Union Of India & Others
..Respondents

VOLUME 4

INDEX TO TYPED SET OF DOCUMENTS FILED BY RESPONDENT NO. 7

S.No. | Date Description Page

1. | 06.02.2013 | Copy of Business Standard Article titled | 1-2
“Japan rejects 28 shrimp containers from
India”

2. | 25.10.2017 | Copy of Indian Express Article titled “EU turns | 3-4
down antibiotics-laced shrimp shipment”

3. 119.12.2017 | Copy of Times of India article titled “AP | 5-6
Pollution Board to study impact of effluents on
marine life along coastline”

4. |10.10.2018 | Sale Deed between M/s Krishnapatnam | 7-32
Infratech Limited and Respondent No. 7

5. 116.10.2018 | Encumbrance Certificate of Krishnapatnam | 33-46
Industrial Area Survey Nos. 397, 401, 402,
403, 676, 681, 682, 683, 700-709,
Kothapatnam (V), Kota (M) SPSR Nellore.

6. | 25.09.2020 | Analysis Reports of the 5™ Respondent for | 47-48
samples collected from Respondent No.7

7. 1 03.11.2020 | Report of the Committee, appointed pursuant | 49-319
to orders of the NGT(SZ) in original
Application Nos. 114 to 122 of 2020, on
Impact of Shrimp Cultivation on Agriculture
Paddy fields and Environment in Chittamur,
Kota and Vakadu Mandals in Gudur Division of
SPSR Nellore District.




8. [ 23.11.2020 | Routine Inspection Report by Respondent No. | 320-325
5

9. | 04.02.2021 | NOC issued by Respondent No. 4 326-331

10.| 05.05.2021 | Common order passed by the Hon’ble High | 332-333
Court of Andhra Pradesh and Telangana in WP
43661 of 2017, 23134 of 2011, 31088 of
2016, 43830 of 2016 & 43937 of 2016.

11./ 17.06.2021 | Inspection report by Respondent No. 5 334-356

12.| 28.06.2021 | Environmental Clearance granted by SEIAA. 357-364

13. Pre-Feasibility Report related to the proposed | 365-391
project

14. A Copy of Research Article titled “Studies on | 392-396
Socio-Economic  Profile, Problems and
Constraints of Shrimp Farmers in Nellore
District of Andhra Pradesh, India” published in
Asian Journal of Science and Technology.

15. Details pertaining to Inlet seals of Guard | 397-399
ponds, Lock & Key System, PTZ Cameras etc.

16. Photographs of the Bioassay testing facility of | 400-401
Respondent No.7, for treated effluents

17. Photographs of the Hatcheries and tabulation | 402-436

with details of correct coordinates & location
of the Hatcheries and distance from land fall
point

Dated at Chennai on this the 9t Day of August 2021.

W

COUNSEL FOR RESPONDENT NO.7
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326 | THIRUMURY| 16318 | 228 PATTA ves  [SHAK YES IF SAME MENTION AS SAM| WET LAND | NO VARASATHVAM
i SATHYANAR
327 | THIRUMURU | 3492 09 PATTA N0 lociani NO AYANA NODOCUMENTS  HERLAND (4  NO DARAKASTU
_REDDY
:’:":'("')' PURUSHOTH
328 | THIRUMURU | 3082 168 PATTA wo |7 | ves [ AmReov | Nopocuments |weriano| No VARASATHVAM
Hi gopal (A) (REASE)
|YARRAMAT
HI BOYANA
(¢) PURUSHOTH
329 | THIRUMURY| 3082 003 PATTA NO  |YARRAMAT| yes | AMREoDY | NoDOCUMENTs |WETLAND| no VARASATHVAM
{ (LEASE)
MARUHAN
s1 (A)
SHAIK
KALESHA
(P) PURUSHOTH
330 | THIRUMURU | 3083 128 PATTA NO  |VARRAMAT AMREDDY |  NODOCUMENTS |WETLAND| NO SADABAINAMA
HI (LEASE)
BALARAMA
LAMIAL
SHAIK
KALESHA
P) PURUSHOTH
331 | THIRUMURU | 3083 054 PATTA NO 7| YEs | AMREDDY | NODOCUMENTS |weTLaND| NO SADABAINAMA
HI (LEASE)
[SLLAL
1 }gi“.",.
SHAIK
ABDUL
SAHEB (p) PURUSHOTH
332 | THIRUMURU | 3084 063 PATTA NO  |varramat| YES | AMRepoY | nNoDOCUMENTS  |wETLanD|  NO SADABAINAMA
HI (LEASE)
MARUHAN
SLLa)
LEBURU
IKRISHMALA SATHYANAR
333 | THIRUMURU | 3062 0.41 PATTA no [H(P) YES AYANA NODOCUMENTS |WETLAND| NO SADABAINAMA
R REDDY
MUNUSW
AL
AV PADMAKAR
334 | THIRUMURU | 3063 033 PATTA I s (S REDDY NODOCUMENTS  |WETLAND| mNO VARASATHVAM
(LEASE)
ELURU SATHYANAR
335 | THIRUMURU | 3064 0.68 PATTA NO  [RAMANAIA|  YES AYANA NODOCUMENTS  |WETLAND|  NO VARASATHVAM
l!l REDDY.
P SATHYANAR
336 | THIRUMURU | 3065 153 PATTA I s (R AYANA NODOCUMENTS | WETLAND|  NO SADABAINAMA
REDDY
LINGAMGU SUDHAKAR
337 | THIRUMURU| 3201 121 PATTA NO  |NTA YES REDDY NODOCUMENTS  |WETLAND|  NO RSD KONUGOLU
(LEASE)
PEDAPALE SURENDRA
338 | THIRUMURU| 3203 055 PATTA no M YES REDDY NODOCUMENTS  |WETLAND| NO VARASATHVAM
SRINIVASU
i (LEASE)
:’:D“P"'" SURENDRA
339 | RUMURY | 3204 1.87 PATTA NO YES REDDY NODOCUMENTS  [WETLAND| NO VARASATHVAM
(LEASE)
Ly
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‘I's'th
KALESHA
SAHEB (P) PURUSHOTH
340 | THIRUMURU [  310-2 0.54 PATTA NO  |yARRAMAT| YES AM REDDY NODOCUMENTS | WETLAND| nO SADABAINAMA
HI (LEASE)
MARUHAN
SLLA)
SHAIK
KALESHA
SAHEB (P) PURUSHOTH
341 | THIRUMURU |  310-2 0.51 PATTA NO  |yaRRAMAT|  YES AM REDDY NODOCUMENTS | WETLAND| nO SADABAINAMA
HI (LEASE)
MARUHAN
SLIAL
YARRAMAT
HI
BOYANA(P) PURUSHOTH
342 | THIRUMURU | 3103 0.2 PATTA NO  |YARRAMAT|  yES AM REDDY NODOCUMENTS | WETIAND| nO VARASATHVAM
HI (LEASE)
BALARAMA
H
YARRAMAT |
HI
BC A\(P) PURUSHOTH
343 | THIRUMURU | 3103 0.95 PATTA NO  |YARRAMAT|  YES AM REDDY NODOCUMENTS | WETIAND| NO SADABAINAMA
HI (LEASE)
MARIHAN
S1{A)
SHAIK
BANDE
BHEE (P) PURUSHOTH
344 | THIRUMURU | 3104 1.04 PATTA NO  |YARRAMAT| YES AM REDDY NODOCUMENTS | WETIAND| NO SADABAINAMA
HI (LEASE)
BALARAMA
Lol AM LAY ]
[sHax
KALESHA
SAHEB (P) PURUSHOTH
345 | THIRUMURU | 309 101 PATTA NO  |yARRAMAT| YES AM REDDY NO DOCUMENTS DRYLAND |  NO SADABAINAMA
HI (LEASE)
A\
SHAIK SATHYANAR
346 | THIRUMURU [ 309 236 PATTA NO  |KALESHA YES AYANA NO DOCUMENTS DRYLAND | NO SADABAINAMA
_BEDDY
SALAVADI SATHYANAR
347 | THIRUMURU | 309 077 PATTA N0 Fe s iaan YES AYANA NODOCUMENTS | DRYLAND [ NO VARASATHVAM
SHAIK
KADAR
SAHEB (P} PURUSHOTH
348 | THIRUMURU | 3141 055 PATTA NO  |VARRAMAT AM REDDY NODOCUMENTS | WETLAND| NO SADABAINAMA
HI (LEASE)
BALARAMA
AL LAY
YARRAMAT
HI
POTHAIAH( PURUSHOTH
349 | THIRUMURU | 3142 11 PATTA no [P YES AM REDDY NODOCUMENTS | WETLAND| NO VARASATHVAM
YARRAMAT (LEASE)
Hi
BALARAMA
YARRAMAT
HI
BOYANA(P) PURUSHOTH
350 | THIRUMURU [ 3143 4.16 PATTA NO  |YARRAMAT|  YES AM REDDY NODOCUMENTS | WETLAND| NO VARASATHVAM
HI (LEASE)
BALARAMA
IH

298
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YARRAMAT
HI
BOYANA(P) PURUSHOTH
351 | THIRUMURU | 3151 063 PATTA NO  |YARRAMAT| YES | AMREDDY | NODOCUMENTS |WeTianp| no VARASATHVAM
Hi (LEASE)
BALARAMA
H
LEBURU
RRISHIAIA SATHYANAR
352 [mmumury| 3152 | 033 PATTA No g‘:}w vEs AYANA NODOCUMENTS | WETLAND|  NO SADABAINAMA
REDDY
POLAIAH o
dA)
LEBURU
RAMAIAH SATHYANAR
353 | ™mumURL | 3153 039 PATTA no |P) YES AYANA NODOCUMENTS  [weTtanp| nNo SADABAINAMA
ELLURY stz
POLAIAH
La)
LEBURU
RAMAISE SATHYANAR
358 | THIRUMURY | 3154 047 PATTA no [P YES AYANA NODOCUMENTS | WETLAND|  NO SADABAINAMA
ELLURY REDDY
POLAIAN
LA)
LEBURU
KRISHNAIA R
3ss | tRumury [ 3155 | 046 PATTA no [H(P YES AYANA NODOCUMENTS  [WETLAND|  NO SADABAINAMA
EtLMY REDDY
POLAIAH
(A),
THIRUMUR
U PAPAIAH 2
356 | THIRUMURU | 3156 069 PATTA NO gthVURU YES | SRINIVASUL| NODOCUMENTS |WETLAND| NO SADABAINAMA
U REDDY
VENKU prm
REDDY () LEAS
DUVVURU
CHENCHY SRINIVASUL
357 | THIRUMURU [ 3157A | o016 PATTA no  [REPDY(P) | ygs | yRepDY |  NODOCUMENTS |WETLAND| NO VARASATHVAM
DUVVURU (LEASE)
VENKU
EDNY (a)
PERNETI KRISHNA
358 | THRUMURU | 3158A | 059 PATTA NO  [RAMAKRIS |  YES REDDY NODOCUMENTS | WETLAND|  NO OwWN
HNAIAH (
PERNETI PURUSHOTH
359 | THIRUMURU | 315-88 1 PATTA NO  [MAHESWA | YES | AMREDDY | NODOCUMENTS |weTianp| o owN
RAMMA (LEASE)
i PURUSHOTH
360 | THIRUMURU | 315-9 192 PATTA o Rt YES | AMREDDY | NODOCUMENTS |WETLAND| NO OoWN
(LEASE)
VALLURU SOTHYMIAR
364 | THRUMURU | 312-2P 63 PATTA R bt YES AYANA NODOCUMENTS | WETLAND|  NO OWN
—REDDY
MAMIDI
VENKATA ARRK
365 | THIRUMURU | 3011 0.97 PATTA No  [AH(P) YES | BHASKER | NODOCUMENTS |WeTiAnD| o SADABAINAMA
PANDI (LEASE)
KRISHNAIA
Hla)

vy

e TR




KUNCHEM
CHINANAR VA
366 | THIRUMURU | 3012 0.71 PATTA NO  [ASAMR(P}[  ypg BHASKER NODOCUMENTS  |weTuanp| No SADABAINAMA
PANDI (LEASE)
KRISHNAIA
LA
T
HI
CHENGAIA VANKA
367 | THRUMURU | 3013 0.2 PATTA no [H(P) YES | BHASKER NODOCUMENTS | WETLAND|  NO SADABAINAMA
THIRUMUR (LEASE)
u
e
SESHAMM
A (P) VANKA
368 | THIRUMURU [ 3014 03 PATTA NO  [tHiRumur| YES | BHAsKer NODOCUMENTS  |WETLAND|  NO SADABAINAMA
U (LEASE)
RAMANAM
PINACHINA
YAGARI
RAMAYYA VANKA
369 | THiIRuMURU [ 3015 043 PATTA No  [SETTIP) YES | BHASKER NODOCUMENTS | WETLAND|  NO SADABAINAMA
THIRUMUR (LEASE)
u
RAMANAM
P
MUTHUKU PRASAD
370 | THIRUMURU| 3004 | 176 PATTA NO YES GOWD NODOCUMENTS |WETLAND|  NO owN
RU ARUNA
{LEASE)
YARRAMAT
HI BOYANA
) THIRUMURY
371 |THIRUMURU| 3003 | o028p PATTA NO  [THIRUMUR| YES |VENKATARA| NODOCUMENTS |weTiano| wo SADABAINAMA
v MANAIAH
RAMANAM
MA (A)
PUCHALAP PRASAD
372 |THRUMURU [ 300-2p | 243 PATTA NO  |aw NO GOWD NODOCUMENTS  |WETLAND| NO OWN
[PINACHINA SHAIK
YAGARI MEERA
373 | ™HIRUMURU | 3002 286 PATTA NO YES NO DOCUME WET NO
RUMURU i Sies NTS LAND OWN
(LEASE]
PUTTA
374 | THIRUMURY| 92-1p1 | 092 PATTA NO  [vEnkaTAM|  YES IF SAME MENTION 45 SAM| WET LAND | NO owN
KUNCHEM
75 | ™RUMURL| 322 36 PATTA YES vES IF SAME MENTION AS SAM WETLAND | NO OWN
;‘:‘M'“w PARANDAM
376 | THRUMURU | 323-12 | 018 PATTA YES () AREDDY NODOCUMENTS  [WETLAND|  NO owN
PUSHPAM
(LEASE)
MA
KUNCHEM
INA
377 | THIRUMURU | 323-1p 103 PATTA NO \?E'NKATAR YES IF SAME MENTION AS SAM| WETLAND | NO OWN
MAMIDIPU
DI
AMAIAH PARANDAM
378 | THIRUMURD | 3232 016 PATTA ves [P YES AREDDY NODOCUMENTS | WETLAND|  NO SADABAINAMA
MAMIDIPU
(LEASE)
Dl
PUSHPAM
I Locaiay Il AtA LAY 1 ! i

300
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[
TMAMIDIPU
oI
PARANDAM
379 | THIRUMURU| 3233 037 PATTA no [P YES AREDDY NODOCUMENTS | WETLAND|  NO SADABAINAMA
MAMIDIPU (LEASE)
oI
PUSHPAM
R
MAMIDIPU
DI
|RAMAIAH PARANDAM
380 | THIRUMURU | 3234 258 PATTA no [P YES AREDDY NODOCUMENTS  |WETLAND| NO SADABAINAMA
[MAMIDIPU (LEASE)
oI
PUSHPAM
KUNCHEM
Il
381 | THIRUMURU | 3235 0.44 PATTA NO gunx:nn YES IF SAME MENTION AS SAM| WETLAND | NO OWN
AMANAIAH
DUVVURU KRISHNA
382 | THIRUMURU | 325-1A 2,08 PATTA NO  |SAKUNTAL NO REDDY NODOCUMENTS [ WETLAND|  NO OWN
NAKKA
SUBBAMM KRISHNA
383 | THIRUMURU| 32518 | 032 PATTA no [AP) YES REDDY NODOCUMENTS | WETLAND|  NO SADABAINAMA
DUVVURU (LEASE)
SAKUNTAL
AMMA.
KUNCHEM
POLAIAH KRISHNA
384 | THIRUMURY | 3252 02 PATTA wo | YES REDDY NODOCUMENTS  |WETLAND|  NO SADABAINAMA
YANATI (LEASE)
SUIATHAM
MA (4)
}
KUNCHEM PARANDAM
385 | THIRUMURU | 325-p 1 PATTA W' oo YES AREDDY NODOCUMENTS | WETLAND| NO OWN
S KARIMULLA
386 | HRUMURU| 1203p | o07s PATTA Mo s YES SAHEB NODOCUMENTS | WETLAND| NO OWN
{
T KARIMULLA
387 | HIRUMURY | 120-3P1 0s PATTA N0 |oasha YES SAHEB NODOCUMENTS | WETLAND| NO SADABAINAMA
(LEASE)
SHAIK SHAIK
1 THIRUMURU | 1182 374 PATTA NO  |ANEEFA YES SHABBIR NODOCUMENTS | WETLAND|  NO VARASATHVAM
(LEASE)
x“:”“ PURUSHOTH
391 | THIRUMURU| 2973¢ | 003 PATTA NO s NO | AMREDDY | NODOCUMENTS |weTwanp| wNo owN
MASTANAI pRie
AH_
YARRAMAT RSET
392 | THIRUMURU | 29758 | 009 PATTA No [HICHINA NO | AMREDDY | NODOCUMENTS |WeTLAND| NO owN
MASTANAI (LEASE)
AH
YARRAMAT PURUSHOTH
393 | THIRUMURU | 297-5A | 017 PATTA YES  [HI NO | AMREDDY | NODOCUMENTS [weTianp| wo OWN
NANNESU (LEASE)
YARRAMAT PURUSHOTH
394 | THIRUMURU| 29772 | 0075 PATTA YES Wi NO | AMREDDY | NODOCUMENTS [weTtanp| NO owN
NANNESU (LEASE)
THIRUMUR PURUSHOTH
395 | THIRUMURU| 29711 | 022 PATTA NO  |UPEDDA YES | AMREDDY [ NODOCUMENTS |WETLAND| NO OWN
VEMAIAH {LEASE)
—_— PURUSHOTH
396 | THIRUMURU | 297-9 031 PATTA IR oo YES | AMREDDY | NODOCUMENTS |weTwano| no owN
(LEASE)

N
3
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PURUSHOTH
397 |mHrumuru| 26710 | o031 PATTA No [PARA YES | AMREDDY | NODOCUMENTS |weTianp| no own
RAJAIAH
(LEASE)
KUNCHAM PENCHALAIA
398 | THRUMURU| 2972 026 PATTA o lcuenean | ves  [MLEPEICER] NoDocumens | weruawo|  No owN
YARRAMAT pmon)
399 | THRumuru| 297-5c | 0.8 PATTA NO Yes | AMREDDY | NODOCUMENTS |WETLAND| NO owN
HI KOTIAH
(LEASE)
YARRAMAT FUBSHOT
400 |THRUMURU| 29738 | 0.04 PATTA NO YES | AMREDDY | NODOCUMENTS |WETLAND| NO owN
HI KOTIAH
(LEASE)
YARRAMAT PARUSHOTH
401 |THRUMURU| 29758 | 0.8 PATTA NO YES | AMREDDY [ NODOCUMENTS |weTianp| no owN
HIKOTIAH
(LEASE)
VARRAMAT PURUSHOTH
402 | THIRUMURU| 2971 024 PATTA No  |Hi YEs | AMREDDY | NODOCUMENTS |weTtano| no owN
POTHAIAH (LEASE)
VARRAMAT PURUSHOTH
403 | THRUMURU| 2973A | 0.03 PATTA NO Wi YES | AMREDDY | NODOCUMENTS |WETLAND| NO own
POTHAIAH (LEASE)
KARLAPUDI
404 | THRUMURU | 2981 074 PATTA NO  [AccHAMM |  YES IF SAME MENTION AS SAM| WETLAND|  NO OWN
A
K CHINNA
a0s | mHRumuRy | 29816 | 08 PATTA NO  [RAMANAIA|  YES IF SAME MENTION AS SAM| WETLAND|  NO owN
m
3 %
UL
MAMIDI
GAGMMA(
406 | THIRUMURY | 29817 01 PATTA NO  |p)sHAK YES IF SAME MENTION AS SAM| WETLAND|  NO SADABAINAMA
ABDUL
KARLAPUDI
407 | Tmumuru [ 20818 | 022 PATTA NO  [accHAmM |  vEs IF SAME MENTION AS SAM| WETLAND|  NO OWN
A
KARLAPUDI
408 |THRUMURU| 29819 | o025 PATTA NO  |AccHAMM|  vEs IF SAME MENTION AS SAM{ WETLAND | NO owN
A
KUNCHAM
409 | THIRUMURU | 2982 048 PATTA NO :‘;’m‘ YES IF SAME MENTION AS SAM| WETLAND | NO SADABAINAMA
410 | THIRUMURU| 2982 03 PATTA No  [KAK VES IF SAME MENTION AS SAM{ WETLAND [ NO VARASATHVAM
411 | THIRUMURY | 298-20 03 PATTA NO '“N“:D' yES IF SAME MENTION AS SAM| WETLAND | NO VARASATHVAM
MAMIDI
412 |mHRumuru| 29821 | 019 PATTA NO  [agsHA ves IF SAME MENTION AS SAM| WET LAND|  NO SADABAINAMA
ABDUL
TRAKi
413 | THIRUMURU | 29822 02 PATTA NO  |mastHAN |  YES IF SAME MENTION AS SAM| WETLAND|  NO VARASATHVAM
MAMIDI
414 | mRumuRy| 2983 03 PATTA NO YES IF SAME MENTION AS SAM| WETLAND|  NO SADABAINAMA
KUNCHAM
415 | THIRUMURU | 2984 028 PATTA NO :‘w“ wl Y IF SAME MENTION AS SAM| WET LAND|  NO OWN
H

302
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KAKI
416 THIRUMURU 298-5 0.38 PATTA NO MASTHAN YES IF SAME MENTION AS SAM{ WET LAND NO VARASATHVAM

YARRAMA
THI
BOYANA
(P)

417 THIRUMURU | 264-1 0.84 PATTA NO KUNCHEM YES IF SAME MENTION AS SAM| WET LAND n0 SADABAINAMA
CHINA
VENKATA
RAMANAI
AH

418 THIRUMURU |  264-2 108 PATTA NO ::‘:3:::;‘ yES IF SAME MENTION AS SAM| WET LAND no OWN

KUNCHEM
419 THIRUMURU | 264-3 0.89 PATTA NO  |UMAMAH ¥ES IF SAME MENTION AS SAM| WET LAND n0 KONUGOLU
ESWARI

PUTTETI
420 THIRUMURU |  264-4 0.95 PATTA NO SANKAR YES IF SAME MENTION AS SAM| WET LAND NO OWN
REDDY

YALLASIRI
POLIREDD
Y (P)
KUNCHEM
MASTANA
MMA (A)

421 THIRUMURU 164 0.65 PATTA NO NO IF SAME MENTION AS SAM| WET LAND NO SADABAINAMA

YALLASIRI
POLIREDD

Y (P)
MAMIDIP ST

422 THIRUMURU 164 123 PATTA NO NO REDDY NO DOCUMENTS WET LAND NO SADABAINAMA

uDI EASE
KOTESWA ( )

RAMMA
(A)

YALLASIRI

POLIREDD THO
Y (P) i

423 THIRUMURU 164 3 PATTA NO CHINTALA NO REDDY NO DOCUMENTS WET LAND NO VARASATHVAM

VENKATAI (Lease)

AH (A)

YALLASIRI

POLIREDD
v (P) SANTHOSH

424 THIRUMURU 164 16 PATTA NO NO REDDY NO DOCUMENTS WET LAND NO SADABAINAMA
PALURU (LEASE)

SEENAIAH
(A)

YALLASIRI
POLIREDD
Y (P) SANTHOSH
425 THIRUMURU 164 32 PATTA NO CHINTALA NO REDDY NO DOCUMENTS WET LAND NO SADABAINAMA
VENKATA (LEASE)
RAMIRED

|l BT e e | e Rl R Ll L]
it i : i : : - E
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PUCHALA
PALLL PARANDAM
426 | THIRUMURU [ 335 242 PATTA NO NO AREDDY NO DOCUMENTS | WETLAND| NO OWN
THIRUPOL (LEASE)
AIAH
::f:“u PARANDAM
427 | THIRUMURU |  335-P 075 PATTA NO NO A REDDY NODOCUMENTS | WETLAND|  NO OWN
RAMANAI (LERSE)
AH
KUNCHEM PARANDAM
428 | THIRUMURU | 334-1 0.29 PATTA NO  [PEDANAR | NO A REDDY NODOCUMENTS | WETLAND| NO OWN
ASAIAH (LEASE)
KUNCHEM
PEDANAR
ASAIAH PARANDAM|
429 | THIRUMURU [ 334-2 04 PATTA nNo  |[(P) NO AREDDY NODOCUMENTS | WETLAND|  NO SADABAINAMA
KAKI (LEASE)
BUNAMM
A (A)
KUNCHEM PARANDAM
430 | THIRUMURU [ 334-3 011 PATTA NO |PEDANAR [ NO AREDDY NO DOCUMENTS | WETLAND|  NO OWN
ASAIAH (LEASE)
YARRAMA
THI
POTHAIAH PARANDAM
431 | THRUMURU | 334-4 11 PATTA No  |(P) NO A REDDY NODOCUMENTS | WETLAND|  NO SADABAINAMA
MAMIDI (LEASE)
RAGAIAH
£ (A) , ;
¥
’ i
f‘ "
%» = L N
KUNCHEM
CHINA
NARASAIH PARANDAM
432 | THRUMURU | 334.5 0.45 PATTA NO |(P) NO AREDDY NODOCUMENTS | WETLAND|  NO SADABAINAMA
PAMANJI (LEASE)
CHANDR
MMA (A)
KUNCHEM PARANDAM
433 | THIRUMURU | 334-6 0.16 PATTA NO  [PEDANAR NO A REDDY NODOCUMENTS | WETLAND| NO OWN
ASAIAH (LEASE)
LINGAMG VANKA
434 | THIRUMURU | 3272 0.06 PATTA NO  |UNTA NO  |RAMANAIAH| NODOCUMENTS |WETLAND| NO RSD KONUGOLU
SURESH (LEASE)
ETHAMUK
1 KALA VANKA
435 | THIRUMURU | 327-3 0.72 PATTA NO  |oamapey| MO [RAMANAHI  NODOCUMENTS | WETLAND|  NO RSD KONUGOLU
" (LEASE)
436 | THIRUMURU | 326-2P 27 PATTA YES :g&c;ﬁm YES IF SAME MENTION AS SAM| WETLAND | NO OWN
KUNCHEM PARARDAM
437 | THIRUMURU | 326-3 077 PATTA ol Vs YES AREDDY NODOCUMENTS | WETLAND| NO OWN
(LEASE)
KUNCHEM
CHIN
NARASAIA
438 | THIRUMURU [ 3211 0.41 PATTA NO  [H(P) YES IF SAME MENTION AS SAM| WETLAND | NO SADABAINAMA
VANKA
RAMANAI
AH (AO

304
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LINGAMG VANKA
439 | THRUMURU | 3212 3.15 PATTA NO  |UNTA YES  |RAMANAIAH|  NODOCUMENTS |WETIAND| NO RSD KONUGOLU
SURESH (LEASE) 3
ETHAMUK
KALA VANKA
440 | THRUMURU | 3213 295 PATTA NO ramapey|  YES NODOCUMENTS | WETLAND| NO RSD KONUGOLU
, (LEASE)
MARAMR PRABHAKAR
441 | THRUMURU |  60-2 05 PATTA NO  [EDDY YES REDDY NODOCUMENTS | WETLAND| NO OWN
MOUNUA (LEASE)
DUVVURU
442 | THRUMURU | 301-8 077 PATTA NO  |VENKURE YES IF SAME MENTION AS SAM| WETLAND|  NO OWN
DDY
TIRUMUR
u
443 | THRUMURU |  301-7 0.56 PATTA NO
RANUARA YES IF SAME MENTION AS SAM| WETLAND|  NO OWN
MMA
ODURU AMARNADH
444 | THIRUMURU |  66-A 0.25 PATTA NO {COMALA YES REDDY NODOCUMENTS  |WETLAND| NO RSD KONUGOLU
{LEASE)
YALLASIRI
VENKATA
445 | THIRUMURU | 1711 1.16 PATTA
P NO RAMIRED YES IF SAME MENTION AS SAM| WETLAND|  NO OWN
DY
YARRAMA
THI
YANA
(Bg PURUSHOTH
446 | THIRUMURU | 313-1 0.17 PATTA No [ emama| YES Ar(awlfsr:v NODOCUMENTS | WETLAND| NO VARASATHVAM
THI
CHANDRA
MOHAN
'YARRAMA
THI
CHENGAIA PURUSHOT
H(P) HAM
447 | THIRUMURU [ 313-2 4 PATTA L N AEGDY NODOCUMENTS | WETLAND| NO VARASATHVAM
THI (LEASE)
CHANDRA
MOHAN
'YARRAMA
THI
CHENGAIA PURUSHOTH
448 | THIRUMURU | 313-3 038 PATTA NO |H(P) YES AM REDDY NODOCUMENTS | WETLAND| NO VARASATHVAM
YARRAMA (LEASE)
THI
VENKAIAH
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IVARRAMA
THI

CHENGAIA PU:I:S;OT
449 THIRUMURU 3134 12 PATTA NO H (P) YES REDDY NO DOCUMENTS WET LAND NO VARASATHVAM
YARRAMA el
T LEAS|

VENKAIAH

YARRAMA
THI

CHENGAIA PURUSHOTH
4as0 THIRUMURU |  313.5 0.38 PATTA NO H(P) YES AM REDDY NO DOCUMENTS WET LAND NO VARASATHVAM
YARRAMA (LEASE)
THI

VENKAIAH

YARRAMA
THI
BOYANA
(P)
YARRAMA
THI
(CHANDRA
MOHAN

PURUSHOTH
YES AM REDDY NO DOCUMENTS WET LAND NO VARASATHVAM
{LEASE)

451 THIRUMURU |  313-6 032 PATTA NO

GANDAVA
RAM
VENKATA
RATHNAM
452 THIRUMURU |  172-6 011 PATTA NO MMA (P) NO IF SAME MENTION AS SAM| WET LAND NO SADABAINAMA
KUNCHEM
[VENKATAI
AH (A)

GANDAVA
RAM
VENKATA
RATHNAM
453 THIRUMURU |  172-6 018 PATTA NO MMA (P) NO IF SAME MENTION AS SAME NO SADABAINAMA
KUNCHEM
CHENGAIA
H(A)

VANJIVAK
454 THIRUMURU |  172-7 01 PATTA NO A YES IF SAME MENTION AS SAM| WET LAND NO VARASATHVAM
RAGAIAH

KANDRA
VALLEMM
A(P)
CHINTALA
|NAGABHU
SHANAM | [ |

455 THIRUMURU | 1728 0.25 PATTA NO YES IF SAME MENTION AS SAM| WET LAND NO SADABAINAMA
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255

GANDAVA
RAM

VENKATA
RATHNAM
452 THIRUMURU |  172-6 0.11 PATTA NO MMaA () NO IF SAME MENTION AS SAM| WET LAND NO SADABAINAMA
KUNCHEM
VENKATAI

AH (A)

GANDAVA
RAM

VENKATA
453 | THRUMURU |  172-6 0.18 PATTA NO ::;’::QM NO IF SAME MENTION AS SAME NO SADABAINAMA
KUNCHEM
CHENGAIA
H(A)

VANJIVAK
454 THIRUMURU | 172-7 0.1 PATTA NO A YES IF SAME MENTION AS SAM| WET LAND NO VARASATHVAM
RAGAIAH

KANDRA
VALLEMM
A(P)

CHINTALA
[NAGABHU
| i 5 i I | ‘ y ' SHANAM I

4s5 THIRUMURU |  172-8 0.25 PATTA NO YES IF SAME MENTION AS SAM| WET LAND NO SADABAINAMA

MAMIDI
456 THIRUMURU | 172-9 0.22 PATTA NO THIRUPAI YES IF SAME MENTION AS SAM| WET LAND NO SADABAINAMA
AH

PUTTETI
457 THIRUMURU |  268-A 5.69» PATTA NO DEVASEN YES IF SAME MENTION AS SAM| WET LAND NO RSD KONUGOLU
A

PABBARE
DDY
458 THIRUMURU |  268-P 41 PATTA NO SURENDR YES IF SAME MENTION AS SAM| WET LAND NO OWN

A REDDY

MACHIRE
460 THIRUMURU | 316-1b 3.92 PATTA NO DDY YES IF SAME MENTION AS SAM| WET LAND NO OWN
VUAYA
DUDDI
461 THIRUMURU |  329-1 041 PATTA NO RAGAIAH YES IF SAME MENTION AS SAM| WET LAND NO OWN
ELURU
462 THIRUMURU 330 0.26 PATTA NO RAMANAI YES IF SAME MENTION AS SAM| WET LAND NO VARASATHVAM
AH
ELURU
463 THIRUMURU 330 03 PATTA NO KOTAIAH YES IF SAME MENTION AS SAM| WET LAND NO VARASATHVAM
KUNCHA
M CHINA
464 THIRUMURU | 305-1 2.61 PATTA NO YES IF SAME MENTION AS SAM| WET LAND NO OWN
INARASAIA
H

DUVVURU
ANNAPUR

465 THIRUMURU 771 23 PATTA NO VEKOLLU YES IF SAME MENTION AS SAM| WET LAND NO SADABAINAMA

JANAKAM

I l 1MA | | MA |

| I | ! ! ] ; '
{
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THIRUMURU

0.82

PATTA

NO

SRIMALLA
M
SUBRAMA
NYAM

YES

IF SAME MENTION AS SAM|

WET LAND

467

THIRUMURU

289-2

0.48

PATTA

NO

KUNCHA
M
CHANGAI
AH

KAKI
ADEIAH

IF SAME MENTION AS SAM|

WET LAND

NO

SADABAINAMA

468

THIRUMURU

289-3

03

PATTA

NO

MAMIDI
|GANGAM
MA

IF SAME MENTION AS SAM|

WET LAND

NO

SADABAINAMA

469

THIRUMURU

298-4

0.28

PATTA

NO

KUNCHA
M PEDDA
NARASAIA
H

IF SAME MENTION AS SAM|

WET LAND

NO

OWN

470

THIRUMURU

33311

0.15

PATTA

NO

THIRUMU
RU
VEMAIAH
(P)
THIRUMU
RU
VENKATAI
H (A)

A REDDY
(LEASE)

PARANDAM

NO DOCUMENTS

WET LAND

NO

VARASATHVAM

a7

THIRUMURU

337-1P

PATTA

NO

PANDI
MASTHAN
AlAH

IF SAME MENTION AS SAM)

WET LAND

NO

RSD KONUGOLU

472

THIRUMURU
|t

333-108

031

PATTA

NO

MANUBOL|
u
ADEMMA

YES

A REDDY
l(liASE)

PARANDAM

NO DOCUMENTS

WET LAND

NO

KONUGOLU

473

THIRUMURU

333-10A

0.32

PATTA

NO

MANUBOL
U
ADEMMA

YES

|PARANDAM
A PEDDY
(LEASE)

NO DOCUMENTS WET LAND

NO

KONUGOLU

474

THIRUMURU

266

3.3

PATTA

NO

PUTTHETI
KRISHNAR
EDDY

IF SAME MENTION AS SAM|

WET LAND

NO

475

THIRUMURU

3339

0.66

PATTA

MAMIDI
VENKATAL
AH

PARANDAM
A REDDY
(LEASE)

NO DOCUMENTS WET LAND

NO

VARASATHVAM

476

THIRUMURU

3338

028

PATTA

NO

MAMIDIP
upI
VENKATAI
AH (P)
MAMIDIP
upI
PUSHPAM
MA (A)

PARANDAM
AREDDY
(LEASE)

NO DOCUMENTS WET LAND

NO

VARASATHVAM

477

THIRUMURU

265-2

a4

PATTA

NO

PUTTHETI
KRISHNAR
EDDY

IF SAME MENTION AS SAM|

WET LAND

478

THIRUMURU

3337

{8 {A)

0.16

PATTA

NO

MAMIDIP
uDI
VENKATAI
AH (P)
MAMIDIP
up!
PUSHPAM
MA (A)

PARANDAM
A REDDY
(LEASE)

NO DOCUMENTS WET LAND

VARASATHVAM




309

257
YARRAMA
(THI PAPAREDD
479 THIRUMURU 262-2 0.09 PATTA NO BOYANA YES M NO DOCUI
YARRAMA PURUSOTH IMENTS WET LAND NO VARASATHVAM
THI AM REDDY
VENKAIAH
MAMIDI PARANDAM
480 THIRUMURU 333-6 011 PATTA NO PUSHPAM YES A REDDY NO DOCUMENTS WET LAND NO OWN
MA (LEASE)
MAMIDIP DARANDAM
481 THIRUMURU 3355 0.19 PATTA NO ;JL?;RAMA YES A REDDY NO DOCUMENTS WET LAND NO SADABAINAMA
NYAM ( )
YARRAMA PARANDAM
482 THIRUMURU 3335 0.2 PATTA NO THI YES A REDDY NO DOCUMENTS WET LAND NO OWN
KOTAIAH (LEASE)
'YARRAMA
THI
:2“(:)‘ AR PARANDAM
483 THIRUMURU 333-5 174 PATTA NO YARRAMA YES A REDDY NO DOCUMENTS WET LAND NO VARASATHVAM
THI (LEASE)
NANNESU
()
e .
="
1
[ THIRUMU
RU
:’:,MA'A" PARANDAM
484 THIRUMURU 333-4 01 PATTA NO A REDDY NO DOCUMENTS WET LAND NO SADABAINAMA
MAMIDIP (LEASE)
uDI
SUBRAMA
NYAM(A)
THIRUMU
RU
Y:)MMAH PARANDAM
485 THIRUMURU 3333 0.12 PATTA NO YES A REDDY NO DOCUMENTS WET LAND NO SADABAINAMA
MAMIDIP (LEASE)
ubi
PUSHPAM
MA (A)
PUTTA
:((::)AM M PARANDAM
486 THIRUMURU 3332 0.39 PATTA NO PAMANII YES A REDDY NO DOCUMENTS WET LAND NO SADABAINAMA
RAGAIAH (LeAsE)
)
'YARRAMA
THI
P
(P(;THAIAH PARANDAM
487 THIRUMURU 3331 0.19 PATTA NO YES A REDDY NO DOCUMENTS WET LAND NO VARASATHVAM
TAR (LEASE)
THI
KANAKAIA
H(A)
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THIRUMURU

3116

024

PATTA

NO

PINACHIN
AYAGARI
RAMAKRIS
HNAIAH

IF SAME MENTION AS SAM| DRY LAND

THIRUMURU

311-5

0.47

PATTA

MAMIDI
CHENGAIA
H (P)
THIRUMU
RU
KOTAIAH
(A)

YES

IF SAME MENTION AS SAM| DRY LAND

SADABAINAMA

490

THIRUMURU

3113

017

PATTA

PINACHIN
AYAGARI

HNAIAH

IF SAME MENTION AS SAM| DRY LAND

OWN

491

THIRUMURU

3114

028

PATTA

SHAIK
KADAR
SAHEB (P)
THIRUMU
RU
KOTAIAH
(A)

YES

IF SAME MENTION AS SAMJ DRY LAND

SADABAINAMA

492

THIRUMURU

3112

0.24

PATTA

RU

(A)

MAMIDI
CHENGAIA
H(P)

NO  [THIRUMU

KOTAIAH

IF SAME MENTION AS SAM|

DRY LAND

NO SADABAINAMA

493

THIRUMURU

311-1

0.57

PATTA

RU

KOTAIAH

A)

MAMIDI
CHENGAIA!
H(P)

NO  |THIRUMU

YES

IF SAME MENTION AS SAM|

DRY LAND

NO SADABAINAMA

494

THIRUMURU

295-2

0.53

PATTA

KUNCHA

POLAIAH
NO  |PUCHALA
PALLI
MASTHAN
AMMA

YES

IF SAME MENTION AS SAME

WET LAND

NO SADABAINAMA

383.22

Mg

Villagd Revenue Officer

THIRUMURU SACHIVALAYAM
Vakadu (M), SPSR Nellore Dist.

.“
i
¥y

310
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259

>
O A
OTHER
wwengrne | (O
MW THT AQUA FARMERS HAS BELLONGS TO TG VERWY ALL THE
DURNG
IF GOVT ANY GoT ™e o L
<n| NamEos THE YorAL WHETHER TVl ml"ﬂl“um uﬂmﬂ'““ SMTPAN/WET REGARDING AND DOCUMENTS.
» ORPATIA | CULTIVATING AS oaNoT HE R CLAREY THAT MOW
PERNORMS DETAILS OF AQUIRE WITH. FOR PUSLC NOARY
THE LAND W DETAIL
icot oseuTE OR
AN

ARISED:
3 MUTTEMBALA s 169 | GOVERNMENT wo AANUBOL SALALL no IF SAME MENTION SAME WET LAND no oS
2 MUTTEMBAXA pLrD 118 | GOVERWVENT L) CHINAGA VENKATAVM nO IF SAME MAENTION SAMT WET LAND L oFs
3 MUTTEMEAXA WS 062 | GOVERNWENT L AN SLISAAR s I SARL MENTION SAME WET LAND NO =4
4| uTTEveAKA 135326 GOVEUNAENT HO HANDt LN yes 7 SAME BATNTION SAME WET LAND NO s
5 MTYE VIAA 135 ar GOVERNMENT NO BANLE MUBEARAMN AR NES o SAVE MINTION SAME WET LAND NO =2
6| MUTTEMBACY s 072 | GOVERMMENT o BANDE Lo Ves SAME MENTION SAME WET LAND NO. 2]
7 MUTTEMUARS @0 071 | GOVERNMINT 0 BANC POLAMMA e F SAME MENTION SAME WAT WD o s
» | MuTTEMEAEA 192 03 | GOVERNMERT NO BAND LA VVA Yes 1 SANYE MENTION SAME WET LMD “o ors
5 MUTTERSARA 262 pnl GONERNIENT NG PANCH CHIA v RRAGAIAR e ¥ SAMT MENTION SAME WET LD w0 e
W MUTTENRAKA 12671 a6 | GOwsNwEnt N AU NAGEMMA "s  SAME MINTION same WETLAND O (<)
1| MuTTRSR A 12603 D38 | GOVWINMENT NO ADN NUZAF AN " F SAME MENTION SATAL WETUAND L] o
12| NUTTEMEAEA e 071 | GOVERNMENT NO AAOLY SATHEESH VES. W SRME MENTON Sane WET LAND NO VARASA THVAM
1| MUTTEMGARA satat 038 | GOVERNMINT NO PATTARL VENKATAMMA "s IF SAME MENTION SAME WET LAND o s
141 MUTTEMBAKA ares 021 | COVERNMENT NO PATIARL VINKATAZONA Yes MANUGOLU SaTHLESH SUPFONING SOCALENTS WET ARG L] o
" MUTTEMSAKA RLLE ns SOMRNMENT NO PATTARY VENKATAWWL es. MANUBOLL SATHEESN [LEAST) SUPPCTIRG DOCUMENTS WET LAND » s
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312

- ) ANY
OTHER
wheerTHe | hoSIONS
HOW THE AQUA FARMERS HAS | sLonGsTOTO | TOREER | vemry au e
¥ GOVT ANY GOTTHE L ™ Lanoy [ UG
WHETHER THE WHETHER THE LAND PATTADAR (I SAME SALTPAN/WET AND DOCUMENTS
o e v ace | sumvey .| TOVAL | (4o 15 GovT | osTAED foR | NAME OF THE PATTADAR AND ISCEAR|  IF NO SPECHY AS SAME, IF REGARDNG |y pooucen Ao
A EXTENT]  on pATTA s oRNoT DIFFERENT MENTIONING THE | REST orspure scy| CLARIFY THAT HOW
PERNORMS 'DETAILS OF AQUIRE WITH FOR PUBLIC =091 THE FARMERS GOT
noaky [
LAND: e
ARISED:
16| murremsaca | 151 | 153 | covernment no PANDI POUSAIAN ves 1FSAME MENTION SaME WETLAND no ars
17| murmemasca | 12524 | 127 | covennsent "o PANDS NARAIAN es IFSAME MENTION SaME WETLAND ) ars
18| murremsaxa | 12520 | 056 | covesnaent wo PANDI POUSAAN ¥is IF SAME MENTION SAME WET LAND §o s
1| mumemsaxa | 121 | 042 | coveanmen no PAND! MASTANAMARA ves 1F SAME MENTION SAME WETLAND N ors
0 wmurremaka | 182 | 125 | Goveanment No MALLELA CHENGAIASS ves % SAMEE MENTION SAME WETLANG no ars
2| murremeaca | 13 | 220 | coveswment N PANDI CHENGAIAN ves £ SAMYE MENTION SAME WETLAND "o s
2 MUTTEMBAKA nza oz GOVERNMENT NO KUMAR| VENKATADRI YES ¥ SAME MENTION SAME WETLAND KO o
n MUTTEMBAKA 1072 RE 11 GOVERNMENT Yi5 ADI NARASAAH Yes IF SANE AMENTION SAME WETLAND NO CF5
kil MUTTEMEARA 1173 145 GOVERMMENT vis AL CNTHALALAY VEs IF SAME MENTION SAME WET Lano NG CIFs
35| suremsaka | 128 | o3 | coversment no DARANARASAIAM Ve 1F SAME MENTION SAME WET LAND o s
7% MUTTEMBAKA 1re o GOVERNMENT NO KUMAS VENKATADR] Y5 1F SAME MENTION SAME WET LAND NO oFs
7 MUTTEMVBACA 127 083 GOVERNMENT NO CHITET! RAGAIAH yER IF SAME NENTION SAME WET LAND ~O s
| mummmeacy | u7e | 091 | Goveueenr N CHITTET] VENKATA SUBBAIAN P 1F SAME MAESTION SAME WETLAND Ko s
29| murmmeska | 14 | 095 | covesnment NO ADIVENKATESH MARANIAS (L2ASE) HO SOCUMENTS WETLAND wo s
a MUTTEMBAXA 15491 a8 GOVERNMENT NO KRISTRAPATINAN CHENGAIAH s 1 SA0E MENTION SAME ORY LAND NO oEy
3 D) ANY
o
wirnenie | WSSONS
ea Y HOWTHE AQUAFAMERS HAS | BELONGSTOTO | MOTCED | vemey au e
sovr GOT THE LAND FROM THE | AGRICULTURE LAND/ VILLAGE RECORDS
SN| NAMEOF THE v TOTAL| ARSI NAME OF ano | WHETHERTHE LAND PAT N/ ENQUERY
O | REVENUE VILLAGE EXTENT: o N As IS CLEAR SAME, IF
omTw | aam oRNOT DIFFERENT MENTIONING THE | ReSTLAND MEANT | "™ | ¢\ smiey mhar How
Nowny | THAMAMERS a0
™ L
LAND:
ANy
ARISED:
3| muremsas | 15463 | 049 | covERNmENT o PANDI SUBEAMMA Yes IF SAME MENTION SAME ORY LAND o ors
T -
2| surreminen | 1sape | 05 | covimment ) PATTARY SHESAUAN ~a 1 SAME MENTION SAME ORY LAND w0 s
33| murrevsacs | 1ses | os | ovennment ) YATAGIRI PALETAMMA o NARAYANA (LEASE) O DOCUMENTS DAY LN no ars
3| murrewnaxa | 1sees | o5 | covernment wo PENIMETI MAREMAA no NARAYANA (LEASE) NO DOCUMENTS ORY LANG L) s
35| murremeaxa | 15a07 | os | covernment o SHAIK 1ADDOIN SAHED No 1 SAME MENTION SAMIE Y LAND no s
3| muremaaka | 1saes | 05 | Govensment NO PANDI PEDDA RAMAIAH no 1F SAME MENTION SAME ORY LANG o s
17| muttemaska | 1sass | as | coveasment wo TGOVNDAAN o IF SAME MENTION SAME ORY LAND. ) s
38 MUTTERAIKA 154410 0s GOVERNMENT NO THIRUMURL NAGAIAH NO IF SAME MENTION SAME ORY LAND NO s
33 MUTTEMBAXA 156712 049 GOVERNMENT NO PATTAPU VENTATAIAH NO RAGHURAM REDOY LEASE) NO DOCUMENTS DRY LAND NO CIFS
| muremiaa | 1seenn | oas | Goversment ) ADINAGESH o AAGHURAMI REDUY (LEASE] N DOCUMENTS DAY LAND no s
0| seurweasa | 1seess | o5 | coversment o MEEIURU VENKATESWARLL o RAGHURAM REDDY (LEASE) NO DOCUMENTS ORY LAND o ars
2| Mumremsa | 15ep14 | aes | covernment "o PATIAPU SUBSAAN %0 RAGHURANY REDDY (LEASE) NO DOCUMENTS oRY LaNG %0 s
a3 murrassaka | 1saeis | 0as | coveanment w0 AD! CHINA CHENGAAH o HAGHURAM) RECOY (EASE] O DOCUMENTS cev LD o s
a1 MUTTEMBAKA 154916 043 GOVERNMENT NO CHINAGA CHENGALAH N RAGHURAMI REDDY (LEASE) NO DOCUMENTS DRY LANG L) (<12
&5 MUTTEMBAKA 154917 a5 GOVERNMENT Ne RAKANE MASTHANAIAH NO BAGHURAAN REDOY ILEASE) NO DOCUMENTS DRY LAND (] s
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D} ANY
OTHER
o e
HOW THE AQUA FARMERS HAS | BELONGSTOTO | R | VERIFe AL THE
IF GOVT ANY GOT THELANDFROM THE | AGRIULTURE enauiny | VIUAGE RECORDS
SN| NAMEOF THE Toray | WHETHER THE NAME OF WHETHER THE LAND PAWM:“_M- SAL AND DOCUMENTS.
© | Revenue viuags [ SURVEY NO- ey LANDIS GOVT | OBTANNED FOR RECORDS| SPECIP oo
ORPATTA ORNOT THE CLANEY THAT HOW
PER NOSMS. DETAILS OF ACUIRE WITH FORPUSLIC woary | THEFARMERS GOT
THE LAND IN DETAIL:
DISPUTE R
T~ anr
ARISED:
46| MUTTEMBAKA | 154918 | 05 | GOVERNMENT no ARISTNAPATNAM CHENGAIAN NO NO DOCUMENTS ORY LAND No s
47| MUTTEMBAKA | 154919 | 049 | GOVERNMENT NO THUPI! RAGAAR NO IFSAME MENTION SAME ORYLAND L i
48| MUTTEMBAKA | 114181 | 106 | GOVERNMENT wo PANCH POLAIAN ves 1F SAME MENTION SAME WET LiND L s
2| murmemsana | 1143824 | 034 | GOVERNMENT ] PANDI POLAMMA s 1F SAME MENTION SAML WET LAND No o
$0| mutTemaacA | 1161826 | 094 | GOVERNMENT “o PAND! AYANIA ¥Es 1FSAME MENTION SAME WETLND na o
31| MUTTIMRARA 1490 152 | GOVEANMENT no DANDI PCLAIAH s 15 SAME MENTION SAMT WET LAND NO o
52| murrineaxa | aieacz | 062 | GOVERNMENT o AL NEERALAN ES T SAME MENTION SAME WET LD e o
S3| MUTTEMRAKA | 108903 | 043 | GOVERNMENT Ho CHITTET NAGAAK rES 1F SAME NENTION SAME WETtAND R s
541 MUTTEMSARA 152 037 | GOVERNMENT No PANDI MASTHANSAIMA ne MYPADU SAS (LE25E] NO DOCUMENTS ORY LAND KO o
18| MUTTEMEARA 152 052 | COVEINMENT NO CADDAM RAGAMINA NC QEASE] DRY LAND no cos
56 | MUTTEMBAKA 52 052 | GOVERNMIENT no | PANDE THRUPALAIEH Ne MYPADU SASH (LEASE| NO DOCUMENTS GRY LAND ~o s
7| MuTTEMEAKA 152 | 052 | GOVEANMENT no ADIFEDDA DIEGAINN NG MYPADU SAS (LERSE] NO DOCUMENTS DRY LAND KO s
S& | MUTTEMEBAKA ‘1582 a8 GOVERANMENT ~ CHINAGA SUBRARAYULY nO MYPADU SASE (LEASE] MO DOCURAENTS. ORY LD NO oS
29 PAUTTEMEARA 152 057 | GOVERNMENT L CMTTETI NAGAAA s MYPADU A8 (LEASEY D DOCUMENTS ORY LaND NO cs
4
& | MuTTEMBAKA 182 | 007 | GoveRNMENT no VARIVAKK CHENGRAH we MYPADU SAS (LEASE] NO DOCUMERTS ORY LIND No ors
DI Ay
OTHER
wneenie | OO
HOW THE AQUA FARMIRS HAS BELONGS TO TO DURING VERNFY ALLTHE
IF GOVTANY ot THE A s
WHETHER THE WHETHER THE LAND PATTADAR (I SAME AU DOCUMENTS
S| wameoF HE ToTAL rAME ADAR » 3 pnbdecnd ot
> SURVEY NO, LAND ISGOVT | OBTAINED FOR OF THE PATTADARAND | oot STATE Is cLeas "
ORPATTA ©ORNOT DIFFERENT MENTIONING THE | RESTLAWO MEANT | ™™ | cLapipy TAT HOW
PR NORMS DETAILS OF AQUIRE WITH FORPUBLIC THE FASMERS GOT
NoaRY (o
LAND:
ANY
COMPLAINTS |
AnrseD:
61| MUTTEMBAKA 114104 062 | GOVERNMENT ~NO CHINAGA RAMANAMMA. o F SAME MENTON SAME WET LAND NO DAHAKASTY
62| mutTeMEAA | 114483 | 02 | GOVERMMENT ~NO ADIMALLISWAR no ¥ SAME MENTON SAME WET LD Ko CARAKASTY
631 MUTTIMBAKA 114184 033 | GOVERNIMENT NO RAYAPU VENKATAMMA NO F SAME MENTION SAML WET LAWO NO DARAKASTU
64| muTTEMBAKA 151 05 | GOVERNMENT No DUNVURY KUMARASWAN REDDY VES P SAME MENTICN SAMAE DR LAND. NO (733
65| UTTEMBAKA 151 | 052 | GOVERNMENT NO ACK BANGARAISH no { Ot UNC no ars
| MuTTEMBAKA 151 052 | GOVERNMENT N3 ADE CHENGAIAA Ho. w ORY LANG: NG oFs
87| MUTTIMEARKA 151 052 | GOVENNMENT NO DARA RAGAIAK na SUVVLIRY (3] DRY LAND no 53
BRI MuTTIManc 151 | 082 | covesnwenr KO DI MARARDNDAIAS na =) =] DRYLAND NO ors
T
&5 MUTTEMBAA 151 015 | SOVEANMENT NO PANDI MASTANANMA " BUMVURL KUMARASWAMIREDO Y 1) NO DOCUNENTS DAY LAND No ars
70| MUTTEREARA 331 | 652 | GOVERNMENT NO PAND| BELARABAAH ) AMAN REDOY (LLASE) O DOCUNENTS DRY LAND ) ks
71| MUTTEMRACA 31 | 08 | GovERNMEN L) ADI MASTARALAH %o MANT REDDY (LEAS) WO DOCUMENTS HY LAND N0 ars
I MUTTEMBAGA 15 US2 | GOVERNMENT KO RAYAPU CHENCHUKRISHNARH L MANY REDOY [LEASE) NO DOCUMENTY DRY LAND ~ s
71| MuTTERBAG 131 | 052 | GOVEANMENT no MAALLELA CHNNARH no MANI REDDY [LLASE) KO DOCUMENTS ORY LAND N ors
741 MUTTEMBAXA 3 052 | OOVERNMENT NO BVALLELA VERNKATZ0AM NO AMANT REDDNY (L1 AS NO DOCUMENTS DRV LANG N0 s
TE | MUTTEMBALE 13 052 | GOVERNMENY NO CHITTETI NAGAIEH NC FSAME MENTON SaMi RV IAND NO s

e



262

314

DI ANY
OTHER
WHETHER THE 'm‘m
HOW THE AQUA FARMIRS HAS | BELONGS TO TO UG VERIFY ALL THE
1F GOVT ANY GOT THE LAND FROM THE | AGRICULTURE LAND/ VILLAGE RECORDS
WHETHER THE WHETHER THE LAND SAME
b m:‘"‘i sunverno. | ST | LawpisGovr | ostamenroR [ | NAME OF THE b 15 ClEAR THE REMARXS AS SAME, IF oo
9 OR PATTA s ORNOT OWFERENT MENTIONING THE | RESTLANDMEANT [ " | CLARIFY THAT HOW
PR NORMS DETAILS OF AQUIRE WITH FOR PUBLIC NDARy | THEFARMERS GOT
HE
LAND: i
ARISED:
76| MUTTEMSAKA 131 052 | GOVERNMENT NO THUPAKULA GOVINDALA NO THUPAKULA RAMAIAH NO DOCUMENTS CRY LANG o Fs
71| murreneaxa m 047 | GOVERNMENT NO VANIIVAKA CHENGAIAH NO CHINAGA SIVAIAM [LEASE) NO DOCUMENTS GRYLAND NO s
TB| MUTTEMEBARA 13443 02 | GOVERMMENT NO ADI BANGARAIAH NO I SAME MENTION SAME OTHER LAND (AW) L oFS
73| MUTTEMBAXA | 13822 | 035 | GOVERNMENT N0 MALLALA RAGAIAN NO ADI NARAYANA (LEASE) NO DOCUMENTS OTHER LANC (AW) No css
W MUTTEMBAKA | 13445 | 04 | GOVERNMENT N NI PAPAYTA N0 IF SAME MENTION SAME OTHER LANG (AW} No s
a| mursmeaka | 13466 | 042 | coveRnmENT NO ADIMEERAUN ~o 1F SAME MENTION SAME OTHER LAND (AW} Lo ars
82| MUTTEMUAKA | 13467 | 062 | GOVERSMENT No PATTAPU CHINA SUBBAIAH ~a IF SAME MENTION SAME OTHER LAND (AW) Na <53
2| MUTTERRARA 13663 | 011 | GOVERNMENT NO OARA VEFRASWAMI L) IF SARE MAENTICN SAME OTHER LAND (AW) NO ars
FA | MUTTEMEAKA 1T | 032 | GOVERNMENT »0 DARA VEERASWAAY ¥ES VESAME MENTION SAME OTHER LAND (AW NO as
85| MUTTEMBACA | 12470 | 034 | GOVERNMENT No DARA VEERASWAMI [ 1F SARE MENTION SAME QTHER LAND (Avi} NO ars
| Murremaacs | 13482 | 016 | covermment KO CHATET MERAIAH HO 7 SAME MENTION Sane CTHER LAND (AW} no Qs
87| muttemeaka | 33686 | oo | coveRnaenT NO BANDI MARTHAIAH nNo 1F SAME MENTION SAME OTHER LAND (%) N ars
B8] MuTTEMEAKA | 13447 | 007 | GOVERNMENT NO CHITTET) MEERAIAN No 1F SAME MERTION SAME OTHER LAND 1AW] Lol ors
8| mutomasa | 1 | oas | covesnment ~o DARA PULLIAH ] CMITTET] VENKATAIA {LEASE) HOLOCUMENTS CTHEN LAND {a#) s
9| muremenca | 13asz | oos | coveamment N BUOLAU VINCATA SUBIAAM 05 CHITTET VENKATAIAH (LEASE] NC DOCUMENTS oTHER LMD (W) | D ars
4 D) ANy
OTHER
WHETHER THE "m“"'!':
HOW THE AQUA FARMERS HAS | BELONGS TO TO e VERIFY ALL THE
IF GOVT ANy GOT THE LAND FROM THE | AGRICULTURE LAND/ Enaumy | VIULAGERECORDS
<ol naaeor e ToTAL | WHETMER THE [l NAMEOF THE PATTADAR AND | WHETHER THE LaND PATTADAR (IF SAME SALTPAN/WET AND DOCUMENTS
0 | Revenue vitage |SURVEYNO- o | Lwo1sGowT | ostameo rom s G SAME, I Sinia
ORPATTA AS oRNOT DIFFERENT MENTIONING THE | REST LAND MEANT otsPUTE gou| CUNIFY THAT HOw
PER NORMS DETAILS OF AQUIRE WITH FOR PUBLIC woagy | THE FARMERS GOT
THE LAND IN DETAIL:
DISPUTE OR
LAND: e
COMPLAINTS.
ARISED:
91| MUTTEMBAKA | 13453 | 017 | GOVERNMENT NO CHINAGA CHENGAIAM no 1F SAME MENTION SAME OTHER LAND (AW) NO OFs
92| muttemasa | 13495 | 023 | GOveRmmeEnT NO CHINAGA RAMANAIH ¥es IF SAME MENTION SAME OTHER LAND (AW) NO CFs
§3| MUTTEMBAKA | 13696 | 035 | Govesmment NO CHINAGA RAMANAIH YES 1F SAME MENTION SAME OTHER LAND (AW) NO oFs
96| wmuTTEMRAA | 13682 | 003 | GOVERNMENT NO BANDI MARTHAIAM NO 1F SAME MENTION SAME OTHER LAND (AW) NO s
35| ‘MuTTEmMBARA | 1501 1| GOVERNMENT NO THUPILE MANAAR ¥Es MADHUSUDAN REDOY (LEASE) NO DOCUMENTS DRY LAND No =3
6| MUTTEMBAKA | 1502 | 02 | GOveRsmENT no MEEJURL NAGAMMA s 1F SAME MENTION SAME ORY LAND No s
97| MUTTEMBAGA | 15003 | 048 | COVERNMENT Ne RACHAGALLY CHENGAMMA Vs IFSAME MENTION SAME CRY LND. O (453
S41 MUTTEMBARA | 1506 | 048 | GOVERNMENT NO MSUGUSIMMA ves W SAME MENTION SAME DRY LAND w0 crs
| muTTEmaaA | 15096 | oas | Goverwment " 1A SUGUNAMMA ¥ES 1 SAME MENTION SAME DRY LAND. 0o [S53
100 MUTTEMBAKA | 15029 | 0.2 | GOvERNMENT NO CHITTET! SALENIVASULY s IF SAME NIENTION SAME DRY LANG NG oS
105] MUTTEMSACA | 3IS0FI0 | 048 | GOVERNMENT NO INAMALA HAGAMMA ¥es IF SAME MENTION SAME ORY LAND s
102{ MUTTEMBAKA | 153811 | 048 | covesnment NO ADI CHENGAIAN YES 1FSAME MENTION SAME ORY LAND NO s
103] MUTTEMSARA. | 150022 | 043 | GOVERNMENT nNo PANDI KISHNAIAK ¥i5 1F SAME MENTION Sane ORY LAND N0 s
W04l MUTTEMBAKA | 150933 | 0.k | soveanatent no PANDI LAXSHMAMMA ¥Es MADHUSUDAN RECOY (LEASE) W2 LOCUMENTS ORYLAND o ciFs
105] MUKTEMBAKA | 150618 | 043 | GOveRNMENT ) ADE NAGAUAY YES IF SAME MENTION SAME DRY LAND. MO ofs
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D) ANY
OTHER
WHETHER THE "m“""
HOW THE AQUA FARMERS HAS | setowcsTato | UL VERIFY AL THE
1F GOVT ANY GOTTMELAND FROM THE | AGRICULTURE LANDY | Lo ol | VILLAGE RECORDS
WHETHER THE Has| WHETHER THE LAND PATTADAR [I¥ SAME SALTPAN/WET Ano
’: m'w"“m SURVEY NO. m LAND 1S GOVT | OBTAINED fOR | WAME OF THE PATTADAR AND 1F NO SPECIFY THE REMARKS AS SAME, IF e PROOUCED AND
ORPATTA A5, ORNOY DIFFERENT MENTIONING THE | REST LAND MEANT N CLARIFY THAT HOW
PER NORMS. AQUIRE PISTUTE20U] i rarmers Gor
NOARY
HE
LAND: oy
ARISED:
106 MUTTEMBAKA | 150P15 | 048 | GOVERNMENT NO INAMALA MASTANAMMA YES W SAME MENTION SAME ORY LAND NO oS
107) MUTYOMEAXA | 150P16 | 048 | GOVERNMENT o THINAGA VENKATAKRISHNAIAN YES T SAME MENTION SAME DRY LAND ~0 ars
10| MUTTEMBARA | 150P17 | 048 | GOVESNMENT no REDOYBUM: GOPALMAN YES IF SAME MENTION SAME DRY LAND ~o ors
108 MUTTEMBAKA | 150918 | 048 | COVERNMENT No CHINAGA OHENGAAN VES IF SAME MENTION SAME DRYLANG: NO ars
1100 MUTTEMBAXA 150-#19 0.48 | GOVERNMENT NO CHITTETI VENKATAIAH s ¥ SAME MENTION SAME DRY LAND NO s
| wurremeaa | 1soe0 | 048 | GoveRsment No CHITET VENKATASUBBAIAN Vs 1F SAME MENTION SAME Of LANL no s
112]  MUTTEABAKA 13F21 048 | GOVERNMENT NO ADI FENCHALAIAH YES & SAME MENTION SAME DRY LAND » s
113  MUTTEMEARA morn 008 GOVERNMENT NG CHINAGA VENKATA KRISNNAIAM YES I SAME MENTION SaME DEY LAND NO s
114 MUTTEMBWA 150423 D43 | GOVERNRENT NO MAUELA VENKATAKRISHNAIAM YE4 IF SAMAE MENTION SAME DY LAND NO ors
115 MUTTEMBAXA 150924 048 | GOVERNMENT NO PATTAPU VENKATAIAN s IF SAMIE MERTION SAME DRY LAND L ors
116]  MUTTEMEAXA 150225 0ul8 | COVERNMENT N PANUE CHINA VERRAGAIAH vES 1T SAME MENTION SAME DHY LAND NO s
|
117]  MUTTENBAXA [ 150-P26 as GOVERNMENT NO PANDI MASTANAMMA vE5 W SAME MENTION SAve DRY LAND NO ors
193] MUTTEMBAXA | 150727 | 048 | GOVENNMENT ] RAVAPU KOTANMA 1ES MADHUSUDAN REDDY (LERSE] NO DOCUMENTS orruno | w0 s
118 MUTTEMBAXA 150-p28 028 | GOVEANMENT (] PANDI CHINA RAMALAH VES MADHUSUDAN RETOT (LEASE) A DOCUMENTS DRY LAND) NG cas
1206  MUTTEMEAXA 150929 VAR | GOVERANMENT NO CHINAGA VENKATA KRSHNAIAM VES MADHUSUDRAN REDOY (LEASE) ' MO DSTUMENTS Oy LAND NO s
) ANY
OTHER
SORTEA T nmnn’
e HOW THE AQUA FARMERS HAS | BELONGS TO 10 G VERIFY ALL THE
Govr GOT THE LAND FROM THE | AGRICULTURE Lawp/ | O™ VILLAGE RECORDS.
sn| NaMEOS THE WHETHER THE WHETHER THE LAND ENQURY
TOTAL NAME OF THE PATTADAR AND SAME AND
0 | REVENUE WiLLAGE | SVRVEY NO. LAND IS GOVT | OBTAINED FOR FARM AS SAME, IF i
EXTENT| o pATTA as T oRNOT e FRODNAD
i DIFFERENT THE | REST sTepou| CARIFY THAT How
NORMS. DETAILS OF AQUERE WITH FOR PUBLIC THE FARMERS GOT
NOARY
THE
LAND: i
COMPLAINTS
ARISED:
21
MUTTEMBAKA | 150930 | 048 | GOVERNMENT NO CHINAGA ADEMMA VES IF SAME MENTION SAME DRY LAND NO Fs
12| MUTTEMBAXA | 1S0¢31 | 079 LAND.
GOVERNMENT NO THUPILI RAGAIAH e ORY. N oFs.
2 M ANANDA
23] MuTTEMBAKA | 150032 | 043 | GoveRNMENT No REDOYEHUM) H VES PELLURY SUDHAKAR REDOY(LEASE) NO DOCUMENTS DAY LAND na o
124) MUTTEMBAGA | 150933 | Q. AND
GOVERNMENT ) SANDAM PENCHALAIN S No DRY. NO s
125]  MUTTEME 1507,
BAKA 34 | 048 | GOVERNMENT NO KURAPATI RAMANAMMA VES IF SAME MENTION SAME ORY LAND NO CiFs
126] My 3 y 5
UTTEMEAA | 350735 | 048 | GOVERNMENT na SOGA CHALLAMMA ¥Es MADRUSUDAN REDDY {LEASE) NO DOCUMENTS DRY LAND Ko s
21| m
UTTEMBAKA | 150936 | 048 | GOviRnMENT NO MANIFALA VEERASWAMI ves MADHUSUOAN REDDY (LEASE} NO DOCUMENTS DAY LaNG. N s
18] MUTTEMBATA | 150P37 | 048 | GOVERNMENT NO BANDI SUIBAIAK ¥ES PELLURL SUDHAKAR RECOTILEASE) KO DOCUMENTS DAY LAND 50 s
126 MUTTEMBAKA 508 =
150798 | 048 | GOVERNMENT NO SANGEETAM EESWAAMMA vis 1F SAME MENTION SAME ORY LANG wo s
130 MUTTE 188
MAARA e= | a8 | covERNMENT no KUNCHENS SUBBARAMAIAM IF SAME IAENTION SAME ORY LAND NO oFs
MAUTTEM; 7 ’ :
31 TTEMBAKA | 15047 | 048 | GovERNMENT No CHINAGA VENKATAMMA ] TF SAMIE MENTIIN SAME DRY AN to s
2|
13 UTTEMAAKA 0P8 DA | GOVERNMENT NO ONTTEN NAGAIAH NO IF SAME MENTION SAME DRY LAND NO (=123
Total 230 711
1 MUTTERMBAKA X g L 5
153 27 PATTA YEs NALAREDOY MADHUSUDAN REDUY 1S IF SAME AENTION SAME DRY LAND No RS KONUSOLL
2| muresaca 16 236 UCHAY PICHIRECOT (%) s Y
3 PATTA NC DUV SUDARSARAMAA ~ NALLAREDDY MADHY REDDY GEASG NO LOCUMENTS ORY VWD L=} SAURBAMAMA
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D) ANY
OTHiR
weer e | oSO
HOW THE AQUA FARMERS Has | sionasToTo | UMD | vemey au e
¥ GOVT ANY GOTTHE LaND FROM THE | AGwcuLTuRe Lano/ | SRR | viuace Recoos
SN|  NAMEOF THE s TOTAL 'WHETHER THE NAME DF THE PATTADAN AND 'WHETHER THE LAND 'A"Amﬂfw. SALTPAN/WET
0 | Revewue viuace 15 ClLAR SoiE PRODUCED AND
ORPATIA As oRNOT DIFFERENT MINTIONING THE | REST LAND MEANT CLARIFY THAT HOW
PER NORMS DETAILS OF AQUIRE WITH FOR PUBLIC oy | THE FARMERS GoT
THE LAND IN DETAIL:
AND: e
ARISED:
UCHURY PICHREDOY (7]
3| muremaaxa | 1534 | 175 | eara ~o petrsspant no 16 SAME MENTION SAME oRY LAND no VARASATHVAM
o muremeaxa | s34 | ees | earma es e wo F SAME MENTION SAME ORY LAND o RSO KONUGOLU
s | mutrEmiac 2 3 PATTA no VAKATI SUIATAMMA Yes 1F SAME MENTION SAME DAY UWD % VARASATHVAM
UPPALA PAPAMMA(P)
6 murevaaxa | 102 | 233 | wama 5o Sy et wo 18 SAME MENTION SAME W Lo N0 SADABAINAMA
BANDI MARTHAIAH (P}
7 MUTTEMBAKA 1201 o PATTA NO i RAMAAH ne IF SAME MENTION SAME WET LAND NO SADARAINAMA
8| wurremeaca | 100 | oz FATIA No U on gl d) N 1F SAME MENTION SAME EET LAND o SACATANAMA
£ MUTTEMEAKA ¥ 1.08 PATTA nNe NADIPAT RAVI KUMAR Yes 1F SAME MENTION SaME WET LAND N VARASATHVAM
10| MITEMBARA 127 218 PATTA N PALLAMPARTH! LAVANYA YE5 F SAME MENTION SAME DRY LAND YES§ RSO KONUGCRY
n MUTTEMEARA 127 14 PATTA NO UCHURY INDRASEENAMMA Yis F SAMT MENTION SAME DRY LAKD NO VARASATHUAM
2 MUTTEMBAKA 1274 141 PATTA NO RAYA VASANTAVALL Yes IF SAME MENTION SaME DAY LAND NO RSO KONUGOLL
13 MUTTEMBAKA 278 32 PATTA NO PALAGANI GIRLIA YEs IF SAME MENTION SAVE DRY LanD NO O
14 MUTTEMSAKA 11348 125 PATIA NO CHITTETI RANGALAH YES BAMESH (LEASE| WET LAND NO VARASATHVAM
15 MUTTEMBAKA 1138 1.29 PATTA NO CHITTETI GO YES RAMESH [LEASE) WET LAND NO VARASATHYAM
MANUBOLUPARPAYYA
h 2 .4 ® L 5 13 ) / SAT
14 MUTTEMBACA 12201 ass ATTA NO MANUSCLU ADRAMMA (A RO IF SAME MENTION SamE WET LAND NO VARASATHVAM
v MUTTEMBAXA 282 118 l PATTA NO MANUSOLU RAGAMPIAR ves IF SAME MINTION Sases WET LAND NO own
) ANY
oTHER
wHETHERTHE | MSSORS
HOW THE AQUA FANMERS HAS | BELONGS T0 TO e | veRevawmie
1F GOVT ANY GOT THE LAND FROM THE | AGRICULTURE LAND/ :v:um VILAGE RECORDS
WHETHER THE VAMETHER THE LAND PATTADAR (IF SAME SALTPAN/WET
SN|  NAME OF THE ToraL NAME OF THE PATTADAR
0 | Revenue witLage | SUVEY M. LAND 15 GOVT | OBTAINED FOR bio s | FARM STATEIS CLEAR | 1F NO SPECIFY THE REMARKS MENTIONED AS SAME, IF |1 PRODUCED AND
TN “onpata | cutmivanivg as ORNOT OIFFERENT e | ResT! e | ciamey nuarnow
PER NORMS AQUIRE WITH " THE FARMERS GOT
OARY | 1w Lano in DETAIL:
any
COMPLAINTS
ARISED:
18| muTTEMBARA | 1234 | 113 PATTA THENUVA VERRASWAMI
no B GY NO 1F SAME MENTION SAME WETLAND ves SADABAINAMA
13| murremsaka | 132 | os PATTA no MANUBOL PAPAAH vEs 1F SAVIE MENTION SAME WETLWD ves awn
0| wmuremeaca | 1223 | a6 PATIA no MANUBOEU VENKAIAN ¥ES 1F SAME MENTION SAME WETLAND s own
2| muTemears | 1 | oas PATTA FENUROU SURBARELOY fP)
wo Meipiavenior oril no CHINTA KOTI RECOY (LEASE} NO DOCUMENTS WETLAND N0 SADABANAMA
2{ murrevsaca | 1701 | oas PATTA wo CHINTA VIAYAMMA ¥ES CHINTA KOTI REDDY (LEASE] O BOCUMENTS WETLAND wo VARASATHVAM
2| wmorreveaka | 17e3 | 02¢ PATTA no geiromialy no CHINTA KOTI REDUY {LEASE) NO COCUMENTS WET LARD ne SADABAINAMA
u| wurmvesa | oz | oom PATTA no CHINTHA KALPANA no CHINTA KOT) REDOY (LEASE} NO DOCUMENTS WET LAKD o VARASATHVAM
5| murempas | sar | ae PATTA N VAATI SLIATAMMA Vs # SAME MENTION SAME WET LAND wa aww
6| wureveara | 342 | os PATTA NO VAKAT SUIATAMMA Vs 1F SAME MENTION SAME WIET LAND o awK
27| MuTTEMBARA s | o PATTA no VAKATIMASTAN REDDY ves IF SAME MENTION SAME WET AN wo VABASATHVAM
THERUVAY] VEERASWAM
s MUTTEAMBAKA 1211 131 PATTA N
o DRSO et no KADURL BHASKAR (LEASE] N0 DOCUMENTS WET LaND s SADABARAMA
20| wmuTremsaa | 1212 | 033 PATTA A TRNIVAT VEERAS AN, HASKAR (LEASE Cuse:
o IMANUBOUU RAMAIAM &) No KADURY BHASKAR ] NO O NTS WET LAND No SADABAINANA
| murenvesa | 212 | oad PATTA THERAAN VEERASWAW) KADUAL BHASKAR {LEAS oKL
b MANUBDLU RAMAW (A) NO AU {LeAsE) N3 DOCUMENTS WET LAND Vs SADABAINAMA
31| MUTTEMBAKA 1214 a1 FATTA THERUVAY! VEERASWAM! z
A NO AMANUBOLL RAMAAH () N £ SAME MENTION SAME WET LN YES SADABAMAMA
32| nurremaaka 25 | o PATTA no THERUVAY! VEERASWAAN
MANUBOLU RAMAIAH {4} KO 1F SAME MENTION SAME WET LAND YES SADABRINAMA
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O] ANY
OTHER
o MISSIONS
HOW THE AQUA FARMERS HAS |  BELONGS TO TO nmu it VERSTY ALL THE
W GOVT ANY GOT THE LAND FROM THE | AGRICULTURE LAND/ o Ay VILLAGE RECORDS
WHETHER WHETHER THE LAND PATTADAR (IF SAME SALTPAN/WET - AND
S| NAME OF THE .| TOTAL e M3 name oF AND SO WG S ¥ |t o PRODUCED AND
e OTNT| " or parra orNOT DIFFERENT MENTIONING THE | RESTLAND MEANT | " | CLARIFY THAT HOW
PER NORMS. DETAILS OF AQUIRE WITH FOR PUBLIC AR “T!Mm
o] ANY
ARISED:
33| muTTEmBakA | 156P2 | 1176 PATIA NO UCHURY MALLIKARIUNA REDDY YES IF SAME MENTION SAME DRY LAND. N0 owN
34| MUTTEMBAKA 1481 08 PATIA NO POUPATI JAYAPAL ES 1F SAME MENTION SAME DRY LAND. NO own
35| MUTTEMAACA 1492 06 FATTA nO POUPATI RANGAIAH Yis IF SAME MENTION SAME DAY LAND NO VARASATHUAM
PALLAMPARTHI RAMAIRH (7] 1F SAME MENTION SAME DRY LAND NO VARASATHVAM
36| MUTTEMRAXA w3 |1 PATTA N POUPATI VERKATESWARLU (A} L)
17| eurmesears | aaee | o0as PATTA NO POUPATI NAGAIAH Es 1F SAME MENTION SAME DRY LAND. ~O own
2| swremBaKa urs | 0315 PATTA NO POUPATLJAYAPAL VEs 1F SAME MENTION SAME DRYLANG. Na owN
39| MUTTEMBAKA 1455 % PATTA ~O POUPATI NAGAH s 17 SAME MENTION SAME ORY LAND N0 VARASATHVAM
40| MUTTEMEARA w7 | o PATTA No POLIPAT! JAYAPAL VEs 17 SAME MENTION SAME ORY LAND N0 owN
a1 | muTTErRACA 1488 | 1 PATIA NO 5 ou&qun ::f::‘:':’vm il Ves 17 SAME MENTION SAME DRY LAND wo VARASATHVAM
43| MUTTEMBAXA use | oae PATIA no POUPATI NAGAAH ves 1F SAME MENTION SAME DRY LAND » QW
L) MUTTEMEBAKA 14210 a35 PATTA NO FOUPATI JAYAPAL YES 1F SAME MENTION SAME DAY LAND NO awn
POLIPATI RAMAMAH (P} i
4 N IF SAME MENTION S2ME DRY LAND NO VARASATHVAM
831 MUTTEMBAKA 14911 092 PATTA o POUPATI VENCATESWARLU (A} ?
45| mutEMaaA 18932 | 041 FATTH NO POUPATI NAGASAH nO ¥ SAME MENTION SAME DRY LAND KO VARASATHVAM
45| MUTTEMBAXA DK EATTA ) POUPATI IAYAPAL YES 15 SAME MENTION SAME DRY LAND NO awN
X £ ADITOUAIAA () I SAME MENTION SAME WET LAND NO VARASATHYAM
La: MuTTEMaAKA | 13411 | p2e VATTA S A PADMAY (A NG Vi
D) Ay
OTHER
wETHERTHE | eSONS
HOW THE AQUA FARMERS HAS | BELONGS TD 70 S VERIFY ALL THE
1 GOVT ANY GOT THE LAND FROM THE | AGRICULTURE LAND/ VILLAGE RECORDS
sa| wamEOr THE ToTaL | WHETHER THE Nasssor AND | WHETHER THE LAND PATTADAR (IF SAME SALTPAN/WET ENCLIX
0 | mevenue viwace [SURVEYNO.| e UIII.EWI OBTAINED FOR il ASSAME, F L iy PRODUCED AND
OR PATTA Ay ORNOT DIFFERENT e | ResT orssuTe pou| CLARIEY THAT HOW
NORMS NoaRy | THE FARMERS GOT
okl DispuTE o | THE LAND IN DETAL:
g ANY
ARISED:
63| MUTTEMBAKA 114-; NALLARECOY RAMIREDOY (P)
14-2 02 PATTA NO CHITTEN Al YEs IF SAME MENTION SAME WET LAND NO ors
64 MUTTEMBAKA 1528 | 7221 PATTA s PELLUBU SUDHAKAR REDDY YES 1F SAME MENTION SAME DRY LAND NO SEUETMENT
65| MUTTEMBARA 1524 | 121 PATTA VES PELLURY SUOHAKAR REDDY YES 1F SAME MENTION SAME ORY LWD Ne RS0 KONUGOLY
B6| MUTTEMEAKA 1518 | 609 PATIA NO PELLURU PRASHAKAR RECDY s  SAME MENTION SAME DRY LAND. o RSO KONUGOLY
&7 MUTTEMBARA BrA | om PATTA vis PELLURL SUDHAKAR REDDY VES IF SAME MENTION SAME DRY LAND. NO SELLETMENT
B8 | MUTTEMBARA 131e | 35 PATTA Y5 BURLA CHAKRADHAR REDCY Yes 1F SAME MENTION SAME DAY LAND Es HSD KONUGOLY
69 MUTTEMBAKS 1210 a PATTA ¥es BURLA LAUTHAMMA es GADDAM SREENIVASULU [LEASE) NO DOCUMENTS DRY LANG ¥ES RSO KONUGOLY
| MUTTEMEASA 1318 4 PATTA YES BURLA LALITHAVAMA YES GATOAM SREENIVASULU (LEASE} NO DOCUMENTS DRYAAND. YES VARASATHUAM
71| MUTTEMBAKA ana | o PATTA vis NADIPATI EESWARAIAR YES 1P SANTE SAENTION SAME WETLAND NO own
72{ MUTTEMBAXA an1s 078 BATTA YES NADIPATI BALAR Yes IF SAME MENTION SAME WETLAND NO VARSSATIVAM
73| MUTTEMBAKA a1 0.26 LATIA N NADIPATI RALAY YES 1F SAME MENTION SAME WET LAND N VARASATHY AA(
74| MUTTEMBAKA &1 0z PATTA NO NADIPATI BALAS YES 1 SAME MENTION SAME WET LAND NO VARASATHVAM
75| MUTTEMEAKA a2 LET PATIA nNo NADIPATI SR ¥ES 1F SAME MENTION SAME WET LAND VARASATHVAM
76| MUTTERGACA ac e PATTA NO NADIPAT) BALRI VES 1F SARIE MENTION SAME WET LAND N VARASATHYAM
77| MUTTEMBARA “© 042 PATTA No NADIPATI BALAR vis ¥ SAME MENTION SAME WETLAND no VARIEATHVAM




266

©) ANY
OTHER
WHITHERTHE | omeen
HOW THE AQUA FARMERS HAS |  BELONGS T0TO o | veRFYauwmHe
IF GOVT ANY sor THE enquiry | VIULAGE RECO
snf namEOr THE v | SRR T NAME OF THE PATTADAR AN | WHETHER THE LAND
© | RevENUE viLLage | SRVEY NO: o e PRODUCED AND
ORPATTA As orNOT DIFFERENT MENTIONING THE | REST LAND MEANT CLARSEY THAT HOW
PER NORMS DETAILS OF AQUIRE WITH FOR PUBLIC any | THEFARMERS GOT
m“' “on | THE LAND I OETAIL:
LAND: ANY
ARsED:
CHINAGA SUBRAMANYAM (P)
Mutremaaka | 114142 | o1e ~o pisiey a0 ves 1F SAME MENTION SAME WET LW ~o VARASATHVAM
"PANDI PENCHALALA (F)
muriemaaka | 116185 | 016 PATIA no i i NO IF SAME MENTION Sanse WET LAND no SADABAINAMA
so| wmurtemeaca | e | oo PATTA N VANIVAXA CHENGAIAH vis 1 SAME MENTION SAME WET LAND N own
KACHAGALLU CHENGAMMA [P)
4. 17 PA
| murressans | nes | o TTA ~ e Ay no 1F SAME MENTION SAME WETLAND ~o SADABAINAMA
ADI NAGAMMA ()
o ! ATTS
s2| murrevesxa | s | o1 PATIA no AR no F SAME MENTION Same WET LN no VARASATHVAM
$3| Murteaka | 1ea7 | oas PATTA no VANINVARA CHENGAIAN No 7 SAME MENTION SAME WET LAND O own
ADKPOLAMMAA (P}
% v
se| murmevaaca | s | om ATTA N G aARIbs ¥is 1F SAME MENTION SAME WET LN %0 VARASATHVAM
VANIVARA CHENGAAR {F)
Y ¢ s v
55| MUTTEMERKA | 11840 | o3 ATTA ~ ks i s ¥ SANE MENTION Stz WET LN no VARASATHYAM
AD) NAGAMNA 7]
v ¥ . : 4 =
s6| murensaca | 1a1mc | 022 PATTA No prlominghs NG 1% SAME MENTION SAME WET LAND “o VARASATHVAM
57| mumemsaca | 1eaais | oce PATTA No VANMVAKA CHENGAIAN vis 1 SAME MENTICN SAME WET LD o an
VANSNAKA CHEGALA (7] .
A-1A
s8] MuTTEMaaka | 1ta1at2 | oo PATTA No R no IF SARE MENTION SAME WETUAND "o SATASAINAMA
59| Mumemssa | aeta3 | o1 PATIA no AFOUMMAL) is IF SAME MENTION SAME WET LAND No VARASATHUAN
ADIFAPAAH {A)
IPPAGUNTA NAGARUIL (P}
60| MuTEMEAG | n4taie | 03 FATTA no prafinmes vis TF SAME MENTION SAME WET LN - SADABAINAMA
== : VANTIVAKA DHENGAAH [F)
T o X 3 SAME MENTION o 5 OABAAL
128 MUTTEMBAKA 4 on FATTA no CHINAGE CEENGAIAH (&) A I SANE MENTION SAME WIT LANO KO SADAZAINANMA
2 5 AD| PILANIMA (8] = r -
&2 MUTTEMBAXA 1182016 o915 PATIA | ~O ADIPAPAIAM (8] YEs IF SAME MENTION SAME WET LAND l NO VARASATMVAM
0} ANY
oTHER
wherkgR e | oSO
HOW THE AQUA FARMERS HAS |  BELONGSTOTO | TR | vemiFy ALL THE
1F GOVT ANY GOT THELAND FROM THE | AGRICULTURELAND/ | PR, | VILLAGE RECOROS
s roTaL| WHETER THE WHETHER THE LAND PATTADAR (If SAME SALTPAN/WET
k] e SURVEY NO.. LAND IS GOVT | OBTAWNED FOR FARM 1 NO SPECHY i e PRODUCED AND
b Lo homcad TENT)  onparta s oRNOT DIFFERENT MENTIONING REST LAND MEANT CLARIFY THAT HOW
PERNORMS DETAILS OF AQUIRE WITH FOR PUBLIC sy | THEFARMERS GOT
: T™E
LAND: oy
ARISED:
78| muTTEMBAKA « | ow PATTA no s 1F SAME MENTION SAME WETUND no RSD KONUGOLY
| wommsaca | ss | 03 PATTA ves s IF SAME MENTION SAME WETLAND no o
o| wuremana | a2 | 0z PATTA vES NADAT EESWARAIAN ves IF SABME MENTION SAME WET LAND no owN
o | surremeaca | 100 | 18 PATTA No NEDURUMALLY LIDAYSERHAR REDDY vEs 1€ SAMEMENTION Sane ORY LAND ) own
82| Mutremeaxa | 1506 | 15 PATTA ~o NEDURUMALL BHANU SEXAR REDDY Vis ¥ SAMRE MENTION SAME RY LAND ~o own
8| murmmeaxa | 1002 |sa | sama no POCHAREDOY SAMPATH RECOY vis 1F SAME MAENTION SAME ORY LAND o S0 KONUGOL
Ba| muriimeaxa [ 108 | 102 PATTA vis NEOURUMALL UDAYSEXHAR REDOY Vs IF SAME MENTION SAME DAY LG no SELLETMENT
| murremeana | ssom | 2s2|  eama o POCHAREZOY SALAN ¥es F SAME MENTICH SAME DRY LMD no RSO KONJGOW
| mumemeaa | soc | 1S FATTA o NEDURLMALL RAVISEKAR REDDY ¥es 1FSAME MENTION SanaE DRY LAND no KONYGOLY
s7| murremeaca | 15083 | 32 PATTA N PELLUAL SUDHAKAR REDDY e 1F SAME MENTION SAME ORY LAND % RS KORUGOL
3| surtevsaka | 1003 |39 | earma NO SHAIK HANEEM vES £ SAME AENTION SAME ORY LAND %o RS KONLIGOLU
| muTTEMBAYA | tamac | g2 PATTA wo SANNAREDCY YRISHNARFDDY yie IF SAME MENTION SAME Ry NS wo owy
s| murreseaka | wei0 | oz PATTA "o SARNASEDOY PRASAD REDOY vis 1 SAME MENTION SAME DRY LANG o oW
SANNAREDUY PRASAD REDDY [P % R 5
s 5 1F SARE MENTION SataE DRY LAND uo SADANAN
o] murremsaxa | s | oos PATTA no resatbiy s "
maremsaka | 13er2s] 3 PATIA %o SANNAREDDY ASHCK REDGY no ¥ SAME SENTION S40E ORY LAND ) KONUGOLY
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[ ° DJ ANY
omher
wneTieRTHE | SSONS
HOW THEAQUA FAMERS S | scionGsTOTO | T | ey au g
1F GOVT ANY ‘GOTTHE LAND FROM THE | AGRICULTURE LAND/ VILLAGE RECORDS
I i o Tora | W me e AT | WA TE RO I PATIADAR(FSANE | SALTPANIWET o Noooem
O: [NV VL aex OTENT| " orparra [ cun 2 - oRNOT DIFFERENT MENTIONING THE | REST LAND MEANT “,'L',":w CLARIFY THAT HOW
PER NORMS DETAILS OF AQUIRE WITH FOR PUBLIC THE FARMERS GOT
NDARY
: THE LAND IN DETAIL:
Ano: PRPUTEOR
any
COMPLAINTS
ARISED:
aa| wurremears | 16182 1 PATTA ™ SANNAREDDY ASHOK REDOY %o 7 SAME MENTION SAME ORYLAND o YONLGOLY
oef muremena | 161283 1 PATTA SANNAREDDY ASHOK REDOY o IF SAME MENTION SAME ORYLAND no KONUGOL
95| MUTTEMBAKA | 1363284 | 1 PATTA NO SANNAREDOY ASHOX REDDY NO 1F SAME MENTION SAME DRY LAND NO KONUGOLY
o | murremeaca | 1seazss| 1 PATTA No SANNAREDDY ASHOR REDDY no 15 SAME MENTION SAWAE CRYLND no YONUGOLY
7| mutevsna | 3sa2e6| 1 PATTA ) SANNAREDDY ASHOK BEDDY N IF SAME MAENTION SAME DRYLANG no XONUGOU
TOTAL 97 160

A.
Vil
THIRU

Mz

Revenue Officer
SACHIVALAYAM

Vakadu (M), SPSR Nellore Dist




A.P. POLLUTION CONTROL BOARD

Inspection Report format for computerized allocation of Inspections

(Compliance inspection under Water Act. 1974 & Air Act, 1981 and HW Rules)

01 |a. Name and address of the Divi’s Laboratories Limited, (Unit-II)
Industry

b. E-mail sbalaji@divislaboratories.com,

c. Mobile 8978799449
2 Date of Inspection 23-11-2020.

Name of the Inspector Ravindra Babu, EE, APPCB.
3 Name and Designation of the Sri. S. Balaji, DGM.

person contacted
-+ Line of Activity & Category Bulk drugs and Bulk drug intermediates, Red Category
5 Status of operation (operational/ | Operational

non-operational/ closed/ any other-

if non-operational-reason  and

period of non-operation

6 Status of consent under the Water | Bulk drugs and Bulk drug intermediates —Red
& Air Acts & HW Authorization. | APPCB-11022/30/2019-TEC-CFO-APPCB,
(Order date & Validity period) Dated: 10.09.2020
7 a. Name of the product(s) and by- | The Board permitted to manufacture 93 products with
products manufactured with | maximum production capacity of 10739.5 TPA.
quantity (per day or month or | consented products list enclosed as Annexure-I
annum).

b. Comments on whether the | As per the production details for the period of last 6
products are permitted products | months, the industry has manufactured 34 products.
and production is within the | prodyction Qty is 5824 tons. Annual Production Capacity
pemtfted capacity (Buly is 10739.5 tons. Production details enclosed as Annexure-
verifying Excise returns of 6
months): IL

8 Name of major raw materials with | The industry is using various chemicals and solvents for
quantity (per day or month or production of bulk drugs and intermediates.

annum) List enclosed.

9 a. Details of the water As per CFO dated 10.09.2020 (KL.D)

consumption and flow meters
status.

S Quantity applied as per
N;) Purpose application
Fresh | Recycled | Total
1 Process 652 0 652
2. Washings 400 0 400
3. Boiler feed 700 800 1500
4. Cooling 490 510 1000
5. Softener/DM 500 0 500
plant/RO Plant
6. Domestic and | 600 0 600
Township
7. Others 50 0 50
(incinerator
scrubbing)
8. For green belt | 700 540 1240
Sub Total 4092 1850 5942
Total 5942.0
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The industry has provided flow meters to record the water
consumption at various locations i.e. process QC, and
R&D, DM plant, softener, domestic & canteen, Town ship
and dining hall. The industry is recording the daily water
consumption and maintains the records.

b. Flow meter readings

Usage Flow meter reading in
M’ as on 23.11.2020
Process 438274
Washings 103672
Boiler feed 1286804
Cooling towers 91196
Township 324428
Domestic 240996
Green belt 911684

10

a. Details of the

effluent

generation and flow meters

The industry has installed flow meters at the following
locations and maintaining daily records of meter readings.

status. During the inspection flow meter readings are noted
below:
Outlet As per CFO dated
SO | o rindon 10.09.2020 (KLD)
L. Process 797
2. Washings(floor) 400
3 Boiler Blow 850
4. Cooling bleed 600
5. Softener / DM 500
6. Domestic and 540
E Others 50
3737
Total (1850 KLD reused +
1887 KLD marine
discharge)
b. Flow meter readings Source Flow meter reading in m’
as on 23.11.2020
LTDS Effluent Inlet 66145
ETP Outlet to
Guard pond 214576
Stripper feed 172151
MEE feed 143191
ATFD feed 41654
MEE distillate 127231
ATFD distillate 307930

11

a. Details of the Effluent

Treatment systems and disposal

HTDS stream and High COD Stream: The industry has
provided stripper (15kl/hr), MEE (13.5kl/hr) & ATFD
(3.5 kl/hr).

Disposal: Stripper for separation of organic compounds
and separated organics sent to cement plants for co-
processing & Stripped effluents forced evaporated in
MEE.

Inspection ID : 1075-109-202011



Condensate from MEE & ATFD sent to further treatmene‘5
in ETP. MEE Concentrate sent to ATFD and ATFD salts
to TSDF.

Low TDS stream: treated in ETP consisting of Physical
chemical & Biological treatment and STP.

Domestic: treated in STP consisting of aeration tanks and
will be reused for gardening.

Disposal: disposed in to sea after meeting the marine
discharge standards.

Utility effluent: treated in neutralization and central
monitoring basin and disposed in to Sea after meeting the
marine discharge standards.

b. Compliance with standards

stipulated based on Board data:

As per the online monitoring data at the time of inspection
it is observed that the industry is complying the discharge

standards. Samples were collected by the lab officials and

submitted for analysis to Zonal Lab, Visakhapatnam.

¢. Online Continuous Effluent

Monitoring System (OCEMYS)

Online Continuous Effluent Monitoring System (OCEMS)
data (parameter values)

data (parameter values) S.No. | Parameter | As per online
BQME CFO Limit
As on
23.11.2020
1 TOC 32.34 -
2 COD 74.38 225 mg/ltr
3 BOD 24.84 75 mg/ltr
4 TSS 2541 100 mg/Itr
3 PH 197 6.5-8.5
2 |a Deta11§ ofsoutces:of Adr S No | Parameter Air pollution control
pollution and Control g
. equipment
SqUIPRICHL AT BYSISTHS, | Hazardous waste | Spray dryer, Quencher,
incinerator- Scrubber, dust collector.
9000 kg/day
2 Coal fired Boiler- | Dust collector followed
2x 16 TPH by bag filter
3 Coal fired Boiler- | Common multi cyclones.
lx6TPH & 1 x
2 TPH
-+ 24 TPH FBC ESP, bag filters
Boiler
) DG Sets: Acoustic enclosures
10x1250 KVA,
14x1500 KVA,
2x320K VA,
2x125KVA,
2x1000KVA,
1x62.5KVA,
1x10KVA.
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323

6 Process emissions | About 95 Nos of
Source of process | scrubbers provided at
emissions — various production
process reactors. | blocks to control acidic
Acidic & emissions and online pH
hydrocarbon meters also provided.

. Compliance with standards

stipulated based on Board data:

As per the online monitoring data at the time of inspection
it is observed that the industry is complying with the
emission standards.

. The Online Continuous

Emission Monitoring System
(OCEMS) data and Continuous
Ambient Air Quality
Monitoring (CAAQM) System
data (parameter values)

The industry has installed online stack analysers for the
incinerator, on the day of inspection incineration was not
in the operation.

The SPM values of 24 TPH Boiler on the day of
inspection:

S, Online value Standards
N Parameter | mg/Nm3 as on Nm3
© 23.11.2020 e

1 SPM 15.44 115

The industry also installed three online continuous AAQ
stations at the following locations and the values are noted

during the inspection as follows:

At Nutra Building:
Online value
SNo | Parsmeter | 06.23,11.2020 | Srvdards
pg/m3 Hg/m3
1 [ PM-25 27.6 60
2 | PM-10 51.5 100
3 NOx 4.125 80
4 SO2 6.2 20
5 vOC 0.65 S
6 NH3 28.01 400
At Quality control building:
Online value
> Parameter | on 23.11.2020 Standards
Mo ug/m3 pg/m3
1 | PM=-25 37.0 60
2 | PM-10 66.6 100
3 NOx 16.52 80
4 SO2 8.01 30
5 VOC 0.0 N
6 NH3 41.82 400
At RMWH building:
Online value
S.No | Parameter | on 23.11.2020 Standars
pug/m3
ug/m3
1 PM-2.5 50.0 60
2 PM - 10 90.0 100

Inspection ID : 1075-109-202011



3 [NOx 12.8 80 N
4 SO2 10.8 80

5 VOC 0.18 -

6 NH3 7.74 400

13 | Details of solid and hazardous As per the records the hazardous waste generated,
waste generation, storage and disposal and storage quantities for the month of October-
disposal. 2020 is as follow:

S Quantity Qty Qty
No Type of Waste | generated | Disposed | Stored
(kgs) (kgs) | (kgs)
1 | Process residue 164919 168240 | 30309
2 | Spent carbon 29228 - 36429
3 | Off specified &
Discarded raw
materials, lab 629.5 667.5 435.5
chemicals &
products
4 | Multiple effect
evaporation or 20020 ) 73535
forced
evaporation salts.
5 | ETP sludge 11400 - 68830
6 | Incineration ash 495 - 1830
7 | Mixed spent 1008.49 | 61.826
solvent 1049.97Kl Kl K1
8 | Spent acids 1838.20 | 1953.40 | 63.750
Kl Kl Kl
9 | Spent catalysts 2674 2674
10 | Containers &
Container liners
of Hazardous
chemicals & 689 600 255
Hazardous
wastes.
11 Usef101l/\.Naste 310 400 605
lubricant Oil
The industry is generating about 40 TPD of boiler ash is
being disposed to brick manufacturers.

14 | Furnish details of any The Board reviewed the non compliances of the CFO
deviation/Non- compliance conditions and issued directions to the industry vide order
observed from consent / dt 07-09- 2020 for compliance.
authorization / directions

15 | Other relevant information The industry complied with the SOPs issued by the
regarding the industry, including | Board for marine discharge units.
complaints. The marine disposal system is under lock & key with

APPCB officials and the disposal is permitted only after
ensuring the compliance with the standards.The industry
made good efforts in development of green belt within
the premises and outside the premises

| 16 | Recommendations: 1. The industry shall ensure continuous compliance of

Inspection ID : 1075-109-202011
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consent order conditions and standards.

2. The industry shall comply the directions issued by the
Board and submit the periodical reports to RO.

3. The industry shall provide online VOC monitoring
system for continuous monitoring of the vapor levels
at Solvent recovery unit and at bulk storage facility.

Date: 23-11-2020 Name & Designation of Inspection Officer: D. Ravindra Babu
Environmental Engineer, HO

D g

Place : Vijayawada Signature of inspection officer.

Inspection ID : 1075-109-202011



Andhra Pradesh Coastal Zone Management Authority (APCZMA)
Andhra Pradesh
Ministry of Environment Forests & Climate Change
Government of India
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

Letter No. 233/CRZ/IND/2020 Date: 04.02.2021

To

The Member‘Secretary,

State level Envjronment Impact Assessment Authority (SEIAA),
D.No0.33-26-14 D/ 2, Near Sunrise Hospital,

Pushpa Hotel Ceé%re, Chalamavari Street,

Kasturibaipet, Vijayawada - 520010, A.P.

Sir,

Sub: APCZMA - CRZ - M/s. Divis Laboratories Limited, Krishnapatnam
Unit, Krishnapatnam Industrial Area (KIA), Kothapatnam village, Kota
Mandal, SPSR Nellore district, Andhra Pradesh - Proposal for discharge
of treated effluent (1727 KLD) by Laying of treated effluent discharge
pipeline - Recommendation of No Objection under the provisions of
CRZ Notification, 2011- Communicated - Reg.

Ref: 1. M/s. Divi's Laboratories Limited, Krishnapatnam Unit of SPSR
Nellore district, letters received on 25.08.2020 & 29.10.2020
2. NOC from the APPCB Order dated: 28.10.2020.
3. APCZMA meeting held on 30.12.2020 at APPCB, Head office,
Vijayawada
@@

In the reference 1#t cited, M/s. Divis Laboratories Limited, Krishnapatnam Unit has
submitted the proposal for discharge of treated effluent (1727 KLD) by Laying of treated
effluent discharge pipeline at survey no. 397, 401, 402, 403, 446, 676, 681, 682, 683, 700 to
709, Krishnapatnam Industrial Area (KIA), Kothapatnam village, Kota Mandal, SPSR
Nellore district, Andhra Pradesh and sought CRZ clearance under the provisions of CRZ

Notification, 2011. The estimated capital cost of the project is indicated as Rs.150 Crores.

2 The Project proposal of M/s. Divis Laboratories Limited, Krishnapatnam Unit was
placed in the Andhra Pradesh Coastal Zone Management Authority (APCZMA) meeting
held on 30.12.2020 at APPCB, Head office, Vijayawada. After examination on the remarks,
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comments/suggestions received from the Members, the Authority decided to send the
recommendations of No Objection to SEIAA, A.P. pertaining to the proposal of M/s.
Divis Laboratories Limited for discharge of treated effluent (1727 KLD) by Laying of
treated effluent discharge pipeline under CRZ Notification 2011 with the following

specific and general conditions:

PART A: Specific Conditions:

(i) The Consultant viz.,, M/s. Indomer Coastal Hydraulics (P) Ltd., has to
supervise the construction of the proposed pipeline and on completion,
submit a certificate to the APPCB that the pipeline is constructed as per the
design conditions and the conditions imposed in the clearances.

(i) The following mitigation measures suggested in the Marine EIA report
shall be complied with:

a) To mitigate the Impact on marine environment during lying of
pipeline, the industry shall take the following measures to minimize
the disturbance to pipeline working corridor.

(i) Laying operation shall be done in shortest duration.
(ii) Barricading the water has to be avoided.
(iii) Installation of marker buoy to warn the fishermen.
(iv) Installation of proper marker lights indicating obstructions if
any.
(v) The outfall pipeline may be laid on the sea floor without
causing hindrance to fishing and navigation. The pipeline
should be anchored to the bed for good stability.

b) To mitigate the Impact on marine environment during the installation
of diffuser in sea, the industry shall take the following measures:

(i) The outfall diffuser has to be designed with proper number
and size of ports, which would enhance the jet mixing of the
plume discharge which in this case will be 3 nos. x 150 mm
dia. ports with one spare port, and be placed on the seabed
and the top of the ports should remain well below the water
sea surface, should not have any sharp projection.

(ii) Regular monthly monitoring of seawater quality, seabed
sediment quality and biological parameters are to be carried
out.

(ifi) A marker buoy has to be placed close to the outfall as per the
norms of Directorate General of Lighthouses and Lightships.
This will help boats to avoid collision while en route.

(iv) The route of pipelines laid on the seafloor has to be furnished
to Naval Hydrographic Office, Dehradun in order to mark on
the Naval Hydrographic Charts as a warning for navigation

2



(iii)

¢) To mitigate the Impact on marine environment during discharge of
treated effluents, the industry shall take the following measures to
minimize the impact on marine environment:

(i)  The industry shall comply with the standards stipulated by
APPCB in the CFE / CFO Order for discharge of treated
effluents.

(i) To mitigate the impact on marine environment due to
discharge of treated effluent and to ascertain the effectiveness
of ETP in treating the raw wastewater, the industry has to
plan sampling program during the discharge and non-
discharge time at three locations close to outfall point to
ascertain that the water quality parameters are within the
acceptable limits for coastal waters on both the occasions.

d) During accidental breakage of pipeline, the necessary mitigation
measures like immediately attending the repair of pipeline has to be
taken up. Necessary spares of pipeline segments with bends/tees and
divers with experience in salvation operation irrespective of sea
condition have to be kept ready always within the industrial unit.

The industry should install flow meters to record the quantities of treated
effluents discharge. Regular annual monitoring of coastal waters is to be
carried-out by the reputed institutions, like NIO / NEERI for water quality
near the proposed outfall locations.

A Continuous monitoring system should be put in place by the applicant to
find out the impact on marine life/flora/fauna, due to discharge.

The project Proponent shall conduct the bio-assay test for the treated
effluent discharges from the marine outfalls as per the MoEF&CC
Guidelines. Bio-assay analysis shall be conducted every six months to
establish the toxicity levels and report to be submitted to APPCB.

The Project Proponent shall treat the effluents before discharging into sea
duly complying with the APPCB and MoEF&CC norms.

The activity is a continuous and every day the industry discharges for
about 8-10 hours. Over a long period, the industry should ensure all the
precautions mentioned and also see that this activity should not create any
bacterial and virus vectors.

PART B: General Conditions:

(1)

A copy of the clearance letter shall also be displayed on the website of the
AP Pollution Control Board. The Clearance letter shall also be displayed at
the AP Pollution Control Board Regional Office, District Industries Centre

3
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(iif)

(v)

(vi)

(vii)

(viii)

(ix)

and District Collector Office/ Mandal Revenue Office for 30 days.

The funds earmarked for environmental protection measures shall be kept
in separate account and shall not be diverted for other purpose. Year-wise
expenditure shall be reported to the Andhra Pradesh Coastal Zone
Management Authority (APCZMA) and AP Pollution Control Board
Regional Office.

Concealing factual data by the project proponent, any officer on behalf of
the project proponent and consultants hired by the project proponent or
submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and
attract action under the provisions of Environment (Protection) Act, 1986.

Consent for Establishment (CFE) and Consent for Operation (CFO), as may
be applicable, shall be obtained from State Pollution Control Board under
the Air (Prevention and Control of Pollution) Act, 1981 and the Water
(Prevention and Control of Pollution) Act, 1974.

All waste (liquid and solid) arising from the proposed development shall
be disposed of as per the norms prescribed by State Pollution Control
Board. There shall not be any disposal of untreated effluent into the
sea/coastal water bodies.

Full co-operation shall be extended to the officials from the APCZMA,
APPCB and Regional Office of MoEF&CC, during monitoring of
implementation of environmental safeguards stipulated. It shall be ensured
that documents/data sought pertinent is made available to the monitoring
team. A complete set of all the documents submitted to APCZMA shall be
forwarded to the AP Pollution Control Board Regional Office.

In the case of any change(s) in the scope of the project, the project would
require a fresh appraisal by the APCZMA.

The APCZMA reserves the right to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of
the CRZ clearance under the provisions of the Environmental (Protection)
Act, 1986, to ensure effective implementation of the suggested safeguard
measures in a time bound and satisfactory manner.

All other statutory clearances shall be obtained, as applicable by project
proponents from the respective competent authorities.

The project proponent should advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacular
language informing that the project has been accorded CRZ Clearance and
copies of clearance letters are available with the AP Pollution Control Board
and may also be seen on the website of APCZMA. The advertisement
should be made within Seven days from the date of receipt of the Clearance
letter and a copy of the same should be forwarded to the AP Pollution
Control Board Regional Office.



(xii)

(xiii)

(xiv)

(xvi)

(xvii)

(xviii)
(xix)

()

This Clearance is subject to any order passed by any Hon'ble Courts, as
may be applicable to this project.

A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, ZillaParisad/Municipal Corporation, Urban Local Body and the
Local NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal. The clearance letter shall also be
put on the website of the company by the proponent.

The proponent shall upload the status of compliance of the stipulated
conditions, including results of monitored data on their website and shall
update the same periodically. It shall simultaneously be sent to the AP
Pollution Control Board Regional Office and, the concerned District
Collector and the APPCB.

The environmental statement for each financial year ending 31st March in
Form-V as is mandated to be submitted by the project proponent to the
Andhra Pradesh Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance
of clearance conditions and shall also be sent to the AP Pollution Control
Board Regional Office, APCZMA and APPCB by e-mail.

The project activity shall be carried out strictly as per the provisions of
CRZ Notification, 2011, and shall not affect the coastal ecology of the area
including flora and fauna. The Project Proponent shall submit the half -
yearly compliance reports of CRZ regulations compliance duly audited by
the accredited consultants detailing the degree of compliance by the project
proponent during and after construction of the project.

No construction or reconstruction of the existing structures may be taken
up in the No Development Zone. The proponent to submit a compliance
report in this regard every six month duly audited by an accredited third-
party agency. However, if any permitted activity is to be taken up, the
proponent may apply to the competent authority separately.

The Project Proponent shall ensure that there is no destruction of
mangroves during the construction as well as the operation phase of the
project.

There shall be no dressing or alteration of the sand dunes and natural
features, including landscape changes for beautification, recreation and
other such purpose.

The project proponent shall obtain all necessary clearances/ permission
from the concerned authorities as applicable.

No permanent labour camp, machinery and material storage shall be
allowed in CRZ area

There shall no ground water drawal within CRZ without prior approval of
the State Ground Water Authority.
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(xxi) Disposal of muck during construction phase should not create any adverse
effect on the neighbouring communities and be disposed taking the
necessary precautions for general safety and health aspects of people, only
in approved sites with the approval of competent authority.

3.  In view of the above, Recommendation of No Objection for the proposal of M/s.
Divis Laboratories Limited, Krishnapatnam Unit for the discharge of treated effluent
(1727 KLD) by Laying of treated effluent discharge pipeline into the sea, subject to the
fulfillment of safety norms and the norms stipulated for the marine discharge of treated
effluent, in accordance with CRZ Notification, 2011 and subject to the conditions as
mentioned at Para No.2 above, is hereby communicated to the State level Environment

Impact Assessment Authority (SEIAA), Andhra Pradesh for further necessary action.

Yours faithfully,
Sd/-
Member Secretary
APCZMA
Encl:
1. CRZ Form-I

2. EIA Report

3. Marine EIA Report

4. LTL- HTL and CRZ demarcation report

5. Copy of the Minutes of the APCZMA Meeting

Copt to the Secretary, Ministry of Environment and Forests and Climate Change, Indira
Paryavaran Bhavan, Jorbagh Road, New Delhi - 110 003 for information.

opy to the Sri Madhu Sudhana Rao Divi, Director Projects, M/s Divi's Laboratories

Limited, 1-72/23(P)/Divis/303, Divi's Towers, Cyber hills, Gachibowli, Hyderabad-500032,
Telangana for information

J/ T.CEB.O //

\(;jint Chief Environmental Engineer, UH-I ™



HON’BLE SRI JUSTICE M. VENKATA RAMANA

W.Ps.No.43661 of 2017, 23134 of 2011, 31088 of 2016, 43830 of
2016 and 43937 of 2016

COMMON ORDER:

Heard Sri S.Satya Prasad, learned Senior Counsel for Sri Prakash
Buddarapu, learned counsel for the petitioners in all the writ petitions,
Sri Ghanta Rama Rao, learned Senior Counsel for Sri Ghanta Sridhar,
learned counsel for the 7" respondent and Sri Rama Chandra Reddy,
learned Standing Counsel for the 4™ respondent and learned Assistant
Government Pleader for Assignment for learned Government Pleader for

Revenue representing the official respondents.

2. In terms of G.0.Ms.No.12, Industries and Commerce (Infra)
Department, dated 04.03.2021 the 7™ respondent has deposited in all
Rs.10,00,000/- per acre as is set out in the memos filed by it and also on
behalf of the 4™ respondent. The petitioners in all these writ petitions
are not disputing this fact. Last of such instalment was deposited by
means of a cheque for Rs.12,02,11,000/- in favour of the District
Collector, East Godavari District, drawn on 27.04.2021 by the 7
respondent and it was duly acknowledged by the office of the District
Collector, East Godavari District. Copies of the same are enclosed to

the memo dated 27.04.2021 filed on behalf of the 7" respondent.

3. G.0.Ms.No.12 itself sets out settlement of the claims of various
parties that included the petitioners in all these writ petitions. Now,
the contention of the learned Senior Counsel appearing for the parties is
that in terms thereof and having regard to the fact that the amount has
already been deposited by the 7" respondent, all these writ petitions be
disposed of directing the District Collector, East Godavari District(5"

respondent) to distribute and disburse the amount so deposited as per
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the entitlement of the petitioners in all these writ petitions. Several
other pleas raised by the petitioners and contentions of the respondents,
in this context, are not pressed on behalf of these parties as per the
representation of learned Senior Counsel and learned Standing Counsel

appearing for the 4" respondent.

4. Since the matter has attained finality and reached a status of
quietus, in these circumstances, all these writ petitions are disposed of

subject to following directions:

1. The 5" respondent District Collector, East Godavari District is
directed to disburse and distribute the amount deposited by the 7
respondent, viz. M/s.Divis Laboratories Limited/the 3 and 4%
respondent APIIC to the petitioners in all these writ petitions as per their

entitlement and in accordance with law;

2. No further claims of the petitioners in respect of the lands
concerned to these writ petitions shall remain or be entertained in

whatsoever manner for award of any compensation or otherwise;

3. Consequently, the status quo orders till now in force, in these

writ petitions stand vacated; and

4. No costs. All pending petitions, stand closed.

M. VENKATA RAMANA, J
Dt:05.05.2021

Note: Registry to upload the order
today itself.
B/o
Rns
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Inspection Report Format for computerized allocation of inspections
) 1 A. Name of the Industry M/s. Divis Laboratories Ltd., Unit - II
B. Address of the Industry Sy. Nos. 52, 134, 138, 139, 140, 159, 160 to
168, 168/1, 183 and 184 of Chippada Village
and Sy. Nos. 1 to 4, 6, 45, 46 & Sy. Nos. 107,
158, 168 to 172 of Chippada and Annavaram
Villages, Annavaram Mandal &
Bheemunipatnam Mandal, Visakhapatnam
District
C. E-mail mail@divislaboratoreis.com
siripurapu.balaji99@gmail.com
sbalaji@divislaboratories.com
D. Mobile 8978799449
E. Telephone ---
2. Date of Inspection 17.06.2021
3. Name and Designation of the person | Sri Balaji, General Manager
contacted
4, Line of Activity Bulk drug & Intermediates
5. Status of Operation Operational
6. Status of consent under the Water & Air | CFO & HWA Order No.
Acts & HW Authorization APPCB/VSP/VSP/12368/H0/CF0/2021-,
dated 19.03.2021 valid up to 30.11.2026.
7 a. Name of the Product (S) and by- | As per CFO order:
products manufactured with quantity
Consented
SNo. Product Name Qty. (MTA)
1 DL-NAPROXEN 1000
2 NAPROXEN 1800
3 NAPROXEN (SODIUM) 2000
4 GABAPENTIN 2500
5 IBUPROFEN 10
6 CARBAMAZEPINE 50
7 CARBAMIC ACID 50
8 SIGMA-1 WITH ISA & ISB (DEXTROMETHORPHAN HBR INTERMEDIATES) 350
9 ATIPADICHLORIDE/ IOHEXOL 350
10 | LEVODOPA 250
11 IMPALA WITH BAH & 3-HAP 125
12 | MESALAMINE 400
13 SITAGLIPTIN PHOSPHATE & KETOAMIDE 200
14 KETOENAMINE /BOC-CORE SUCCINATE/ BCS 10
15 CHLOROPURINE/CIS(1S,4R)-1-AMINO-4-(HYDROXYMETHYL)-2- 50
CYCLOPENTENE.HCL / AMINO ALCOHOL
16 LOSARTAN 100
17 | VALSARTAN /Sacubitral Valsartan 600
18 LAMOTRIGINE 90
19 BETA-CAROTENE (as 100%) 109
20 | ASTAXANTHIN (as 100%) 150
21 RALTEGRAVIER 50
22 | PREGABALIN 400
23 | INTERMEDIATE OF LEVETIRACITAM 5
24 | CARBIDOPA 70
25 CAPECITABINE 20
26 | ORLISTAT 30
27 SIMVASTATIN 20
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28 | 4-CPCCA 30
29 | IRBESARTAN 5
30 | RANOLAZINE 10
31 | 2,4- WING ACTIVE ESTER 1
32 | CKE (As 100%) 20
33 | LYCOPENE (as 100%) 15
34 | DIHYDROXY PYRIDONE CARBOXYLIC ACID METHYL ESTER 5
35 | 2,3-DIMETHYL-6-AMINO-2-H-INDAZOLE 5
36 | VENLAFAXINE 15
37 1-(2,2-DIMETHOXYETHYL)-5-METHOXY-6-(METHOXYCARBONYL)-4- 10
0X0-1,4-DIHYDROPYRIDINE-3-CARBOXYLIC ACID
38 | DCAM 10
39 | ASCORBYL PALMITATE 10
40 | ALENDRONIC ACID 10
41 | MOC-VALINE 2
42 | ESOMEPROZOLE z
43 | ABACAVIR 1
44 | OLMISARTAN 5
45 | R-AMINOBUTANOL 1
46 | DTTA SALT 5
47 | 5-AMINO-2-METHYL BENZENE SULFONAMIDE 1
48 | BUPROPION HCL 1
49 | Z-L VALINE 1
50 | Entacopine -
50 | VIGABATRINE 5
51 | CANTHAXANTHIN (as 100%) 10
52 | BOSENTAN MONOHYDRATE 5
53 | SUVOREXANT HCL 10
PROPAN-2-YL(2R)-2-{[(R)-({(2R,3R,4R,5R)-4-CHLORO-5-[2,4-DIOX0-3,4-
54 | DIHYDRO PYRIMIDIN-1(2H)-YL]-3-HYDROXY-4-METHYLOXOLAN- 5
2YL}METHOXY)(PHENOXY) PHOSPHORYL]JAMINO}PROPANOATE
55 | SUMATRIPTAN 2
56 | ETHYLESTER 15
57 | DOULTEGRAVIR 2
58 | HYDROXY METHYL TRIAZOLINONE (HMT) 7
59 | DEXTROMETHORPHAN HBR 2
60 | TRIPROLIDINE HCL 5
61 (2R,3R)-3-(2,5-DIFLUOROPHENYL)-3-HYDROXY-2-METHYL-4-(1H-1,2,4- 2
TRIAZOL-1-YL) BUTANETHIOAMIDE
62 | APOCAROTENOL 2
63 | LUTEIN 2
64 2-((1,5-BIS (BENZHYDROXY)-4-0X0 -1,4-DIHYDROPYRIDIN-2- 2
YL)METHOXY) ISOINDOLINE-1,3-DIONE
65 | LACOSAMIDE 25
66 | D-11 1
67 | ATOVAQUINE 1
68 | (2R)-AMINO (2,3-DIHYDRO-1H-INDEN-2YL) ETHANOIC ACID 1
69 | DIAL 1
70 | 4-ISOPROPYL-3- METHYL PHENOL/ IPMP 1
71 | 3-(PROPAN-2-YL)-5-(TRICHLOROMETHYL)-1,2,4-OXADIAZOLE 1
72 | 4-[(5-METHYLPYRIDIN-2-YL)METHOXY]ANILINE DIHYDROCHLORIDE 1
73 (1S)-2-AMINO-1-{3-[3-(BENZYLOXY) PROPOXY]PHENYL}ETHANOL 1
HYDROCHLORIDE
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74 | LEVODOPA ETHYLESTER SUCCINATE 1
75 | PHTHALAZINONE 1
76 | 5-BROMO-[1,2,4] TRIAZOL [1,5-A]PYRIDINE-2-YL AMINE 1
77 | ENOXAPARIN SODIUM 1
78 EF-9 [3-0-ACETYL-1,6-ANYHDRO-2-AZIDO-2-DEOXY-4-0-(METHYL 2,3- 1
DI-O-GLUCO PYRANOSYLURONATE) BETA-D-GLUCOPYRANOSE
79 | ALLOGLIPTIN 1
80 | MERABAGRAN |
81 | VILDAGLIPTIN 9
82 | LINAGLIPTIN 1
83 | VILAZODONE HCL 1
84 | PIPREQUINE 1
85 | SOFOSBUVIR 1
86 | 4-CHLORO-6-METHOXY-7(3-MORPHOLIN-4-YLPROPOXY) QUINOLINE 1
87 | FMOCOSU 1.5
88 | TICAGRELOR 10
89 | MK-4482 API (Molnupiravir) 300
90 | FAVIPIRAVIR 200
91 | HYDROXY CHLOROQUINE 100
92 | REMDESVIR 100
93 | R&D PRODUCTS 100
11,887.5
Total | TPA or32.6
TPD

The total production quantity shall not exceed 11,887.5 TPA or 32.6 TPD as mentioned in
the EC order dated 08.12.2020 and CFE order dated 22.01.2021.

S.No Name of the Products Permitted Dec, |Jan,21 | Feb, | March, | April, May,
manufactured quantity 20 21 21 21 21
(Tons) (MTA) as per
CFO

1. DL-Naproxine 1000.0 | 103.86 | 82.59 [ 104.15 | 21.31 0.00 7.99
2 Naproxen 1800.0 | 150.32 | 175.06 | 172.19 | 147.87 0.00 0.00
3. Sodium Neproxin 2000.0 | 118.27 | 170.96 | 165.30 | 200.44 | 157.54 | 193.01
4. GABAPENTIN 2500.0 | 200.43 | 165.74 | 195.53 | 208.33 | 174.78 | 127.55
5. Carbamazepine 50.0 0.00 0.00 3.45 3.73 7.34 7.42
6. SIGMA-1 WITH ISA&ISB

(DEXTROMETHORPHAN 3500 | 3950 | 4083 | 3494 | 36.77 | 25.19| 12.00

HBR INTERMEDIATES)
¥ ATIPA(ATIPADICHLORIDE) 350.0 | 19.72 | 1996 | 12.98 997 | 1490 | 19.87
8. Levadopa 250.0 | 1816 | 15.07 | 2048 | 18.79| 1198 | 1298
# {5 nee REERR Gl & o 1250 | 11.96| 1202 | 581| 929| 517 449
10. | MESALAMINE 400.0 | 1058 | 1467 | 1289 | 16.03 8.07 0.00
11. | Sitagliptan phasphate 200.0 | 16.49| 10.39| 11.25 0.00 949 | 13.82
12. | Valsartan 600.0 | 47.07 | 5437 | 51.76 | 27.75| 27.41| 50.39
13. | lamotrigine 90.0 8.44 6.73 7.24 8.44 7.23 791
14. | Beta carotine 109.0 211 7.81 1.82 0.00 0.00 0.00
15. | ASTAXANTHIN 150.0 8.14 9.19 | 10.11 1.70 7.39 9.89
16. | Raltagraviar 50.0 4.15 4.22 4.60 3.13 0.00 1.09
17. | Pregabalin 400.0 | 18.22 | 14.83 | 14.80| 15.67 1.78 0.00
18. | Carbidopa 70.0 0.00 5.50 4.80 6.61 6.20 5.25
19. | CAPECITABINE 20.0 2.44 2.19 1.08 241 1.46 0.00
20. | Orlistat 30.0 3.11 0.00 0.00 0.00 0.00 0.00
21. | 4-CPCCA(KEY) 30.0 0.54 4.82 1.87 0.00 0.00 0.00
22. | CKE 20.0 0.00 6.50 7.75 0.00 0.00 5.10
23. | Lycopene 15.0 1.26 1:35 1.03 0.92 1.16 1.05
24. | Dial 1.0 0.00 0.00 0.00 0.00 1.00 0.00
25. | DCAM 10.0 0.00 2.63 2.01 0.00 3.01 2.39
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b. Flow meter readings

26. | Canthaxanthin 10.0 0.46 0.00 0.18 0.00 0.93 0.29
27. | Nano 2.0 0.00 0.58 0.30 0.00 0.51 0.59
28. | AMINE HCL 10.0 2.50 2.51 0.95 0.00 0.00 0.00
29. | Triprolidine Hcl 5.0 0.41 0.00 0.00 0.00 0.00 0.00
30. | 1-(2,2-dimethoxyethyl)-5-
methoxy-6-
(methoxycarbonyl)-4-oxo- 10.0 0.38 4.04 1.64 0.00 0.00 0.00
1,4-dihydropyridine-3-
carboxylic acid
31. | D-11 1.0 0.00 0.00 0.00 0.15 0.00 0.00
32. MK-4482 API
(Molnupiravir) i 0.00 0.00 0.00 0.00 A i
33. | Ethyle Ester 15.0 0.00 0.00 0.00 0.00 1.04 3.18
34. | 2,3-DIMETHYL-6-AMINO-
2-H-INDAZOLE >0| 00| o000| o000| o000 08| 156
35. | EF-9 [3-O-ACETYL-1,6-
ANYHDRO-2-AZIDO-2-
DEOXY-4-0-(METHYL 2,3- 40 000 Q1d
DI O-GLUCO 0.00 0.00 0.00 0.00
36. | SUMATRIPTAN 2.0 0.00 0.00 0.00 0.00 0.00 1.16
37. | Venlafaxine 15.0 0.00 0.00 0.00 0.00 0.00 2.56
Total 793.5 | 834.6 | 850.9 | 739.3 | 485.4 | 501.4
b. Comments on whether | The industry is manufacturing consented products within the
the products are permitted | consented capacity.
products and production is
within  the  permitted
capacity
8. a. Details of water | As per the CFO order, the water consumption details are as
consumption and flow | follows:
meter readings.
S No. Purpose Quantity (KLD)
Fresh | Recycled | Total
1. Process 1294 0 1294
2. Washings 500 0 500
3. Boiler feed 870 1130 2000
4. Cooling 364 1906 2270
5. Softener/DM plant/RO 850 0 850
Plant
6. Domestic and Township | 1000 0 1000
7: Others (incinerator 50 0 50
scrubbing)
8. For green belt 1450 1670 3120
Total 6378 4706 11084

The water consumption details for the last six months is
submitted below:

SNo Month Quantity (KL)

4. Dec, 20 91724

2 Jan, 21 95462

3. Feb, 21 83544

4, Mar, 21 96575

5 April, 21 112055

6. May, 21 130102
Consented Quantity 11084

The industry has provided flow meters to record water
consumption for process, washings, boiler feed, softner
/cooling towers, canteen domestic, Hostel and town ship. The
flow meter readings recorded at the time of inspection are
595917, 146688, 1405258, 177822, 286273 and 371362
respectively.
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: 10. |a. Details of effluent
generation and flow meter
3 readings.

b. Flow meter readings

As per the CFO order, the waste water generation details are

as follows:
Outlet Outlet Max Daily Point of Disposal

No. | Description Discharge KLD

1. |High COD & 1089.9 . Pretreatment
High TDS followed by stripping
Effluents of effluents in the
(COD / Stripper for recovery
TDS)>15,000 of organics.
mg/lt s Stripped bottom to
i. High TDS & evaporate in MEE.

High » MEE & ATFD
COD- 1039.9 condensate to ETP.
KLD « MEE concentrates to|
ii. Others ATFD.
(Incinerator e ATFD salts shall be
scrubbing) - routed through M/s
50.0 IAndhra Pradesh)
KLD Environment
Corporation (APEMC()
so as sent to TSDF.

2. |LowCOD & 671.80 The treated waste
Low TDS water shall bej
Effluent (COD / discharged into the se
TDS) < through marine outfall
15,000 mg/It duly  meeting the
i. Process - jstandards stipulated.
171.8
KLD
ii. Washings -

500 KLD

3. [i. Boiler Blow 4026.0 e To reuse as far ag
Down - 1950 KLD possible. After]
KLD treatment in  ETP
ii. Cooling remaining treated
tower waste  water  after
blow down - conforming to marine
1226 KLD discharge standards /
iii.Softner / DM standards prescribed
plant / RO by the Board shall be
plant discharged into seal
- 850 through marine outfall.
KLD

4 [NACL effluent - 383.9 e The treated effluent
383.9 KLD shall be discharged
KLD into the Sea through

marine outfall after
meeting the marine
discharge standards /
standards prescribed
by the Board

5 |Domestic and 920.0 o After treatment in
Township KLD STP, the treated waste

water shall be used
onland for irrigation,
within the industry]
premises duly meeting
the Board discharge
standards.

6 |Desalination 12.0 » The Desalination
Plant MLD Plant Rejects shall be
Reject discharged into sea

through marine outfall.

Out of total effluent generation of 7300 KLD, 4706 KLD
recycled/reused, 1881.4 KLD Marine discharge, 332.26 KLD Spent

to vendors + 380.24 KLD to Desalination plant / RO

plant.
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The wastewater generation details for the last six months is submitted below:

S Month HTDS LTDS | Utilities RO NACL Total Marine
No rejects Discharge
(KL)
Existing New
1: Dec, 20 | 7354 0 13472 1275 | 3512 2992 21251 21994
2 Jan, 21 8419 0 11600 1074 | 2518 3588 18780 17057
3 Feb, 21 7274 0 11541 1073 | 3152 2665 18431 19758
4. Mar, 21 7949 534 16338 1923 783 2923 21967 22093
5. April, 8305 2616.45 | 16844 1676 0 4510 23565
21 23030
6. | May,21 | 8721 1498.7 | 21869 1815 0| 4498 28182 26945
Average 509.24 49.08 55.36 | 117.64 | 735.40 730.06
292.62
(KLD)
Consented 671.80 4026 850 383.9
Quantity 1089.9
(KLD)

outlet - 74204.

The industry is maintaining log records of the flow meter and the flow meter reading noted
at the time of inspection is ETP inlet / guard pond inlet - 341934,, RO rejects - 131309,
Non process — 193383, Stripper feed - 226581, MEE feed - 193708, ATFD feed - 55469,
MEE distillate - 170239, ATFD distillation - 319108, Marine discharge flow meter
338348.78, STP | outlet - 1205627, STP II outlet - 564367, STP Il outlet - 537096, STP IV

: 6 9 a. Details of effluent
Treatment I. Outlet No. 1 HTDS
Systems and disposal. q
Stream Details Process,

Treatment unit’s MEE (13.5 KL/hr) & ATFD (3.5 Kl/hr)

details. MEE condensate and ATFD condensate
mixed with low TDS effluents.

Point of disposal The treated water is being discharged

into the Sea through marine outfall.

ii. Qutlet No. 2
Stream Details

Treatment units details

Point of disposal

High COD

Process

Stripper (15 KL/hr) Stripper condensate
to cement industries. Stripped off

effluent to ETP.

The treated water is being discharged
into the Sea through marine outfall.

iii. Outlet No. 3
Stream Details

Treatment units details

Point of disposal

HTDS &HCOD
Process

Stripper ( 15 KL/hr)

MEE ( 13.5 KL/hr) & ATFD (3.5 Kl/hr)
Stripper,MEE condensate and ATFD
condensate mixed with low TDS
effluents

The treated water is being discharged
into the Sea through marine outfall.

iii. Qutlet No. 4

Stream Details

Treatment units details

LTDS
Process, Washing

The industry is treating wastewater in
the ETP. ETP consists of Oil & Grease
traps, Equalisation cum neutralisation
tanks (4 Nos.), Primary settling tanks,
Aeration tanks (4 Nos.), Settling tanks (4
Nos.), Sludge drying beds, Temporary
storage tanks (4 Nos.), Guard ponds (6
Nos. x 1838 cum), RO Plant (4 Nos. x 25
m3 /annum)
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b. Compliance with
standards stipulated based
on Board data /online
monitoring systems:

Point of disposal The treated water is being discharged
into the Sea through marine outfall after
meeting with the marine discharge
standards / standards prescribed by
APPCB

LTDS

iii. Outlet No. 5
Stream Details Boiler blow down, Cooling tower blow
down & DM plant/ Raw RO Plant rejects
Treatment units details The industry proposed to treat
wastewater in the central monitoring
basin.

To reuse as far as possible. Remaining
treated waste water after conforming to
marine discharge standards / standards
prescribed by the Board shall be
discharged into sea through marine
outfall.

NACL effluent

Point of disposal

iii. Outlet No. 6

Stream Details NACL effluent after neutralization

Treatment units details Neutralization tank.

Point of disposal The treated effluent is being discharged
into the Sea through marine outfall after
meeting the marine discharge standards
/ standards prescribed by the Board

Domestic Shall be used for greenbelt development
after treatment in STP’s (5 STP’s of total
capacity 1000 KL).

Comments :

The industry has commissioned Mansas Premises i.e., a
dedicated area consisting of treatment facilities for HTDS,
LTDS, solvent recovery activities in the month of March. At
present the industry is also utilizing the facilities existing in
the present treatment systems by treating part of the
effluents both HTDS and LTDS to commission the treatment
systems in the new premises slowly to their designed
capacity.

The industry is discharging the treated LTDS effluents along
with NaCL effluents and effluents from utilities through
marine discharge. The industry has provided 2 X 3 MLD
desalination plant and the rejects are directly discharged into
the sea through a separate pipeline.

The industry has provided 4 nos of STPs and utilizing the
treated sewage for greenbelt. The industry has laid pipelines
for utilization of treated sewage for green belt.

The HTDS effluents are treated in stripper followed by MEE
and ATFD. The MEE condensate and ATFD condensate are
taken to ETP for treatment along with LTDS effluents.

12.

a. Details of sources of air
pollution and control
equipment and systems

S. Description of chimney Control equipment

No. provided

1. | Attached to Hazardous | Spray dryer, Quencher,
waste Incinerator (Diesel - | Scrubber, dust collector &
0.6 KLD) - 9,000 kg/day bag filters

2. | Attached to 2x16 TPH Coal | Electrostatic precipitator
Fired Boilers
(1 No. of 16 TPH standby)

3. | Attached to 24 TPH coal | Electrostatic precipitator

fired boiler
Attached to 1x24 TPH coal
fired boiler
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b. Compliance with
standards stipulated based
on Board data / Monitoring

(Attached to 3x8 TPH FBC
out of which 1 No. of 8 TPH

Attached to 2 x 4 TPH
boilers (Standby)

is standby)
4, | Attached to 6 TPH Coal | Multi cyclones to the boilers
Fired Boiler 6 TPH & 2 TPH(at present

not in operation).

5. | Attached to 1x24 TPH coal
fired boiler

Attached to 6 TPH Coal
Fired Boiler (standby)

Electrostatic precipitators

Bag filter

6. | Attached to process vents

Water scrubbers and Alkali
scrubbers, Vents,
condensers and sub coolers
All vents of solvent storage
tanks are dipped into water
drum.

7. | Attached to 8x1250 KVA,
22x1500 KVA, 4x320 KVA,
1x125 KVA, 1x1000 KVA &
1X500 KVA D.G Sets

Silencers and  acoustic

enclosures

Stack monitoring was conducted for 24 TPH boilers in the
existing premises and also Mansas premises and analysis

report is awaited.

systems.
13. | Details of solid and | As per CFO Order, the hazardous waste details are as follows:
hazardous waste
generation, storage and
disposal.

HAZARDOUS WASTES WITH DISPOSAL OPTION:

S. No. Name of the Stream |Quantity of] Disposal Option
Hazardous Waste Hazardous
Waste
Utilizable waste
1. Process residue 28.1 of 16.064 TPD [Shall be routed through APEMC
Schedule - so as to dispose to
| preprocessors / cement plants
2. Spent carbon 28.3 of 1.699 TPD  [for co-processing to cement
Schedule-I plants. (as utilizable waste)
3. |Off specified & 28.5 of 100 Kg/day |(or) for incineration at site (as|
Discarded raw Schedule-I incinerable waste) / TSDF
materials, lab Parawada, Visakhapatnam
chemicals & products district for landfill (as
landfill waste)
Recyclable waste
4. Spent solvents 28.6 of 5429 KLD  [Shall be recovered within the
Schedule-I premises / Shall be routed
5. |Mixed spent 28.6 of through APEMC so as to send to
solvent Schedule-1 authorized re-processors or
recyclers (as utilizable waste) /
ent to preprocessors / cement
industries for co-processing (as
utilizable waste).
6. [Spent acids 28.4 of 208.3 KLD  Shall be routed through APEMC
Schedule-I so as to send to authorized
agencies (as utilizable waste).
7. Spent catalysts 28.2 of 10,050 Shall be routed through APEMC
Schedule-I P(g/month so as to sent to supplier for
recovery (as recyclable waste).
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8. |Containers & 33.1 of Containers - [Shall be routed through APEMC
Container liners Schedule-I 6000 so as to disposed of to outside
of Hazardous Nos/Month |agencies after detoxification (as
chemicals & Liners - 6000 frecyclable waste).

Hazardous kg/Month
wastes.

9. |[Used 0il / 5.1 of 2000 Used as lubricant within the
Waste lubricant oil  |Schedule-I Its/month premises / Shall be routed

through APEMC so as to send to
authorized recyclers / re-
processors (as  recyclable|
waste) / sent to preprocessors
/ cement industries for co-
processing (as utilizable
waste).
Landfillable waste
10. |Multiple effect 35.3 of 64.1 TPD Shall be routed through APEMC
evaporation or Schedule - so as to dispose to CWMP,
forced [ Parawada, Visakhapatnam for
evaporation secured land fill (as landfillable
salts waste)/ sent to preprocessors
11. [ETP Sludge 35.3 of 2500 kg/day |/ cement industries for co-
Schedule - processing (as utilizable
I waste).
12. |Process salts 28.1 of 25.847 TPD [Shall be routed through APEMC
Schedule - so as to dispose to authorized
I re processors /recyclers (as
recyclable waste) / sent to
preprocessors / cement
industries for co-processing (as
utilizable waste) /TSDF for
landfill (as landfill waste).
13. |[Incineration ash 37.2 of 130 kg/day [Shall be routed through APEMC
Schedule-I so as to dispose to TSDF for
secured land filling (as landfill
waste).
14. |Insulation waste 2 TPD Shall be routed through APEMC
and Puff so as to disposed to TSDF for
landfill (as landfillable waste) /
to pre-processors / cement
industries for coprocessing (as
utilizable waste.

The details of Hazardous waste disposed in last 6 months and onsite storage is submitted

below:
S.No| Name ofthe Hazardous W Generation | Disposal s(::rs;tg";
1 ETP Sludge Kg's 121350 134590 34430
Containers i) M.S Drums No's 2053 1855 253
2 ii) HDPE Drums No's 1608 1365 283
iii) Carbouys No's 908 896 42
iv) Container Liners No's 757 784 0
3 | MEE salts Tons 1285.70 1231.64 109.32
4 | Insulation Waste Tons 331.11 334.41 9.08
5 Process residue Kg's 1569492 1482210 105685
6 | Spent Carbon Kg's 191129 230580 26140
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Cyanide (as CN) 0.1

Fluoride (as F) 15.0

Sulphide (as S) 5.00

Phenoile compounds (as | 1.00

C6HS50H)

Bioassay test 90 percent
survival of fish
after 96 hours in
100% effluent

Mangnese (as Mn) 2.00

Iron (as Fe) 3.00

Vanadium (as V) 0.20

Nitrate Nitrogen 20.0

Phosphate 5.0

5 pH 5.50 - 9.00

Total Suspended Solids (TSS | <100.00

at 103 -

1059¢)

0il and Grease 10.00

Biochemical Oxygen | 30.00

Demand (BOD3 at 270C)

Fecal Coliform (FC) <1000 MPN/100

(Most Probable Number ml

per 100 milliliter,

MPN/100ml

The effluent discharged shall comply with the tolerance
limits as per MoEF notification dated 09.07.2009
prescribed for Pharmaceutical (Manufacturing and
Formulation) industry.

Complying.

The industry shall regularly operate Stripper, MEE,
ATFD and ETP and the consolidated daily records on the
details of effluent generated, quantity of treated,
effluents evaporated in the Forced Evaporation system,
quantity of condensate generation & characteristics,
solid waste generation shall be submitted to the
Regional office, Visakhapatnam for every month.

Complying.

The industry shall segregate the effluents into above
streams as mentioned in outlets for discharge of
effluents.

Complying.

10.

The industry shall regularly monitor the effluent
quality before discharge into the sea through guard
ponds. The treated effluent shall be discharged into sea,
only if it meets the Board's Standards otherwise the
effluent shall be pumped back to ETP for further
treatment to meet the Board standards.

Complying.

11.

The industry shall maintain necessary arrangements
to carry out Bio assay test continuously for treated
effluent and shall be conducted as per 1S:6582-1971,
before the marine discharge immediately.

Complying.

12.

The industry shall regularly monitor bore wells / open
wells around 500 Mtrs radius to assess the water

quality.

Complying and
reports.

submitting

13.

Rain water shall not be allowed to mix with either trade
or domesticeffluents.

Storm water drains are dry and
the industry has provided
collection and pumping
arrangements for collection of 1st
flush rain water.

14.

The industry shall maintain hourly meters in addition
to separate energy meters to all the units of ETP and
incinerator and maintain the energy consumption
records.

Complied. Hourly meters are not
provided.

15

The industry shall provide containers detoxification
facility. Container & Container liners shall be detoxified
at the specified covered platform with dyke walls and
the wash wastewater shall be routed to low TDS
collection tank.

Provided in all the production
blocks
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16.

The industry shall comply with the SOPs issued by the
APPCB to the Marine Discharge Industries.

Complying.

17.

The industry shall furnish the compilation report of
bioassay test results with type of fish and sizes tested,
to the Regional office / Board office once in every
six months.

Complying.

18.

The industry shall comply with CPCB directions dated
05.02.2014 / 02.03.2015 and other subsequent
directions regarding installation of online effluent
monitoring systems.

Complying.

19.

AIR POLLUTION:
The emissions shall not contain constituents in excess of
the prescribed limits mentioned below:

Chimney [Parameter Emission
No. Standards

1* Particulates 50 mg/Nm3
HCl 50 mg/Nm3
S02 200 mg/Nm3
co 100 mg/Nm3
Total Organic Carbon 20 mg/Nm3
HF 4 mg/Nm3
NOX 400 mg/Nm3
Hydrocarbons 10 PPM

Dioxins/Furans 0.1 ng
TEQ/Nm3

Metals
Cd + Th (and its compounds) 0.05 mg/Nm3
Hg (and its compounds) 0.05 mg/Nm3

Sb + As +Pb + Cr + Co + Cu + Mn| 0.5 mg/Nm3
+Ni+V (and its
compounds)

2to5 Particulate matter 1 15.mg/Nm3

Process | Acid Mist 35 mg /Nm3
vents NHj3

3
Hcl Chlorine e

35 mg/Nm?3

15 mg/Nm3

* The industry shall comply with emission limits for
hazardous waste incinerator as per the Notification
G.S.R.481 (E), dated 26.06.2008 under the Environment
(Protection) Act Rules, 1986.

Stack monitoring was conducted
for 24 TPH boilers in the existing
premises and also Mansas
premises and analysis report is
awaited.

20.

The industry shall comply with ambient air quality
standards of PM10 (Particulate Matter size less than
10 microns) - 100 micro gram/ m3; PM2.5 (Particulate
Matter size less than 2.5 microns) - 60 micro gram/
m3; SO02 - 80 micro gram/ m3; NOx - 80 micro
gram/m3, Ammonia - 400 micro gram/ m3 at the
periphery of the industry.

Standards for other parameters as mentioned in the
National Ambient Air Quality Standards CPCB
Notification No.B-29016/20/90/PCI-I, dated
18.11.2009.

Noise Levels:

Day time(6 AM to 10 PM) - 75 dB (A)

Night time (10 PM to 6 AM) - 70 dB (A)

21,

The industry shall operate three (3) CAAQM stations
for monitoring SPM, S02, NOx, VOCs, Ammonia with
recording facility and connected to PCB website.

Complied.

22,

The industry shall comply with emission limits for DG
sets of capacity upto 800 KW as per the Notification
G.S.R.520 (E), dated 01.07.2003 and G.S.R.448(E),
dated 12.07.2004 under the Environment (Protection)
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Act Rules. In case of DG sets of capacity more than 800
KW shall comply with emission limits as per the
Notification G.S.R.489 (E), dated 09.07.2002 at serial
no.96, under the Environment (Protection) Act, 1986.

23.

The evaporation losses in solvents shall be controlled by

taking suitable measures, which include:

i Chilled brine circulation to effectively reduce the
solvent losses into the atmosphere.

i. Transfer of solvents by using pumps and closed
conveyance instead of manual handling.

ii. Closed centrifuges/ANFDs be used due to which
solvent losses are reduced drastically.

iv. The reactor vents connected with primary &
secondary condensers to catch the solvent vapours.

v. All the solvent storage tanks are connected with
vent condensers to prevent solvent vapours.

Complying i to iv but vent
condensers are not provided to
storage tanks. Instead of vent
condensers, Nitrogen blanketing
and flame arresters are provided.

24.

The industry shall install online stack analyser for 24
TPH boiler in addition to existing 3 stacks i.e, 2 X 24
TPH, 2 X 16 TPH & 1 X 24 TPH boilers, incinerator and
same connected to the APPCB website.

Complied.

25.

The industry shall operate the two stage scrubbers
with online pH meters to scrub process emissions at
all emission sources. The details of chemicals
consumption used in the scrubber shall be recorded &
kept accessible for the inspecting officials of the Board.

The industry has provided 36
double stage scrubbers out of 122
and provided online pH meters
connected to data loggers. The
industry has to upgrade other
single stage scrubbers.

26.

The industry shall take adequate measures to avoid
smell nuisance in the surroundings. Industry shall
follow the recommendations of the CSIR-NEERI report
on odour assessment study after submission of the
report.

CSIR-NEERI has conducted the
study and yet to give the report to
the industry.

27

The emissions containing Bromine gases shall be
routed through water scrubber, caustic scrubber
provide in series. The vent of the caustic scrubber shall
be dipped into dilute caustic soda lye for effective
removal of Bromine in the emissions.

Bromine plant is currently not in
operation.

28.

GENERAL:
The industry shall not manufacture new products and

not exceeding the consented quantity without CFE
/CFO of the Board.

Complying.

29.

The drums containing chemicals / solvents / wastes
shall be stored under a roof on elevated platform with
a provision to collect leakages / spillages in the
collection pit. There shall not be any spillages
of chemicals / effluents on ground. In no case the
drums shall be stored on the naked open ground.

Complying.

30.

The industry shall maintain drum storage yard & drum
washing facility with impervious liner.

Complying.

31

The industry shall maintain the following records
and the same shall be made available to the
inspecting officers of the Board:
a. Daily production details (ER-1 Central Excise
Returns).
b. Quantity of Effluents generated,
recycled/reused.
c. Log Books for pollution control systems.
d. Characteristics of effluents and emissions.
¢. Hazardous/non  hazardous solid
generated and disposed.
f. Inspection book.
g. Manifest copies of effluents / hazardous waste.

treated,

waste

Complying.

32.

The industry shall provide multi gas sensors in
production blocks and SRU.

The industry has provided multi
gas sensors.

33.

The industry shall submit AAQ monitoring reports
conducted by reputed agencies every month.

Complying.
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34. The industry shall develop green belt in all the vacant | Complying.
places. In future, excess green belt over and above 33
% of total area can be utilized for industrial activityas
per requirement of industry.

35. The industry shall maintain records on source of | Records are maintained.
intermediates for each product- wise, inventory of
solvents and the consolidated records shall be
submitted to R.0., Visakhapatnam for every month along
with invoice copies of the intermediates outsourced.

36. The industry shall evaluate the performance of solvent | Work order dated 13.05.2021
recovery system regularly for each stream-wise and | given to CSIR- NEERI.
shall maintain the solvent recovery efficiency more
than 95% for every stream.

37. The industry shall submit quarterly compliance report | Work order dated 13.05.2021
for the Standard Operating Procedures of CPCB | given to CSIR- NEERI.
prescribed for SRP(Captive utilization) along with
monitoring reports carried out by NABL accredited or
EPA approved Laboratories.

38. The industry shall comply with the Regulation of | The industry informed that they
Persistent Organic Pollutants Rules,2018 notified by the | are not using these chemicals.
MoEF&CC Notification vide G.S.R. 207 (E) dated
30.05.2018. As per the notification, the following 7
chemicals are prohibited to manufacturer, trade, use,
import and export:

i. Chlordecone,

ii. Hexabromobipheny],

iii. Hexabromodiphenyl! ether and heptabromodiphenyl
ether (commercial octa-BDE),

iv. Tetrabromodiphenyl ether and pentabromodiphenyl
ether (commercial penta-BDE),

v. Pentachlorobenzene,

vi. Hexabromocyclododecane and

vii.Hexachlorobutadine.

39. The industry shall maintain valid PLI policy which | The industry has valid PLI
includes Environmental Relief Fund (ERF) and submit policy up to 09.11.2021.
copy to RO, Visakhapatnam on yearly base.

40. The industry shall take all safety measures and | Complying and obtained NOC
provide firefighting equipment in the plant. from AP  State Disaster

Response and Fire Service
Department.

41. Proper earthing shall be provided in all the electrical | Complying. Electrical safety drill
equipment wherever solvent handling is done. conducted.

42. The industry shall submit copy of mock drill report | The industry has carried out 6 no
carried out once in six months, as required under the | of mock drills in the previous
Manufacture, Storage and Import of Hazardous | calendar year.

Chemicals Rules, 1989 and also to the APPCB.

43. System of leak detection and repair of pump /| Informed to be complying.
pipeline shall be installed in the plant and immediate
response team shall be identified for preventive
maintenance.

44. The industry shall submit the information | The industry informed that they
regarding usage of Ozone Depleting Substance once | are not using Ozone Depleting
in six months to the Board. Substance.

45, The industry shall update the information in OCEMS - | Complying.

Industry Information Data Entry Software for
Compliance Reporting Protocol in PART-II (Sections F &
G) Every Quarter on 1st January, 1st April, 1st July and
1st October through this software system.

46. The industry shall submit half-yearly compliance report | Complying.
for the schedule A, B& C conditions stipulated in CFO &
HWA order audited through NABL / MoEF accredited
laboratories.

47. The industry shall comply with all the conditions | Submitting the compliance orders
stipulated in the EC order dated 08.12.2020 & CFE | tothe Board.
(Expansion) order No0.196/APPCB/CFE/RO-

VSP/HO/2012, dated 22.01.2021.
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48. Any other directions / circulars / notices issued by | ---=-----
CPCB, MoEF&CC and APPCB shall be followed from time
to time.

49, i itions: Complying and obtained NOC
The industry shall submit a copy of the NOC issued by | from AP  State  Disaster
the Andhra Pradesh State Disaster Response and Fire Response and Fire Service
Service Dept., (APSDRFSD) at concerned Regional Office, | pepartment vide letter dated
APPCB. 16.09.2020.

50. The industry shall prepare a safety report and carry out | Safety audit report prepared and
an independent safety audit report of the respective | submitted to Joint Chief Inspector
industrial activities including chemical storages / | of Factories and submitted a copy
isolated storages by an expert not associated with such | to the Board.
industrial activity as required under Rule 10 of MSIHC
Rules, 1989 and get it approved by the Factories Dept.,
and submit the compliance along with copy of the safety
report, safety audit report and safety certificate at
concerned Regional Office, APPCB.

5. The industry shall inventorize the storage quantities of | The industry informed that they

hazardous chemicals (raw materials), products, as per | are giving specialized training for
the hazard nature of reactivity / toxicity /flammability | the staff involved.
/ explosive stored/handling in the premises as defined
in the Management of Storage, Import of Hazardous
Chemicals (MSIHC) Rules, 1989 and identify major
accident hazard chemicals, and the details shall be
furnished to the Factories Department and the Regional
Office, APPCB time to time duly certifying the same by
the industry. Further, the industry shall extend training
to the working personnel while handling hazardous
chemicals for the prevention of accidents and necessary
antidotes to ensure safety, as per the MSIHC Rules,
1989.

52. The industry shall carryout calibration of safety | Complied and submitted report.
equipment and leak detection systems at regular
intervals and shall certify the same with the Factories
Department. That certified copy shall be submitted to
the APPCB, Regional Office.

53. The industry shall install fluorescent Wind Vane at the | Complying.
highest point in the industry premises.

54, VOC meters with real time data transmission facility | VOC meters connected to data
through internet of things (IoT) shall be installed | loggers are provided in all the
near the production blocks and near the chemical | production blocks and the
storage tanks and link to the servers of APPCB and | industry is also having 2 nos of
CPCB, within 3 months. hand held VOC meters.

16. Furnish details of any deviation / Non - Compliance observed from consent /
authorization / directions.
1. The industry has to upgrade all the single stage scrubbers to double stage and provide
online pH meters.
2. The industry shall maintain record of the treated sewage being utilized for gardening.
17. Other relevant information regarding | ---
the industry, including complaints.
18. Recommendations. The industry may be directed to commission the
full-fledged operations of the new Waste
Management premises (Mansas) and to upgrade
single stage scrubbers.
Date : 19.06.2021 Name & Designation of P.Ravindra Nadh

Place : Visakhapatnam Signature of Inspecting
Officers =

Inspecting Officer : SEE, ZO, Visakhapatnam

)
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Marine flow meter
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ANNEXURE 7

Divis Laboratories Ltd,Unit-l|

Hazardous Waste Manifest Details

S.No Date Ma:':cﬂ Vechicle No Qty(kgs) Send to Vender Material Name
| 01.05.2021 19155 AP21W3122 17170 CWwmPp MLELE Salts
2 01.05.2021 19156 AP16TVA568 18210 CWMP MEL Salts
3 03.05.2021 5796 AP16TE0749 32060 The India Cements Ltd Spent Carbon
1 03.05.2021 5797 AP31TB6369 25860 Ozpech Chemical Industrial Mixed Spent solvent
5 03.05.2021 5798 CGO7CBO732 23300 Amidhara Mixed Spent solvent
6 03.05.2021 5799 AP3ITA6468 22840 Amidhara Mixed Spent solvent
7 03.05.2021 5800 AP27TW9899 24510 Sagar Cements Litd Process Residue
8 03.05.2021 19219 AP16TV4568 13270 CWMP MEE Salts
9 03.05.2021 19224 AP21W3122 12660 CWMP MELE Salts
10 03.05.2021 2526 MHO4KF3346 25220 ML Chemical Industry Mixed Spent solvent
11 03.05.2021 2527 AP24TB2348 18880 Prateck Industries Mixed Spent solvent
12 03.05.2021 2528 MHO04JK5156 26400 Prateek Industries Mixed Spent solvent
3 03.05.2021 2529 AP31TF5189 18390 Prateek Industries Mixed Spent solvent
14 03.05.2021 2530 MHO4KF3348 18010 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
15 04.05.2021 2531 AP31TU2525 22400 Vardhaman Chemical Industries Mixed Spent solvent
16 04.05.2021 2532 AP39TL2499 29510 Vardhaman Chemical Industries Mixed Spent solvent
17 04.05.2021 2533 MHO04JU9250 24230 Prateek Industries Mixed Spent solvent
18 04.05.2021 2534 MH46AF 1441 16740 Sree Leo Enterprises Mixed Spent solvent
19 04.05.2021 2535 AP39T14959 24150 ML Chemical Industry Mixed Spent solvent
20 04.05.2021 2536 MHO04HD5754 17770 Prateck Industries Mixed Spent solvent
21 04.05.2021 2537 MH04HD2132 23190 Sree Leo Enterprises Mixed Spent solvent
22 04.05.2021 2538 MH46AF1441 4360 Prateek Industries Mixed Spent solvent
23 04.05.2021 2539 MH04JU2017 22720 Sree Leo Enterprises Mixed Spent solvent
24 05.05.2021 5809 AP39W3989 32120 Sagar Cements Ltd Process Residue
25 05.05.2021 5813 API6TE7017 30900 The India Cements Ltd Process Residue
26 05.05.2021 19354 AP161TY2496 17320 CWMP MEL Salts
27 05.05.2021 19355 AP16TV4568 18500 CWMP MEE Salts
28 05.05.2021 2540 GJ16AU2717 19860 Sree Leo Enterprises Mixed Spent solvent
29 05.05.2021 2541 NLOTAE4518 25130 Prateck Industries Mixed Spent solvent
30 05.05.2021 2542 MHO04HD2768 27260 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
31 05.05.2021 2543 GI16Z7117 18380 Sree Leo Enterprises Mixed Spent solvent
32 06.05.2021 19397 AP16TV4568 18370 CWMP MEE Salts
33 06.05.2021 19395 AP16TY2496 19100 CWMP MEE Salts
34 07.05.2021 2544 MHO04KF2096 9930 Prateek Industries Mixed Spent solvent
35 07.05.2021 2545 AP39TS9799 9410 Prateek Industries Mixed Spent solvent
36 07.05.2021 2546 AP39TS9799 13220 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
37 07.05.2021 2547 MH04GF0614 21080 Sree Leo Enterprises Mixed Spent solvent
38 07.05.2021 2548 MH46AR5170 23460 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
39 07.05.2021 2549 MHO04KF2096 16560 Sree Leo Enterprises Mixed Spent solvent
40 07.05.2021 2550 AP39TQ2588 24010 Prateek Industries Mixed Spent solvent
41 08.05.2021 19499 AP31TG7506 14260 CWMP MEE Salts
42 08.05.2021 19505 AP16TY8787 21550 CWMP MEE Salts
43 10.05.2021 5842 AP16TG4676 30630 The India Cements Ltd Process Residue
44 10.05.2021 19604 AP16TY2496 17000 CWMP MEE Salts
45 10.05.2021 19606 AP16TV4568 15720 CWMP MEE Salts
46 10.05.2021 2551 GJI16AU8951 23070 Sree Leo Enterprises Mixed Spent solvent
47 10.05.2021 2552 AP39TL2499 25980 Sree Leo Enterprises Mixed Spent solvent
48 10.05.2021 2553 MHO04FU6205 18940 Prateek Industries Mixed Spent solvent
49 10.05.2021 2554 MHO04JU9145 22550 ML Chemical Industry Mixed Spent solvent
50 11.05.2021 5843 AP16TY8896 25870 The India Cements Ltd Process Residue
51 11.05.2021 5847 WBI1B9061 24980 Amidhara Mixed Spent solvent
52 11.05.2021 19673 AP16TV4568 18560 CWMP MEE Salts
53 11.05.2021 19671 AP16TY2496 17940 CWMP MEE Salts
54 11.05.2021 2555 MHO04JU9144 30300 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
55 11.05.2021 2556 MH04JU9338 22750 Prateek Industries Mixed Spent solvent
56 11.05.2021 2557 MH43Y4681 25200 ML Chemical Industry Mixed Spent solvent
57 11.05.2021 2558 AP31THI1269 18460 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
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S.No Date Ma:’f“ Vechicle No Qty(kgs) Send to Vender Material Name
38 11.05.2021 2539 AP31TU2525 20190 Vardhaman Solvents & Chemicals Pyt Lid Mixed Spent solvent
59 11.05.2021 2560 AP24TB2348 23120 Prateck Industrics Mixed Spent solvent
60) 12.05.2021 5855 AP16T15019 34700 Zuari Cements Ltd Process Residue
61 12.05.2021 19707 APOOWS 146 18780 CWMP MEE Salts
62 12.05.2021 19708 AP16TY2496 16330 CWMP MEE Salts
63 12.05.2021 2561 MHO4KF 1460 25120 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
64 12.05.2021 2562 GJ1679794 21270 Sree Leo Enterprises Mixed Spent solvent
63 12.05.2021 2563 AP39TQ2688 20550 Vardhaman Solvents & Chemicals Pyt Ltd Mixed Spent solvent
66 13.05.2021 19752 AP31TW7893 17040 CWMP MEE Salts
67 13.05.2021 2564 MH43Y8421 20590 ML Chemical Industry Mixed Spent solvent
68 13.05.2021 2565 AP31TGS5351 25920 Vardhaman Chemical Industries Mixed Spent solvent
69 13.05.2021 2566 AP39X4732 27570 Vijetha Labs Pvt Lid Mixed Spent solvent
70 13.05.2021 2567 MHO04KF1462 24390 Sree Leo Enterprises Mixed Spent solvent
71 13.05.2021 2568 MHO04FJ4900 18550 Sree Leo Enterprises Mixed Spent solvent
72 14.05.2021 5866 AP27TW9899 24610 Zuari Cements Ltd Process Residue
73 14.05.2021 5871 AP39TG6779 24970 Amidhara Mixed Spent solvent
74 14.05.2021 19816 AP31TG7506 14850 CWMP MEE Salts
75 14.05.2021 19823 AP16TY2496 17430 CWMP MEE Salts
76 15.05.2021 19871 AP31TG7488 14800 CWMP MEE Salts
77 15.05.2021 19878 AP16TY8787 19170 CWMP MEE Salts
78 15.05.2021 19873 AP31TW7897 10290 CWMP MEE Salts
79 15.05.2021 19880 AP31TW7893 17790 CWMP MEE Salts
80 17.05.2021 5884 AP16TY8497 28270 Zuari Cements Ltd Process Residue
81 17.05.2021 19954 AP31TG7488 14000 CWMP MEE Salts
82 17.05.2021 19955 AP16TY2496 15690 CWMP MEE Salts
83 17.05.2021] 2569 AP28TES424 18760 Sree Leo Enterprises Mixed Spent solvent
84 17.05.2021 2570 AP39TS9799 13840 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
85 17.05.2021 2571 AP39TS9799 15710 Prateek Industries Mixed Spent solvent
86 17.05.2021 2572 MH43BP9758 29310 Prateck Industries Mixed Spent solvent
87 17.05.2021 2573 MH04HD2795 19040 Sree Leo Enterprises Mixed Spent solvent
88 17.05.2021 2574 TSO7UC9520 23080 Sree Leo Enterprises Mixed Spent solvent
89 17.05.2021 2575 NLOTAA9766 21210 ML Chemical Industry Mixed Spent solvent
90 17.05.2021 2576 MHO04KF8669 28670 Sree Leo Enterprises Mixed Spent solvent
91 18.05.2021 20013 APO9WE146 15490 CWMP MEE Salts
92 18.05.2021 20014 AP16TY2496 15400 CWMP MEE Salts
93 18.05.2021 2577 MHO04FU2373 21420 Prateck Industries Mixed Spent solvent
94 18.05.2021 2578 GI16AU9677 17180 Sree Leo Enterprises Mixed Spent solvent
95 18.05.2021 2579 UP15PT2769 30710 MIL. Chemical Industry Mixed Spent solvent
96 18.05.2021 2580 MH04]18492 24020 Sree Leo Enterprises Mixed Spent solvent
97 18.05.2021 2581 MH43BP4216 21470 Sree Leo Enterprises Mixed Spent solvent
98 18.05.2021 2582 MHO04KF3348 24850 ML Chemical Industry Mixed Spent solvent
99 18.05.2021 2583 MHO04)U1907 22830 ML Chemical Industry Mixed Spent solvent
100 18.05.2021 2584 MH04GR9303 3760 Prateck Industries Mixed Spent solvent
101 18.05.2021 2585 MHO04GR9303 15670 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
102 18.05.2021 2586 MHO04GR9303 3710 Sree Leo Enterprises Mixed Spent solvent
103 19.05.2021 20082 APOIWS146 17400 CWMP MEE Salts
104 19.05.2021 20081 AP16TY2496 16230 CWMP MEE Salts
105 19.05.2021 2587 AP31TD6999 20110 Prateck Industries Mixed Spent solvent
106 19.05.2021 2588 MH041012023 20190 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
107 19.05.2021 2589 AP31TF5737 30960 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
108 19.05.2021 2590 MH04JK 8285 20890 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
109 19.05.2021 2591 MH04DS1703 19700 Prateek Industries Mixed Spent solvent
110 19.05.2021 2592 NLOTAE6958 4640 Prateek Industries Mixed Spent solvent
111 19.05.2021 2593 NLOTAE6958 24130 Sree Leo Enterprises Mixed Spent solvent
112 20.05.2021 20121 AP05TT9239 11650 CWMP MEE Salts
113 20.05.2021 20120 AP3ITG7488 11350 CWMP MEE Salts
114 20.05.2021 5906 AP39TS9397 30040 Zuari Cements Ltd Process Residue
115 20.05.2021 20147 AP31TW7894 17540 CWMP MEE Salts
116 20.05.2021 20146 AP31TW7896 10900 CWMP MEE Salts
117 20.05.2021 2594 MH04HD6339 18130 Sree Leo Enterprises Mixed Spent solvent
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S.No Date M“:’:“' Vechicle No Qty(kegs) Send to Vender Material Name
118 21.05.2021 5909 AP16TG4676 31150 I'he India Cements Lid Process Residue

119 21.05.2021 5912 AP3ITAG468 21510 Amidhara Mixed Spent solvent
120 21.05.2021 20196 AP21W3122 7970 CWMP Insulation Waste

121 21.05.2021 2593 MHO04GC4939 20530 ML Chemical Industry Mixed Spent solvent
122 21.05.2021 2596 AP31TGS351 25690 Vardhaman Chemical Industries Mixed Spent solvent
123 21.05.2021 2597 MHO4HD2768 27160 Sree Leo Enterprises Mixed Spent solvent
124 24.05.2021 5927 AP16TE7017 31110 T'he India Cements Ltd Process Residue

125 24.05.2021 5928 AP27TW9899 25750 Zuari Cements Ltd Process Residue

126 24.05.2021 20366 AP21W3122 13620 CWMP ETP Sludge

127 24.05.2021 20365 AP16TY2496 15640 CWMP MLEE Salts

128 24.05.2021 2598 MH46AR5170 23290 ML Chemical Industry Mixed Spent solvent
129 24.05.2021 2599 GJ16AU1059 19540 Sree Leo Enterprises Mixed Spent solvent
130 24.05.2021 2600 MHO4KF8478 25510 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
131 25.05.2021 5934 AP16TE7034 31690 The India Cements Ltd Process Residue

132 25.05.2021 20425 APOSTT9239 16300 CWMP MEE Salts

133 25.05.2021 20436 AP16TY2496 18680 CWMP MEE Salts

134 25.05.2021 2601 MHO4KF8942 24400 Prateck Industries Mixed Spent solvent
135 25.05.2021 2602 GJ1625945 19620 Sree Leo Enterprises Mixed Spent solvent
136 25.05.2021 2603 MHO4KF7802 26220 Prateek Industries Mixed Spent solvent
137 25.05.2021 2604 PB10DZ8925 23820 Prateek Industries Mixed Spent solvent
138 26.05.2021 20489 AP27W6586 19290 CWMP MEE Salts

139 26.05.2021 20493 AP21W3122 6630 CWMP Insulation Waste
140 26.05.2021 20502 AP16TY6485 9810 CWMP Insulation Waste
141 26.05.2021 2605 MHO04KF1954 13440 Prateek Industries Mixed Spent solvent
142 26.05.2021 2606 MH04JU7916 25030 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
143 26.05.2021 2607 MH43Y5701 8170 Prateek Industries Mixed Spent solvent
144 26.05.2021 2608 NLOIAE6957 26320 Prateck Industries Mixed Spent solvent
145 26.05.2021 2609 MHO04HD5682 22150 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
146 26.05.2021 2610 MHO04FJ3623 22050 Prateck Industries Mixed Spent solvent
147 26.05.2021 2611 MH43Y5701 11430 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
148 26.05.2021 2612 AP31TF5737 29170 Prateek Industries Mixed Spent solvent
149 27.05.2021 5949 AP16TY8896 26490 The India Cements Ltd Process Residue

150 27.05.2021 20550 AP16TY2496 13530 CWMP MEE Salts

151 27.05.2021 2613 MHO04KF3346 24280 ML Chemical Industry Mixed Spent solvent
152 27.05.2021 2614 MHO04KF7363 24200 Prateck Industries Mixed Spent solvent
153 27.05.2021 2615 MHO03CV2877 23130 Sree Leo Enterprises Mixed Spent solvent
154 27.05.2021 2616 MHO04FJ3715 18320 Sree Leo Enterprises Mixed Spent solvent
155 27.05.2021 2617 AP16TY7254 14220 Prateek Industries Mixed Spent solvent
156 27.05.2021 2618 API6TY7254 5630 Vardhaman Solvents & Chemicals Pvt Lid Mixed Spent solvent
157 27.05.2021 2619 MHO04KF8563 31360 Vardhaman Solvents & Chemicals Pvt Ltd Mixed Spent solvent
158 28.05.2021 2620 NLOIAE1226 24110 Prateek Industries Mixed Spent solvent
159 30.05.2021 20718 AP31TW7893 12220 CWMP MEE Salts

160 30.05.2021 20719 AP31TW7894 12650 CWMP ETP Sludge

161 31.05.2024 5963 WB11B9061 25140 Amidhara Mixed Spent solvent

Inspection ID : 1052-109-202106
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ANNEXURE- 1L

License NO: P/HQ/AP/IS/3184(P19751)
Validity: 31.12.2021
Class A : S60 KL

Class B: 20 KL

SR No Storage Tank NO Material Description  Starage | M< "
Raulls il i Capact
_'“_14_ __‘_3 BN 1001 8] Ethyl Acetate 20Kl I MsS &Claf,'. A !
IS 2-BST-1002 | 1o Propy! Alcohol 20 K| # MS | 1
L 3 2 RST 1002 | Petroleum Ether 90100 L sl ‘
& enioe | Eihansl = | S |Classh |
5 | 2851005 | ] {th'a"loi‘ —— A
(6 [oesti0s | mieneniciomi S0 e —
e -l ylene Di Chioride _ 50KI | Ms Class A
ot 12 BS1007 | Ethylene Di Chloride SOK | MS | ClassA
gi ) 5 2:118?; :o:uene oK | s ;cfm ‘
= e — |o uene . 50 Kl MS +_C_l_m;_s A )
S e r:lﬂene Chloride SO KI M5 [ClassA |
= ethanol SOKI MS | Class A
1; izgigig Methanol SOKI | Ms _FCIiasis“A&f B
Methanol SOKI MS Class A
14 2-BST-1014 Acetone 20Kl MS | ClassA
15 | 2-BST-1015 Cyclohexanone 20K MS | ClassA
16 | 2-BST-1016 O-Xylene 20l MS | ClassA
17 | 2-BST-1022 Diesel 20KI MS | ClassB

Below Safety measures taken

Water sprinkler systems available around the BST

Lighting arresters available

All materials MSDS available

All material Raw Material information matrix available

All RM stored according to their material comparability
Nitrogen blanketing system available for flammable materials
All storage tanks have containment bunds with dike valves
Al storage tanks and hose pipes are color coded
Neutralizing agents available

Sorbents pads are available to remove the spilled matenal
Spill leak collecting containers available

All drains are covered properly

All pathways are free from obstructions

Daily and weekly leaks Surveillance followed

Earthing interlock for pump and motor available

Leak collecting pit available

Trained employees handle the activity

Check list {ollowed for tanker unfoading

\'\\\\\\\'\\\\\\'\\\'\‘

Inspection ID : 1052-109-202106



License NO: P/HQ/AP/15/3502

Validity: 31.12.2022
Class A : 820 KL
Class B: 140 KL

BST-lI

(P139925)

SR No
B Storage Tank NO Material Description Cgtorage MS/SS Remarks

1 T apacity

3 | SEZ-BST-2003 i Stang o M5 | Class A

4| SEz-BST-2004 Ll o M5 Class

5 | SEZ-BST-2005 i 2K 0 e h

6 | SEZ-BST-2006 Methano 2K 2> el

7 | SEZ-BST-2007 ethand 221 2| e

z = Chloroform SOKL MS Class A

= e IPA 50 KL MS Class A
= SEZ-BST:201(9) Etr/\-\yl Acetate | S0KL MS Class A

cetone | SO KL M

11 | SEZ-BST-2011 Cyclohexane | SOKL M: 32322
12 | SEZ-BST-2012 1,2 Di Methoxy Ethane 50 KL MS | ClassA
13 | SEZ-BST-2014 MCL | 20KL MS | Class A
14 SEZ-BST-2015 IP Acetate SO KL MS Class A
15 | SEZ-BST-2016 Petroleum Ether 90-100 | S0 KL MS | Class A
i-g :Ei:igigg MTBE i 50 KL MS Class A
R = KLV'C}_ | S0KL | Ms |ClassA

~___Kerosine 20KL | MS Class B
19 | SEzZ-BST-2022 ~ Diesel | sokt | Ms |ClassB |
20 | SEZ-BST-2023 Djesel | SOKL | MS | ClassB
| 21 | SEZ-BST-2024 Diesel | 20kL | MS  [ClassB |

Below Safety measures taken

YVVVVVVVVVVYVYVYYY

Water sprinkler systems available around the BST

Lighting arresters available

All materials MSDS available

All material Raw Material information matrix available

All RM stored according to their material comparability
Nitrogen blanketing system available for flammable materials
All storage tanks have containment bunds with dike valves
All storage tanks and hose pipes are color coded
Neutralizing agents available

Sorbents pads are available to remove the spilled material
Spill leak collecting containers available

All drains are covered properly

All pathways are free from obstructions

Daily and weekly leaks Surveillance followed

Earthing interlock for pump and motor available

Leak collecting pit available

Trained employees handle the activity

Check list followed for tanker unloading.

Inspection ID : 1052-109-202106
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BST-lII

License NO: P/HQ/AP/15/3932(P276070)
Validity: 31.12.2022

Class A : 300 KL

Class B: 100 KL

SR No Storage Tank NO Material Description Storage MS/SS Remarks
1 DSN-BST-3001 S
Methanol 50 KL MS Class A
2 DSN -BST-3002 Toluene 50 KL MS Class A
3 DSN -BST-3003 Ethyl Acetate |  SOKL MS Class A
4 DSN -BST-3004 Acetone 50 KL MS Class A
5 | DSN -BST-3005 Ethanol T SOKL MS | ClassA
6 | DSN -BST-3006 IPA | sokL MS | ClassA
7 DSN -BST-3011 Diesel S0 KL MS Class B
8 DSN -BST-3012 Diesel 50 KL MS Class B

Below Safety measures taken

Water sprinkler systems available around the BST

Lighting arresters available

All materials MSDS available

All material Raw Material information matrix available

All RM stored according to their material comparability
Nitrogen blanketing system available for flammable materials
All storage tanks have containment bunds with dike valves
All storage tanks and hose pipes are color coded
Neutralizing agents available

Sorbents pads are available to remove the spilled material
Spill leak collecting containers available

All drains are covered properly

All pathways are free from obstructions

Daily and weekly leaks Surveillance followed

Earthing interlock for pump and motor available

Leak collecting pit available

Trained employees handle the activity

Check list followed for tanker unloading.

YVYVYVYVVVVVVYYYVVYYVYY
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BST-IV

License NO: P/HQ/AP/15/4088(P359860)
Validity: 31.12.2023
Class A : 450 KL

Class B: 50 KL
SR No Storage Tank NO Material Description Storage MS/SS Remarks
Capacity
1 SEZ-BST-4001 Methanol 50 KL MS Class A
2 SEZ-BST-4002 Methanol 50 KL MS Class A
3 SEZ-BST-4003 Toluene 50 KL MS Class A
4 SEZ-BST-4004 Toluene 50 KL MS Class A
5 SEZ-BST-4005 Ethanol 50 KL MS Class A
6 SEZ-BST-4006 MTBE = S0 KL MS Class A
7 SEZ-BST-4007 IPA 50 KL MS Class A
8 | SEZ-BST-4008 Acetone | s0KL MS | Class A
9 | SEZ-BST-4009 Ethyl Acetate | 50KL MS | Class A
10 | SEZ-BST-4010 Secondary Butanol |  50KL MS Class B

Below Safety measures taken

Water sprinkler systems available around the BST

Lighting arresters available

All materials MSDS available

All material Raw Material information matrix available

All RM stored according to their material comparability
Nitrogen blanketing system available for flammable materials
All storage tanks have containment bunds with dike valves
All storage tanks and hose pipes are color coded
Neutralizing agents available

Sorbents pads are available to remove the spilled material
Spill leak collecting containers available

All drains are covered properly

All pathways are free from obstructions

Daily and weekly leaks Surveillance followed

Earthing interlock for pump and motor available

Leak collecting pit available

Trained employees handle the activity

Check list followed for tanker unloading.

VYVYVYVVYVVYVVYVYVYVYYVVYVVYY
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh
Ministry of Environment, Forests & Climate Changoe
Government of India
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawad-520010

REGD.POST WITH ACK.DUE
Order No. SEIAA/AP /VSP/IND/07/2020/1971/157.09/153.11- 3¢ . Dt:28.06.2021
woq“
b‘ SEIAA, A.P. — M/s. Divi’s Laboratories Limited at Survey No. 397, 401, 402,
“ﬁ 403, 446, 676, 681, 682, 683, 700 to 709, Krishnapatnam Industrial Area,
Kothapatnam (V), Kota (M), SPSR Nellore District, Andhra Pradesh -
Environmental Clearance - Issued - Reg.
I.  This has reference to your EC application submitted through online on 01.07.2020

(SIA/AP/IND2/153518/2020), seeking Environmental Clearance for manufacturing of Bulk
Drugs Manufacturing Unit at Sy.Nos. 397, 401, 402, 403, 446, 676, 681, 632, 683, 700 to 709,
Krishnapatnam Industrial Area, Kothapatnam V), Kota (M), SPSR Nellore District in
favour of M/s. Divi's Laboratories Limited. The nearest human habitation viz.,

Yamadhmnepalem (V) exists adjacent to project site from the premises. The total area of the 51te
is 81.74 Ha (202.0 Acres). The total cost of the project is Rs.150 Crores. The details of the
production capacities of the project is as follows:

List of products and Quantities:

S. No. Product Chemical name Production
Capacity (MTPA)

1. | 1-(6-methoxy-2-naphthyl)ethanone 5000

2. | 2«S) - Acetoxy propionylchloride 72

3. | ATIPA DICHLORIDE 300

4. | 3- Hydroxy acetophenone 320

5. | p-methoxy phenyl acetic acid 780

6. | 2-(1-cyclohexenyl)ethylamine 540

7. | Octamandalate 780

8. | Dextromethorphan HBr 420

9. | 4-(4-chlorophenyl) cyclohexanecarboxylic acid 50

10. | Benzyladrinone HCI 500

11. | 2(n-butyl)-4-chloro-5-formyl imidazole 300

12. | Z-L Valine 180

i3. | C10-Dialdehyde 150

14. | 1,2,3-Tri-O-Acetyl-5- deoxy-n—nboﬁlranose 50

15, | N-Hydroxysuccinimide 60

16. | Dimethylacetylene di carboxylate 60
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S. No. Product Chemical name Production
Capacity (MTPA

17. | DL-2,2-dimethylcyclopropane carboxylic acid 10
18. | ACETONIDE 132
19. | I-Pentanol 84
20. | Astaxanthin 60
21. | B-Carotene 150
22. | Beta-iolidine ethyl triphenyl phosphene bromide 380
23. | Lycopene 25

24. | Canthaxanthin 5

25. | APO Carotenol 25

26. | Lutein 50

Total 10483

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The proposal has
been examined and processed in accordance with EIA Notification, 2006 and its amendments thereof.
The State Level Expert Appraisal Committee (SEAC) examined the application in its meetings held
on 04.03.2021 & 05.03.2021. The Proposal of M/s Divis Laboratories Limited., is for Environmental
Clearance for production of the bulk drug & Intermediates— 10483 TPM. This issue was earlier
examined by the SEAC in its meeting held on 8% .11® December, 2020. MoEF&CC, Gol, New Delhi
issued notification vide S.0. No. 1223(E), dated 27.03.2020 and MoEF&CC Office Memorandum
dated 13.04.2020, wherein " All proposals for projects or activities in respect of Active
Pharmaceutical Ingredients (API), received up to the 30th September 2020, shall be appraised , as
Category 'B2’ projects provided that any subsequent amendment or expansion or change in product
mix, after the 30th September 2020, shall be considered as per the provisions in force at that time."
Further it is extended up to 30th March, 2021 vide S.0. No. 3636(E), dated 15.10.2020. The
proposed project falls under Item 5(f) of the schedule of the EIA Notification 2006- Synthetic organic
chemicals industry (dyes & dye intermediates & bulk drug and intermediates). The Committee noted
that the PP has proposed the Bulk Drug & Intermediates manufacturing unit with production
capacity: from 10483 TPM. The project proponent has submitted the EMP, PFR, Risk Assessment
Reports. The Committee noted that earlier the issue was examined by the SEIAA, A.P., in its
meeting held on 15.12.2020 and refer to SEAC to examine the proposal after receipt of the CRZ
clearance. Now, the representative of the project proponent and their Consultant M/s. Ramky Enviro
Services Pvt Ltd., have attended the meeting. The committee noted that the Project Proponent has
submitted the land documents. The committee observed the land documents submitted by the PP is in
compliance with the MoEF&CC Office Memorandum F.No. 22-76/2014-IA-II1, dated 7% October,
2014. The committee noted that regarding CRZ clearance, the APCZMA vide Iletter
No.233/CRZ/IND/2020 dated 04.02.2021, issued the No Objection Certificate (NOC) for the
proposal for discharge of treated effluent 1727 KLD into sea through proposed pipeline at Survey
No. 397, 401, 402, 403, 446, 676, 681, 682, 683, 700 to 709, Krishnapatnam Industrial Area,
Kothapatnam Village, Kota Mandal, SPSR Nellore District, Andhra Pradesh. The Committee after
examining the project proposal, presentations, MoEFCC’ OMs, APCZMA recommendations and
detailed deliberations recommended for issue of Environmental Clearance to M/s Divis
Laboratories Limited., for the proposed project to manufacture of Bulk Drug and intermediates
for the production quantity - 10483 TPM and CRZ Clearance for the proposal to discharge of
treated effluent - 1727 KLD into sea through a proposed pipeline. The committee in the appraisal
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report clearly stated that they have approved the Form-J/II, PER/DPR and EMP for compliance by the
proponent. The State Level Environment Impact Assessment Authority (SEIAA), in its meeting held
on 20.06.2021 examined the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC for
production of Bulk Drug and intermediates for production quantity - 10483 TPA . The SEIAA,
A.P hereby accords Environmental Clearance to the project as mentioned at Para no. [ under the
provisions of the EIA Notification 2006 and its subsequent amendments issued under Environment
(Protection) Act, 1986 subject to implementation of the following specific and general conditions:

III a Part A, Special Conditions:

1.

10.
11.

The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
¢. The Eco sensitive areas as notified under Environment (Protection) Act,1986;
d. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.

The industry shall comply with the provisions of CRZ Notification,2011 and its amendments
thereof.

The industry shall segregate effluents into different streams i.e. High TDS and High COD,
High COD and Low TDS, Low COD and High TDS, Low COD and Low TDS in case of the
industry sending the effluent to CETP.

The industry shall implement monitoring of waste factors for different streams of effluent sand
solid waste.

The industry shall establish suitable scrubbing system in consultation with the APPCB.
The industry shall provide effective solvent recovery system.

The industry shall provide hazardous waste container (drums) cleaning/washing system
(Container detoxification).

The industry shall provide flow meter to measure quantity of stream consumed for MEE
system.

The industry shall provide magnetic tamper proof flow meters to measure quantity of different
streams of effluents generated and routed through the treatment systems.

The industry shall provide steam stripping system to handle volatile matter in the effluents.

The industry shall send hazardous waste to the authorized cement industries/ TSDF/ authorized
recyclers by properly maintaining the system.,

Part B. Specific Conditions:
1) Air & Noise Environment:

W

1.

The emissions from the coal fired Boiler of capacity — 1 x 24 TPH shall be routed through
cyclones separator followed by bag filters with the stack type and height fixed in
consultation with the APPCB. Adequate stack height shall be provided for D.G. Sets - 5 x
1500 KVA, 4 x 1250 KVA, I x 1000 KVA, 1 x 320 KVA as per CPCB norms & for
hazardous waste incinerator — 9.0 TPD.
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The process emissions containing the HBr, HCl, NH3, HF, H2S and Mercaptans shall be
routed through two stages scrubber system. The packing media in the scrubber is 25 mm
poly propylene rings. Scrubbed liquid shall be treated and reused or subjected to MEE.

Strict measures shall be taken to control odour with appropriate odour abatement methods.
Sub coolers for brine circulation shall be installed to reduce solvent evaporation losses into
the atmosphere. All the solvent storage tanks shall be connected to vent condensers with
chilled water circulation to minimize the solvent loss. The proponent shall install VOC
meter in the plant to monitor

The solvents shall be recovered by installing fractional distillation columns. The recovered
solvents shall be reused in the process or sold to recyclers authorized by APPCB. The
volatile vapours generated during process shall be routed through condensers and the
condensate shall be reused in the plant.

The area of the greenbelt shall not be less than 33% of the total area of the site. Greenbelt
with tall growing trees shall be developed along the boundary of the site.

Fugitive emissions from storage tanks shall be avoided by providing air condensers.

The proponent should provide appropriate PPE to the persons working in the unit and
suitable to their work place environment.

The proponent shall establish adequate number of air monitoring stations, including one
online station, in consultation with the APPCB and take appropriate measures to ensure
that the GLC shall comply with the NAAQM norms notified by MoEF&CC, Gol on
16.11.2009.

Measures shall be taken io comply with the provisions made under “Noise pollution
(Regulation and control) amendment rules 2010 dated 11-01-2010 issued by MoEF.

Water Environment:

10.

The total water requirement shall not exceed 3200 KLD (Fresh water — 2500 KLD &
Recycled water — 700 KLD) which includes for Process - 810 KLD, Reactor and Floor
Washings — 200 KLD, Boiler — 500 KLD, Cooling Tower - 700 KLD, RO / DM plant-
200 KLD, Domestic Needs — 100 KLD, Hostels - 170 KLD, & for Greenbelt — 520 KLD.

Waste water generation:

11.

12.

The total waste water generation is 2470 KLD, Out of that; 1002 KLD is from Process;
Reactor and Floor Washings — 180 KLD, Boiler — 425 KLD, Cooling Tower - 420
KLD, RO / DM plant- 200 KL.D, Domestic Needs — 90 KLD, Hostels - 153 KLD shall
be treated effluent meeting sea discharge limits shall be disposed into sea through a
dedicated marine outfall.

High COD & Low TDS shall be sent to incinerator / stripper, Low COD & Low TDS

shall be sent to conventional ETP and the Low COD & High TDS effluents are routed
to-MEE and rejects of MEE shall be sent to ATFD. High TDS & High COD effluents
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13,

4.

185.

16.

Solid Wastes:

17.

18.

19.

shall be sent to Stripper with scrubber followed by MEE & ATED, Stripper condensate
shall be sent to authorized vendors/cement plants. The condensate of the MEE shall be
sent to RO/ conventional ETP and treated along with LTDS & LCOD Effluents. The
permeate from the RO plant shall be used in the plant and rejects to MEE/Conventional
ETP. The domestic waste water shall be disposed into the septic tank followed by soak

pit

The proponent shall provide separate storm water drains and harvest the rainwater from
the rooftops to recharge the ground water.

Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells in and around project area in consultation with
the competent Ground Water Department. Data thus collected should be sent at regular
intervals to MoEF&CC, CGWA and CGWB, Southern, Region, Hyderabad.

Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with GWB. Suitable measures should be
taken for rainwater harvesting,

In case of Ground water usage, Permission from the competent authority should be
obtained for drawl of ground water, if any, required for this project.

Hazardous waste generated from the industry such as organic residue, salts, spent
solvents waste oils, used oils etc., shall be disposed as per the Hazardous and other
Wastes (Management and Tran boundary movement) Rules, 2016 and its amendments
thereof.

The Process residue — 11739 kg/day shall be sent to the authorized cement plants for
co-processing/ incineration at onsite / TSDF; Process Salts - 1152 kg/day shall be sent
to TSDF/ Authorized Vendors; ETP Sludge — 200 kg/day Shall be sent to TSDF for
secured land filling; Multiple effect evaporation or forced evaporation salts — 13658
kg/day shall be sent to TSDF Authorized vendors; Incineration Ash — 75 kg/day shall
be sent to TSDF; Containers & Container liners of Hazardous chemicals & hazardous
Wastes - Container 2000 no’s/month and Liners 5000 no’s/ month shall be sent to
outside agencies / authorized vendors after detoxification; Spent Carbon — 134 kg/day
Shall be recovered within the premises / to authorized re processers or recyclers; Used
oil/Waste lubricant oil - 100 Ltrs/month shall be sent to authorizéd re Processors
/recyclers; Spent Solvents - 200 kl/day Shall be sent to recovered within the premises /
to authorized re processers or recyclers; Mixed spent Solvent - 40 kl/day Shall be sent
to authorized agencies / for Co-incineration in cement industries; Spent acids - 187
kl/day Shall be sent to authorized agencies; Spent Catalysts - 200 kg/day Shall be sent
to authorized re processors/ recyclers; Ash (fly and bottom) - 30 Tons/day Shall be
given to Brick/Tile/Cement manufacturers.

The Organic and Inorganic solid wastes, Spent Carbon, process residues shall be sent to
the authorized users or recyclers approved by the APPCB.
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20.

Environment:

1.

2.

The proponent should strictly comply with the E-Waste Management Rules, 2016, and
report compliance.

The Project Proponent shall ensure that the transportation activity of the unit should not
cause any inconvenience to the public and comply with the local norms, if any;

The project shall implement the commitments, if any, made in the public hearing;

Part C: General Conditions:

1.

2.

10.

This order is valid for 7 years.

No further expansion, increase in production; or change in product mix or
technologies/land use shall be made without prior approval of the SEIAA.

The project proponent shall submit the copies of the Environmental Clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.

The Prior Environmental Clearance issued to this project along with the Approved
Environmental Management Plan (EMP) and the Approved DPR should be uploaded in
the project’s web site and be made available in the public domain.

The PEC main contents be displayed on permanent boards at the main entry of the
premises and at other prominent places.

The project proponent shall strictly adhere to its Environmental Policy approved by the
SEIAA, and shall be made available in their web site.

A separate “Environmental Management Unit” (With a laboratory) shall be set up with
all monitoring facilities.

A Separate Bank account need to be started for the budget allocated for the EMP and
the amount committed should be deposited before the project obtains CFE/CFO as the
case may be. The amounts allocated should not be diverted for any other purpose.

The funds earmarked for environmental protection measures (Capital cost Rs.3050.0
Lakhs & Recurring cost of Rs.275.0 Lakhs/annum) should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry and its Regional Office located at Bangalore.
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11.

12,

13.

14.

15.

16.

17.

18.

19.

20.

21.

The proponent before starting the operations, shall obtain all other mandatory
clearances from respective departments, including the CFE and CFO from the APPCB.

The project proponent shall meticulously follow the Form-1/2 of the application; and
approved EMP, for the purpose of all compliances.

Four ambient air quality-monitoring stations should be established in the core zone as
well as in the buffer zone. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with
the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the Ministry including its
Regional Office located at Bangalore and the State Pollution Control Board/ Central
Pollution Control Board once in six months.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease shall be taken.

Personnel working in dusty/polluted areas should be provided with protective
respiratory devices and they should also be provided with adequate training and
information on safety and health aspects.

-~QOccupational health -check up program for the workers should be undertaken

periodically..- A. separate environmental management cell with suitable qualified
personnel should be set-up under the control of a Senior Executive, who will report
directly to the Head of the Organization.

The project proponent shall submit Half-yearly reports on the status of compliance of
the stipulated Environmental Clearance Conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its
Regional Office, Chennai, SEIAA, A.P., Zonal Office of Central Pollution Control
Board, Bangalore, and A.P. Pollution Control Board,

The proponent shall upload the status of compliance of the environmental clearance
conditions including results of monitored data on their websites and shall update the
same periodically.

Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA, Andhra
Pradesh through the Regional Offices of Andhra Pradesh Pollution Control Board, who
would be monitoring the implementation of environmental safeguards, should be given
full co-operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF,
Regional Office to MOEF&CC, Chennai.

SEIAA reserves the right to cancel the EC issued at anytime, if EC has been obtained
by the proponent through suppression of any information or furnishing false
information upon which the project is appraised.
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22. Concealing the factual data in the compliance reports, or failure to comply with any
conditions mentioned above may result in withdrawal of the EC and attract action
under the provisions of Environment (Protection) Act, 1986.

23. The SEIAA reserves the right to alter/modify the above conditions or stipulate any
further conditions from time to time, in the interest of environment protection.

24. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010,

Sd/- Sd/- Sd/-
MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, AP, SEIAA, A.P. SEIAA, A.P.

To

M/s. Divis Laboratories Limited.

Sri Madhusudhan Rao Divi, Director (Projects),
7-1-77/E/1/303, Divi Towers,

Dharam Karan Road, Hyderabad,

Telangana-500015.
Copy to:
1. The Chairman, SEAC, A.P. for kind information.
2. The Member Secretary, APPCB for kind information.
3. The EE, RO: Nellore, APPCB for information.
4. The Regional Officer, MOEF&CC, GOI, Chennai for kind information.
5. The Secretary, MOEF&CC, GOI New Delhi for kind information.
6. Monitoring cell, MoEF&CC, GO, New Delhi for kind information.
7. The District Collector, Nellore District, Andhra Pradesh for kind information.
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Pre - Feasibility Report

1.0 Executive Summary

The Divi’s Laboratories Limited was established in the year 1990, with Research &
Development as its prime fundamental. Divi’s Laboratories focused on developing new
processes for the production of Active Pharmaceutical Ingredients (APls) &
Intermediates. The company in a matter of short time expanded its breadth of operations
to provide complete turnkey solutions to the domestic Indian pharmaceutical industry.
With five years of experience, expertise and a proven track-record of helping many
companies with its turn-key and consulting strengths, Divi’s Laboratories established its
first manufacturing facility in 1995, built on a 500 acres site at Hyderabad (Unit-1). The
plant comprises of 13 multi-purpose production blocks and has space for further growth
and expansion. Divi’s Laboratories had set up its second manufacturing facility at
Visakhapatnam (Unit-Il) in the year 2002 in a 350 acres site. The site has 14 multipurpose
production blocks. Divi’s Laboratories is planning to establish a few more units in Andhra
Pradesh. As a part of this, one unit has been planned at Ontimamidi Village, East
Godavari District in Andhra Pradesh for which necessary permission was obtained and for
the other unit planned at Kothapatnam Village, SPSR Nellore District, appropriate lands
have been identified and process of obtaining necessary clearance from statutory
authorities is in progress.

The proposed Divi's Laboratories Limited Unit in Krishnapatnam Industrial area is a
commercial facility for manufacturing APIs & intermediates with a firm commitment
towards environmental care. This proposed manufacturing facility would be established
in Krishnapatnam Industrial area with an area of 81.74 Ha (202 Acres) identified for
establishing multipurpose production blocks in Kothapatnam village, Kota mandal, SPSR
Nellore District of Andhra Pradesh.

Table 1 - Site Features

Name of the Project Divi’s Laboratories Limited, Krishnapatnam Industrial area
Land Area 81.74 Ha (202 Acres)
Survey Numbers 397, 401, 402, 403, 446, 676, 681, 682, 683, 700 to 709

14°10'05.82"N, 80° 05'55.00"E
14° 9'43.56"N, 80° 05'51.80"E
14° 9'43.74"N, 80° 06'24.21"E
14°10'13.64"N, 80° 06'29.57"E
14°10'16.20"N, 80° 06'16.88"E
14°10'05.53"N, 80° 06'14.13"E

Land Coordinates

o ks WN R

Nearest village Yamadhinnepalem, Kothapatnam SE (adjacent)

Nearest Railway Station | Venkatachalam 26 km NW

Nearest City Nellore (District Head Quarters) 33 km NW
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Nearest Airport Sri Venkateswara Airport, Renigunta 84 km SW
Nearest Highway NH 16 (NH5) 25 km SW

Water Supply Nearby Surface Water/Bore wells

Manpower Required 2200 (1000 supervisory and 1200 non-supervisory)
Working Hours On shift basis, industries to run 24 Hours
Estimated Cost Rs. 150 Crores

2.0 Introduction of the Project / Background Information

2.1 Identification of the Project and Project Proponent

As per EIA Notification S.0. No. 1533 issued on 14™September, 2006 and its subsequent
amendments, the proposed project falls under Project/Activity 5(f) i.e. Synthetic Organic
Chemicals Industry. This project/activity falls under Category ‘A’, as the project is
proposed to be located outside the Notified Industrial Area/Estate and requires
Environmental Clearance from Expert Appraisal Committee (EAC), Ministry of
Environment, Forest and Climate Change (MoEF&CC), New Delhi.

Mr. Rao Divi, the Project Proponent is the Director (Projects) of Divi's Laboratories
Limited. He is a post-graduate in Structural Engineering from Mysore University. He
started his career as a Senior Engineer with M/s Howe India and had executed several
off-shore and on-shore construction projects such as Vizag Outer Harbour Project. He
looks after environment management, project implementation, production planning and
regulatory affairs. He is responsible for implementing the new projects under capital
expenditure plans of the company, plant upgradation to comply with Food and Drug
Administration (FDA) requirements, environment management and overseeing logistics
at plant.

2.2 Brief description of nature of the project

M/s Divis Laboratories Limited has identified and purchased around 81.74 Ha (202 Acres)
of land from Krishnapatnam infratech limited for establishing the proposed APIs and
intermediates manufacturing facility at Krishnapatnam Industrial Area, Kothapatnam (V),
Kota (M), SPSR Nellore (D), Andhra Pradesh. The site is in close proximity (aerially about
120 km) from Chennai, Sri Venkateswara Airport in Renigunta (at about 84 km SW) and
Venkatachalam Railway station (at about 26 km NW). The nearest major town from the
site is Nellore (located around 33 km NW) which is also the district headquarters.

The production and manufacturing of APIs and intermediates involves the use of various
raw materials. In addition, chemical reactions like precipitation, substitution, addition
reactions and physical processes like centrifugation, purifications, solvent recovery etc.,
are also involved.

The project site photographs are shown as Figure 1.
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Figure 1 - Site Photographs
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2.3 Need for the Project and Its Importance to the Country and Region

Increase in population, continuous change in lifestyle and physical environment has
resulted in the increased demand for drugs and medicines to address the well-being of
mankind. The sustainable development of an Indian pharmaceutical industry is important
in order to make India one of the largest global providers of quality medicines at
reasonable prices. With huge experience, expertise and a proven track-record of helping
many companies with its turnkey and consulting strengths, the establishment of new
manufacturing units will enable easy availability, accessibility and affordability of drugs to
all groups of people.

2.4 Demand-Supply Gap

Divi’s Laboratories Limited has intended to develop and manufacture intermediates for
many MNC customers by undertaking contract research work for them. The project is
envisaged to meet the demand-supply gap in both domestic market and export market,
as APl demand is increasing day by day.
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2.5 Imports vs. Indigenous production
The project shall reduce imports of some intermediate products and also enhance the
foreign exchange reserves in view of the proposed exports of a few products.

2.6 Export Possibility

Divi’s have vast experience in the field of bulk drugs manufacturing and with all these
capabilities, they are proposing to supply the products within India and abroad by
establishing this bulk drug manufacturing unit.

2.7 Domestic / Export Markets
The bulk drugs manufactured in the proposed unit are expected to meet the demand-
supply gap in both domestic and export markets.

2.8 Employment Generation (Direct and indirect) due to the project
The proposed project for manufacturing of synthetic organic chemicals — bulk drugs &
intermediates requires substantial handling of raw materials, goods in process and
finished goods. The proposed project is expected to generate direct and indirect
employment to around 2200 persons under various categories (skilled, unskilled,
managerial staff, etc.)

» Supervisory 1000

» Non-supervisory 1200

3.0 Project Description

3.1 Location of the Project and Project Boundary

The site for the proposed project is located at Krishnapatnam Industrial Area,
Kothapatnam village, Kota mandal, SPSR Nellore District of Andhra Pradesh. The site is
surrounded by KPIL land (towards Sea) in the East, road in the West, KPIL land &
Reserved Forest in the North and village road in the South.

The location map of the project site is given as Figure 2. The 10 km radius google map of
project site is given as Figure 3.
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Figure 2 - Project location
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3.3 Details of Alternate Sites Considered and the Basis of Selecting the Proposed Site

For the proposed bulk drugs manufacturing unit, three sites have been identified at

various places of Andhra Pradesh. After a detailed assessment of various environmental

and financial implications, Kothapatnam village, Kota mandal, SPSR Nellore District of

Andhra Pradesh has been identified as the most suitable site for the proposed project.

The proposed site in Kothapatnam village is selected in view of environmental and

economic perspectives.

Table 2 - Comparison of alternate sites for the proposed project

Details Sitting Alternative Site - 1 | Alternative Site - | Alternative Site -
Guidelines 2 3
Land 1. 14°10'05.82"N, | 17°07'55.97"N 17°14'19.70"N
Coordinates 80° 05'55.00"E | 82°23'35.90"E 82°30'56.20"E
(Latitude & 2. 14° 9'43.56"N,
Longitude) 80° 05'51.80"E
3. 14° 9'43.74"N,
80°06'24.21"E
4, 14°10'13.64"N,
80° 06'29.57"E
5. 14°10'16.20"N,
80° 06'16.88"E
6. 14°10'05.53"N,
80° 06'14.13"E
Location - Kothapatnam (V), | Kona papaya | Vamavaram  (V),
Kota (M), SPSR | peta (V), | Thondangi
Nellore District , | Kottapalli (M), | (M),East Godavari
Andhra Pradesh East Godavari | District, Andhra
District, Andhra | Pradesh
Pradesh
Ecological At least 25 | None in the study | None in the | None in the study
Sensitive Areas | km area. study area area
Coastal Areas % km from | Bay of Bengal 2.1 | Bay of Bengal. | Bay of Bengal. <1
high tide | km, East <0.5 km, East|km, East, South
line and South East East and East
Flood plain of | %2 km from | There is no | There is no | There is no
Riverine system | flood plain | Riverine system in | Riverine system | Riverine system in
< 0.5 km. in < 0.5 km. < 0.5 km.
Buckingham Canal
—0.4 km West
Transport & | %5 km from | NH 16 (earlier NH- | NH-214; 10.6 | NH 16 (earlier NH-
Communication | highway & | 5) 25 km, South | km; North West | 5) 10 km, North
railway West Kakinada — Tuni | West

Mannegunta-

Beach road ,

Kakinada — Tuni

M/s Ramky Enviro Services Private Limited
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Details Sitting Alternative Site - 1 | Alternative Site - | Alternative Site -
Guidelines 2 3
Kothapatnam adjacent, South- | Beach road, <0.1
Road, adjacent to | South East - East | km, North West
site in South , and North.
Railway  station: | NH 16 (earlier
Venkatachalam- NH-5) 14.0 km,
26  km, North | North West
West
Major At least 25 | Kota Mandal | Kona papaya | Vemavaram
settlements (3 | km Headquarters, 15 | peta adjacent to | village, <0.2 km,
Lakhs km South West the site, East North East
population)
Rehabilitation & Not required RequiresR & R Requires R & R
Resettlement (R
& R) issues
Type of land Avoid Private land | There are nearby | Low laying area,
Prime Agri | belonging to | hatcheries and | water stagnation
Land Krishnapatnam villages during floods
Infratech  Limited
falling in
Krishnapatnam
Industrial area
Remarks Apart from the above mentioned suitable criteria, site 1 was selected for

the establishment of proposed project as the site is part of proposed

Industrial

corridor

of Visakhapatnam

-Chennai-

Bangalore at

Krishnapatnam Node approved by Government of India. The site is also

under the proposed Coastal Economic Zone.

3.4 Size or Magnitude of Operation

The total area required for setting up of proposed project is 81.74 Ha (202 Acres) and the

proposed manufactured products are given below.

Table 3 - List of products and manufacturing capacity

. Production Capacity
S.No Product Chemical name
(MTPA)

1 1-(6-methoxy-2-naphthyl)ethanone 5000
2 2-(S) - Acetoxy propionylchloride 72

3 ATIPA DICHLORIDE 300
4 3- Hydroxy acetophenone 320
5 p-methoxy phenyl acetic acid 780
6 2-(1-cyclohexenyl)ethylamine 540
7 Octamandalate 780

M/s Ramky Enviro Services Private Limited Page 9 of 26
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. Production Capacity
S. No Product Chemical name
(MTPA)

8 Dextromethorphan HBr 420
9 4-(4-chlorophenyl)cyclohexanecarboxylic acid 50
10 Benzyladrinone HCI 500
11 2(n-butyl)-4-chloro-5-formyl imidazole 300
12 Z-L Valine 180
13 C10-Dialdehyde 150
14 1,2,3-Tri-O-Acetyl-5-deoxy-n-ribofuranose 50
15 N-Hydroxysuccinimide 60
16 Dimethylacetylene di carboxylate 60
17 DL-2,2-dimethylcyclopropane carboxylic acid 10
18 ACETONIDE 132
19 I-Pentanol 84
20 Astaxanthin 60
21 B-Carotene 150
22 Beta-iolidine ethyl triphenyl phosphene bromide 380
23 Lycopene 25
24 Canthaxanthin 5

25 APO Carotenol 25
26 Lutein 50

Total 10483

3.5 Project description with process details (a schematic diagram/ flow chart showing
the project layout, components of the project etc. should be given)

The project is proposed for manufacturing of bulk drugs and intermediates. The project
consists of production blocks, facilities for the storage of raw materials, solvents and
finished product, water storage tanks, waste material yards, cooling tower, service
blocks, admin building, parking, canteen, ETP, STP, Coal storage yard, hostels etc. The
layout also consists of greenbelt all along the boundary, roads for movement of vehicles
and firefighting system. The site will have two entry and exit points. The detailed project
layout is given in Figure 4.

3.6 Raw material required along with estimated quantity likely source, marketing area
of final product/s, mode of transport of raw material and finished product

All the raw materials required for manufacturing are mostly available in India. There are
no banned chemicals/products proposed to be used in the project. It is proposed to enter
into long term arrangements with some of the raw material suppliers both in India and
overseas to avoid shortages at any time. The major mode of transportation of raw
materials will be through road/rail; however, Krishnapatnam port which is 10 km towards
north of the site will be used, if required.
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3.7 Resource Optimization/ Recycle and Reuse
New and creative approach will be adopted to enable less waste intensive production by

regular up-gradation of process technology. The byproducts, spent acids, fly ash etc., will
be given to authorized recyclers/reusers.

M/s Ramky Enviro Services Private Limited Page 11 of 26
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Divi’s Laboratories Limited, Krishnapatnam Industrial Area, Kothapatnam Village, SPSR Nellore District, AP

3.8 Availability of water its source, energy/power requirement and source should be

given

Water

The total water requirement for the proposed project is 3200 KLD, which will be drawn

from the bore wells and nearest surface water bodies. The detailed water balance is

presented in Table 4. The schematic diagram of effluent treatment plant is given as

Figure 5.
Table 4 - Water requirement and wastewater generation
Description Water Requirement Loss Waste W.ater
Fresh Treated | Total Generation

Process 810 -- 810 -- 1002
Reactor, Floor Washing etc 200 -- 200 20 180
RO / DM Plant 200 - 200 -- 200
Boiler 500 - 500 75 425
Cooling Tower 200 500 700 280 420
Domestic Needs 100 - 100 10 90
Hostels 170 - 170 17 153
Greenbelt 320 200 520 - -

Total 2500 700 3200 402 2470

Source of Water

e Water required for the proposed project can be drawn from both surface and

grou nd water sources

e Ground water is available at the depth of 15-18 ft.
e |t is proposed to have three bore wells within the premises to meet the

preliminary/ initial requirement.

e Govt of AP accorded in principle approval to allocate 5-6 TMC of water from

Kandaleru reservoir (dead storage) to the proposed industrial activities at

Krishnapatnam.

e Industrial water supply shall be requested from Govt of AP at the door step of the

Unit as per the Industrial Development Policy of Govt of AP.

e Alternative sources to meet the water requirement are

o Supply from Kandaleru Reservoir through a combination of open

channel/pipeline

o Supply from Somasila Reservoir through a pipeline along the riverbed

through Sangam and Nellore Anicuts and further conveyance through

Sarvepalli Channel

M/s Ramky Enviro Services Private Limited
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e Divis shall requisite the permission from the state government in this regard which
will be taken in due course.

e Desalination of seawater is another alternative to ensure continuous and assured
water supply to unit.

Electricity

The electricity requirement will be fulfilled by the nearby APTRANSCO substation. Further
requirement and power back up will be supported by proposed DG sets. The details of
power requirement are given in Table 5.

Table 5 - Power and fuel requirement

S. No Details Capacity/Units Remarks

1 Power 35 MW APTRANSCO

2 DG Sets 5x1500 kVA For emergency during power
4x1250 kVA failure
1x1000 kVA
1x320 kVA

3 Boiler 24 TPH Coal consumption 120 TPD

4 Incinerator 9 TPD For hazardous waste

incineration
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3.9 Quantity of wastes to be generated and Scheme for their Management/disposal

The details of solid waste and hazardous waste generated from production blocks and

ancillary facilities are given below in Table 6.

Table 6 - Details of solid waste/ hazardous waste and disposal

S. No | Type of Waste Quantity Method of Disposal

1 Process residue 11739 kg/day Shall be sent to the authorized
cement plants for co-processing
(or) for incineration at onsite /
TSDF

Process Salts 1152 kg/day To TSDF/ Authorized Vendors

ETP Sludge 200 kg/ day To TSDF for secured land filling.
4 Multiple effect | 13658 kg/ day To TSDF / Authorized Vendors

evaporation or forced

evaporation salts

Incinerated ash 75 kg/ day To TSDF

Containers & | Container 2000 | After detoxification, it shall be

Container liners of | no’s/month and | disposed to the outside

Hazardous chemicals | Liners 5000 no’s/ | agencies.

& hazardous Wastes. | month

7 Spent Carbon 134 kg/ day Shall be sent to the authorized
cement plants for co-processing
(or) for incineration at onsite /
TSDF.

8 Used oil/Waste | 100 Ltrs/ month Shall be sent to authorized re

lubricant oil. processors /recyclers

9 Spent Solvents 200 kl/day Shall be recovered within the
premises / to authorized re
processers or recyclers

10 | Mixed spent Solvent | 40 kl / day Shall be sent to authorized
agencies / for Co-incineration in
cement industries.

11 | Spent acids 187 kl/day Shall be sent to authorized
agencies

12 | Spent Catalysts 200 kg/day Shall be sent to authorized re
processors/ recyclers.

13 | Ash (fly and bottom) | 30 Tons/day Shall be given to
Brick/Tile/Cement
manufacturers
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3.10 Schematic Representation of the Feasibility Drawing for EIA Purpose
For development of proposed project in Kothapatnam (V), site screening, pre-feasibility
report, environmental impact assessment (EIA), environmental management plan (EMP)
studies, etc. for obtaining environmental clearance and consent for establishment from
statutory authorities are the main processes involved. The following procedures are
involved in the schematic approach for obtaining environmental clearance.

» Zoning plan indicating type of industries which can be established considering the
site location and market potential

» Submission of Form-1, prefeasibility report, draft ToR for appraisal to concerned

authority (MoEF&CC)

Obtaining official Terms of Reference from MoEF&CC

Y

» Baseline data collection for one season, Draft EIA report preparation compliance
with ToR
» Draft EIA report submission to SPCB for organizing public hearing

A\

Submission of final EIA report including public hearing minutes and action plan to
MOoEF&CC

» Obtaining EC from MoEF&CC

» Submission of CFE application to SPCB

» Obtaining CFE from SPCB

4.0 Site Analysis

4.1 Connectivity

The site is in close proximity (aerially 120 km) to Chennai and is about 84 km from the
nearest airport, Sri Venkateswara airport at Renigunta. It is at a distance of about 26 km
from Venkatachalam railway station in Nellore. Entry to the site is through an access road
of about 10 km which can be the point of access that connects back towards
Krishnapatnam Port.

The site is approachable from NH16 (earlier NH5) which is at about 25 km from site
expanded into a four lane road as part of the Golden Quadrilateral scheme. Further,
NHAI has the proposal to develop NH16 as six lane road (from Ichapuram to Tada)
considering the present and projected traffic from the upcoming industrial activities in
the coastal region of Andhra Pradesh.

The Krishnapatnam port, built and owned, all weather, deep water port is about 10 km
from the proposed project site. The proposed connectivity with the port will ensure quick
movement of goods and personnel. The impact on the existing traffic in the region is also
minimum as there is an existing rail cum road corridor from Venkatachalam, connecting
NH16 and the Chennai-Howrah trunk line to the port which can be used to assess the
proposed project site. A four lane expressway is developed on NH16 to Krishnapatnam
port from Venkatachalam. The area is well connected by the road network.

M/s Ramky Enviro Services Private Limited Page 17 of 26
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Buckingham Canal, which runs close to the project site is declared as the National
Waterway (NW) and is used for transportation between Chennai in the South and Krishna
river delta in the North. This waterway (NW4) is currently under redevelopment by the
Inland Waterways Authority of India (IWAI).

4.2 Land Form, land Use and Land Ownership
The land measuring 81.74 Ha (202 acres) has been bought by Divi’s laboratories Limited
for establishing the manufacturing unit of bulk drugs and intermediates.

Land of 202 acres is spread around several survey numbers and abetting on west side of
site with an access to local road from the frontage and on South side is the proposed
road. Abetting our site on East side is Yamadinnepalem village with a Reserved Forest on
North side boundary. The site is part of proposed Industrial corridor of Visakhapatnam-
Chennai-Bangalore at Krishnapatnam Node by Government of India. The site is also
under the proposed Coastal Economic Zone.

4.3 Topography (along with map)

The Topographical map of study area has been prepared using Survey of India Topo
Sheets (1:50,000 scale). The Topo sheet numbers are D44H15, D44H16, D4413 and D44l4.
The Topographical map of 10 km study area is given in Figure 6.

4.4 Existing land use pattern

The proposed site is located in Krishnapatnam Industrial Area, which is not a notified
industrial area. The proposed land doesn’t include any forest area and/or water bodies
etc. Bay of Bengal is at a distance of 2.1 km in East direction from the site. The eco-
sensitive map of the study area showing nearest eco-sensitive areas is shown as Figure 7.

4.5 Existing Infrastructure

There is no existing infrastructure in the proposed project site. However, required
infrastructure such as roads, storm water drains, compound wall etc., will be developed
after obtaining necessary permissions from statutory authorities.

4.6 Soil classification

The proposed site is located in Nellore District. Geomorphologically, the district can be
broadly divided into 3 distinct units, viz., western hills, central pediplains and eastern
deltaic & coastal plains. The proposed area falls under eastern deltaic and coastal plains.
The master slope of the area is from west to east towards Bay of Bengal. The sandy
coastal plain extends up to a distance of 5 - 6 km from sea coast. The predominant soils
in the study area are lateritic sandy and alluvial soils.

M/s Ramky Enviro Services Private Limited Page 18 of 26



384

9z fo 6T abnd P3NWIT 3IDALIG SIIIAIAS 04inUT AWy S/N

3.004.08 3.06L.09 3.05.02 326200

SIDEI] )| e— S— m— ]
0L 8 9 4 [

(»0IvvQ B €01¥PQ "ON J83ysodol)

3
TT0Z Ul paysiand ‘19ausodol 0000S:T 105 g
pasn a#21nos

S e aokenrTRn M i DMAATY SI0A Uy

Hasp

NDELD

¥ v s [ MY e o N (] S
iy et i oy S > bababt

“

E .- oy KB 0

£ - ~m— s — by o2 i
L

h B e I O Akt B4 (o plr

NOLLPE

HI
H1is

|

:

H
RADLPL

ETOANAS TYNDLLNIANOD
+ T e R AT T
10quwAs 33aysodoL

snipey Ly Q"D snipey Wyl mD
snipey wy z[ ] Asepunog mu_m...

KA0LP

puaba

NOEZLo0l

usapeld eiypuy ‘(a) SI0|BN YSdS
(W) e103 “(A) weujedeyyoy
uoRedoT 3s

ealy |e13snpul weuiedeuysiy|
D3I SBUI0JEIOgET S,IAIQ

a S

NOEZLPL

N

193ysodoy snipey wn 0T * ~
N

2.00..00 2.6L08 205.00 206208

snipes wy| 0T — eaJe Apnjs jo dew jeaiydesSodo] — 9 ain3i4

dV ‘10141s1Q 3J0||9N ¥SdS ‘@8¢e||IA weuledeyioy ‘ealy |elisnpu| weuledeuysiuy ‘panwi] sslu0leIoqe s,IAg

NOSHp



385

9z fo oz abod PAUWIT 3IDALIG SIINIIS O4INUF ANWDY S/

3,002.06 305406 200809 20808 300,068
I ET S824N0S Alepuooas JayiQ B sdey ajboog “asysedol [0S
e —— s— 19dUd39Y depn
Sl oL S SC 0
spey wisi [
smpe w01 [
higpunog syis 7777
1 R ¥
S s 5 i e
®s 1L 44 wedppiziepn 0 EaJy OAJISUSS-033 .
N €8 3y gy L3d
N b 43 weuedeuaiwe| oy
o e R pusber
m 6C 39 POy N
ﬁ Rixl &' {49 WweL ed2oN oIy (2]
| 3 zl {1y weusedonoy 20038 g5y
|- = uselpy dg weupduoy |4y
| wopsasig (uhaseuisg
A, s LEm hintl)) us *
ﬁ u-m\c_a__wﬁc g .-.s‘.ﬂ-;{ PRSI0 PUR DS AIFSRY 40 B mmz
08 &1 PAILDY ) Ly o) *
55 G o A 25 €44
Y N jebuag jo Aeg
. N oR Arenis3 2y neinddn 2] . * .
3 3 T o8 e 3 ZS3 44
M 0 euey weBupeng (3] N
vonsang (wy)aseuing
a5 L — &
BUG W04 SINDRY Wy 5| UIIIM EBY AARISLINED] (0151
iy £
2 €53 U0y T
™ redelysuy/
usapeld eiypuy ‘(a) a40jeN HSdS LX3L9HN
(W) 230y ‘(A) Weuledayio i
u o <
) OHESOVYS 2)is Pafo.d pasodoid wol) Shipes wy qT
uiyIm ease aanisuas Buimoys de,
B4y |elsnpur wewedeuysty o ! i,
N pajjwy] saji0jeloqen s,IAg dep aAnIsuas-023
3H02.00 305508 200108 30502 200-28

dew aA}ISuas 033 — 7 a4nSi4

dV ‘111S1Q 940||9N HSdS ‘©3e|IA weuledeylo) ‘ealy |elisnpu| weuledeuysiy ‘paywi] salioleloge] s A

NOGabh

Nabitbarh

NO& et




Divi’s Laboratories Limited, Krishnapatnam Industrial Area, Kothapatnam Village, SPSR Nellore District, AP

4.7 Climate Data from Secondary Source

The climate of the district is moderate and is characterized by sub-tropical climate. The
period from December to middle of February is generally the season of fine weather.
Summer season extends from March to May which is followed by monsoon from June to
September, then post monsoon from October to December and finally winter season
from January to February. The annual normal rainfall of the district is 1084 mm. The
peculiarity of monsoon in this district is that contribution of SW monsoon is far less than
that of NE monsoon rainfall. About 70% of the annual rainfall is contributed by the NE
monsoon. The mean daily maximum temperature in the district is about 39.9°C in May
and the mean daily minimum temperature is about 20.7°C in January. Temperature in the
district begins to rise from the middle of February till May. The relative humidity ranges
from 63 to 86% in the mornings, whereas it varies from about 51 to 74% in the evenings.
The climatological data of three decades obtained from the IMD station located in
Nellore from 1981-2010 is given in Table 7.

Table 7 - Climatological data — IMD station (Nellore)

Mean Rainfall Relative Mean Predominant

Month Temperature (°C) (mm) Humidity (%) wind wind

Daily Daily No. of speed directions

. Total 08:30 | 17:30

Max. Min. days (km/h) (From)
Jan 29.9 20.7 26 1.2 86 64 4.5 E
Feb 324 22.0 1.7 0.2 82 61 5.4 SE
Mar 35.1 23.9 3.5 0.2 78 61 6.4 SE
Apr 37.8 26.2 8.7 0.4 71 62 7.5 SE
May 39.9 28.4 43.1 1.6 63 55 7.9 SE
Jun 38.2 28.5 28.9 3.0 64 51 8.6 W
Jul 36.0 27.2 85.9 6.1 69 56 8.2 W
Aug 35.1 26.7 96 6.4 71 56 8.2 W
Sep 35.1 26.4 97.2 54 74 62 6.5 \
Oct 32.8 25.2 287.1 8.7 82 71 4.9 NE
Nov 30.1 23.2 290.9 9.1 85 74 5.0 NE
Dec 29.0 21.5 100.4 3.7 86 71 5.2 NE

Note — Source: IMD Climatological Tables (1981 — 2010)

4.8 Social Infrastructure available

All infrastructure facilities such as education, health and other social facilities are
adequate at the district headquarters Nellore. Major surrounding villages are having
basic requirements such as post offices, PHC'’s, banks etc.,
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5.0 Planning Brief

5.1 Planning Concept (type of Industries, Facilities and Transportation)

The need for the environmental administration of India to become active in the field of
environmental planning is founded in the Environment (Protection) Act, 1986, which
authorizes the Central and State Government to have the power to take all such
measures as it deems necessary or expedient for the purpose of protecting and
improving the quality of the environment and preventing, controlling and abating
environmental pollution. Since the carrying capacity of the environment is not unlimited
and some areas or ecosystems are more susceptible to adverse environmental impacts
than others, the unplanned and haphazard location of industries might substantially
increase the risk to the environment. Environmental planning is a proven tool for
reducing the impacts from such risks. However, this tool has seldom been used in this
country. Proper siting of newly planned industries and industrial estates is a strong
pollution preventive instrument that ensures environmental soundness of the industrial
development.

5.2 Population Projection

In 2011, SPSR Nellore had a population of around 29,63,557 of which, male and female
constituted 14,92,974 and 14,70,583 respectively. The sex ratio of the district is
1000:985.

In 2017, SPSR Nellore had a population of around 31,59,152 (considering decadal growth
of 11%)

5.3 Land Use Planning (break up along with Greenbelt)
The 81.74 Ha (202 Acres) land area for the proposed project is located in Krishnapatnam

Industrial Area. The detailed land breakup for the proposed project is given in Table 8.

Table 8 - Land breakup details

Description Area in Acres | Percentages
Built up area 42 20.8
Greenbelt Development 70 34.6
Road Network 20 9.9
Common Facilities Area 30 14.9
Future expansion 40 19.8

Total Area 202 100

5.4 Assessment of Infrastructure Demand (Physical & Social)

The project site is adjacent to Mannegunta- Kothapatnam road and is connected to NH
16 (earlier NH 5) which is around 25 km SW. The nearest railway station, Venkatachalam
railway station is around 26 km NW, which falls under South Central railways of
Vijayawada-Chennai section of Howrah-Chennai main line.
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5.5 Amenities/Facilities
The proposed project will develop all amenities required for safe handling of raw
materials, finished products, treatment systems for wastewater, hazardous waste,
gaseous pollutants etc.,

6.0 Proposed Infrastructure

6.1 Industrial Area (Processing Area)

The proposed project is designed based on the market value potential and demand
assessment study for sector of industries to be established in the proposed site. As per
the categorization of industries by state pollution control board, the proposed project is
placed under Red Category.

The processing area consists of production blocks, storage sheds, solvent storage yards,
service blocks, coal storage, ETP etc.,

6.2 Residential Area (Non processing area)
In the proposed project hostel facilities will be provided to 800 workers including
accommodation, kitchen, recreation and dining hall.

6.3 Greenbelt

Development of green belt as per MoEF&CC guidelines is conceived at the beginning of
the project. The distance between two plants will be kept minimum for thick green belt.
Regular maintenance of green belt will be done, dead plants will be replaced with new
ones as and when necessary.

6.4 Social Infrastructure

The proposed project shall be made available with all infrastructures that are required
for industrial purpose and also for the locals where they can be benefitted from the
infrastructure of the proposed project. The infrastructure for the proposed project
involves an establishment of centralized canteen, administration building, emergency
medical centre, guest Rooms etc.

6.5 Connectivity

The Project Site is adjacent to Mannegunta- Kothapatnam road and is connected to NH
16 (earlier NH 5) which is around 25 km SW. Venkatachalam railway station, around 26
km NW, is the nearest railway station to the project site which belongs to the South
Central railways of Vijayawada-Chennai section of Howrah-Chennai main line.

6.6 Drinking Water Management Source and Supply of Water
Water is considered as one of the major resources in industrial and domestic activities. It
is used directly in production and also for other utilities like floor and equipment
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washings, cooling, domestic purposes, green belt development etc. Provision of assured
water supply is vital for achieving sustainability in any development.

6.7 Sewerage System

Sewerage system is designed in proposed project according to the elevation and contour
profile. Sewage water generated form common facilities are transferred through pipe
line system and diverted to Sewage Treatment Plant. The treated water will be reused for
green belt.

6.8 Industrial Wastewater Management

The industrial wastewater will be segregated and treated in Effluent Treatment Plant
consisting of Primary, Secondary and Tertiary treatment units, based on TDS and COD.
Part of treated water will be reused for cooling tower, greenbelt etc., and the excess
treated wastewater after meeting sea discharge standards will be disposed into sea
through a dedicated marine outfall.

6.9 Solid Waste Management

Industrial waste is classified as hazardous and non-hazardous. The Hazardous wastes will
be treated as per the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016. Electronic waste will be processed as per E-waste Management
and Handling Rules 2016 and the Batteries (Management and Handling) Rules, 2010 and
its subsequent amendments.

6.10 Power Requirement and Supply/Source
Total Power requirement for the entire plant will be acquired from APTRANSCO. In case
of power failure, DG sets will be made available for respective units of proposed project.

7.0 Rehabilitation and Resettlement Plan (R&R)

The proposed project does not envisage any disturbance of local community or the
village since the land is purchased from Krishnapatnam infratech limited and fully owned
by the Divi’s laboratories Limited. The proposed project will not affect the home oustees,
land oustees and landless laborers.

8.0 Project Schedule and Cost Estimates
8.1 Likely date of start of construction and date of completion (Time schedule for the
project to be given).
The factors which are responsible for timely implementation of the project are:
» Arrangement of proper finance for the project.
Finalization of layout of the proposed plant.
Design of utilities and services.
Placement of orders for plant and machinery.

YV V V V

Arrangements for Govt. sanctions and supply of power.
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» Recruitment of personnel.

As per an initial estimate, around eight (8) months will be needed for implementation of
the project from the starting date i.e. from the date of receiving all the statutory
clearances for starting the project.

8.2 Estimated Project Cost along with analysis in terms of Economic Viability of the
project

As per initial estimate, the cost of the project works out to be around Rs. 150 Crores.
After examining the environmental feasibility, commercial and financial feasibility, it may
be inferred that the project will have a positive impact. The detailed cost breakup of the
project is given in Table 9.

Table 9 - Project cost breakup details

S. No Details In Rs. Crores Remarks
1 Plant & Machinery 9.5
2 Total Civil buildings 30.0
3 Production Blocks 30.0 | Cost towards
4 Pipe lines & insulation 6.0 | production and
5 Electricals & instrumentation 25.0 | ancillary units
6 Reservoir & cooling towers 2.0 | excluding land
7 Services and roads 10.0
8 Safety 3.0
9 ETP, RO, MEE, Greenbelt, etc., 20.0
- - - Cost towards
10 ETP drains, solar, Rain water harvesting etc., 10.0 EMP
11 Online Monitoring, AAQ Monitoring etc., 0.5
12 | Corporate Social Responsibility and ESR 4.0 Cost towards
CSR and ESR
Total 150.0

9.0 Analysis of Proposal

9.1 Financial and Social Benefits with emphasis on the benefit to the local people
including tribal population if any, in the area.

The proposed project is expected to bring significant socio-economic and environmental
benefits to the study area as listed below:

Activities under CSR
» Social awareness programs on issues such as sanitation and hygiene, HIV
Prevention Program etc., will be implemented
» Adult education and female education programmes are planned to the illiterate
adults and backward females of the villages in the project surrounding area.
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» Fishermen area development and fund for the development of infrastructure
such as roads, lighting, drinking water etc., will be allocated

Employment Potential

The project is going to create employment. During this project activity, people in the
project area will be recruited as skilled and semi-skilled workers by the company as per
its policy. Therefore, employment and income are likely to be generated for the local
people. So, the project will contribute in a positive manner towards direct employment in

the project area.

Thus, the proposed project shall usher in the social and economic upliftment of the
persons living in the vicinity of the project i.e. of society at large.
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Aquaculture over recent years has not only led to substantial socio-economic benefits such as increased
nutritional levels, income, employment and foreign exchange, but has also brought vast un-utilized and
under-utilized land and water resources under culture. Over the years this sector has witnessed
impressive growth where culture practices have undergone considerable intensification. The Present
study was carried out from 289 shrimp farmers in 32 revenue villages in 9 mandals of Nellore district.
The study is aimed at analyzing the factors affecting the socio-economic status of shrimp farmers in
Nellore District. The results revealed that, the Shrimp culture in these areas ignited a socio-economic
change in the local economy and reflecting the same at the state level. However, the shrimp culture is
facing many problems and constraints for like diseases outbreaks, quality seed etc sustainability. The
farmers suggested that, availability of quality seed and other issues need to be addressed immediately.
Sustainability of L.vannamei culture needs a integrated approach which requires understanding of
disease problems, water quality parameters on one side and also to analyse the socio-economic
problems of the shrimp farmers, farming practices, problems and constraints in shrimp culture on the
other side with appropriate government interventions is required for social acceptable, economically
viable and environmental friendly aqua culture practices which will help in win-win situation for the
stakeholders and the government.
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INTRODUCTION

Aquaculture is the most rapidly growing food production
sector in the world (FAO, 2000) and it accounted for 44.1% of
the total fish production. Presently India is the second largest
fish producing and second largest animal aqua culture nation
in the world. India has quickly become a major player in the
global shrimp industry, after the country initiated the culture of
L. vannamei in 2009 by importing Specific Pathogen Free
(SPF) brood stock. The export production of L. vannamei
increased from 18247 to over 4,00,000 metric tonnes in the
country during 2010-11 to 2017-18. (MPEDA, 2017). Shrimp
farming is an important activity in coastal waters of Andhra
Pradesh in India. The shrimp production has grown at
phenomenal rate during the year 1992-1994 and later stated
decreasing due disease outbreaks. The fresh water prawn,
scampi was introduced as an alternative to P. monodon in 1999
was also faced disease problem.

*Corresponding author: Srinivas, D.,
Department of Marine Biology, Vikrama Simhapuri University,
Nellore, Andhra Pradesh., India

After experimental studies in 2003, Government of India
permitted L.vannamei (Boone, 1931) in 2009 through import
of Specific Pathogen Free (SPF) brood stock. The L.vannamei
culture has grown significantly from 2009 in AP both in area
and production; more than half of the country’s production
comes from this state only. Presently, the shrimp farming is
synonymous with L.vannamei culture in Andhra Pradesh.
Nellore district which is the Aqua capital of the state with
8123.35 hectares under culture is a significant contributor to
the State Shrimp Production. The mandal wise total area under
culture along with number of farmers is shown in Table 1. The
L. vannamei culture in Nellore district gradually replaced the
P. monodon culture. Like monodon culture, vannamei culture
is also facing various problems and threats and is struggling
for sustainability as many diseases have been already reported.
Further, lack of availability of quality seed, problem of inbred
brood stock, production of seed from unregistered hatcheries,
high feed cost, spurious drugs, chemicals, usage of banned
antibiotics and probiotics, container rejections, issue of
traceability, unregistered farming, international market price
fluctuations and other related problems also upsetting the
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farmers. Very few studies have been carried out on problems
and constrains in shrimp culture, along with issues related
sustainability of L.vannamei culture. Therefore, the Present
study was carried out from 289 shrimp farmers in 9 mandals of
32 revenue villages in Nellore district. The study is aimed at
analyzing the factors affecting the socio-economic status of
shrimp farmers in Nellore District, problems and constraints
and also to identify the various issues from farmers point of
view, which in turn may help in drawing policy decisions for
the sustainability of shrimp aquaculture sector.

As these three regions are with predominantly culture areas,
the present study was under taken, to analyse disease
occurrence and socioeconomic profile of farmers and issues of
sustainability of L.vannamei culture.

MATERIALS AND METHODS

Sample design of the Study: The study was adopted in three
stage stratified purpose random sampling. In the first stage,
revenue mandals were selected based on the presence of

Table 1. Details Showing Mandal wise Brackish water area under culture area registered and unregistered in
Nellore District (Area in Ha)

S.No  Name of the Mandal No. of farmers Registered Culture Area Registered Culture Area Un Registered  Total Area Culture

1 Kavali 210 261.72 100 361.72

2 Bogole 300 538.25 189.55 727.8

3 Vidavaluru 194 628.82 57.64 686.46

4 Allur 109 550.45 183.75 734.2

5 Indukurupet 551 703.72 53.24 756.96

6 T.P. Gudur 146 1019.37 85.17 1104.54

7 Muthukuru 48 88.95 61.85 150.8

8 Venkataachalam 188 221.7 36.39 258.09

9 Chilkur 310 907.74 426.76 1334.5

10 Vakadu 199 494.42 184.28 678.7

11 Kota 163 330.87 100 430.87

12 Manubolu 286 252.13 304.11 556.24

13 Chittamuru 111 216.87 215.6 432.47
Total 2815 6215.01 1998.34 8213.35

(Source: Dept. of Fisheries, AP, 2016)

S.No. Study No. of villages Number of shrimp Total culture area
location covered farmers covered covered (ha)

1 Kavali — Allur 11 96 396.8

2 Nellore 9 98 313.6

3 Gudur-Kota 12 95 294.7

Total 32 289 1005.1

INDIA

Study area: Nellore district is known as Aqua capital of
India, where the shrimp production and culture area is
significant. The district lies between 13-30° and 15-6" of the
Northern latitude and 70-5° and 80-15 of the Eastern
Longitude and extending over an area of 13076 Sq.Kms. The
district is having a coast line of 169 Kms and most of the
coastal aqua farmers depend on marine shrimp culture sector.
For the study purpose, the Nellore district is divided into three
locations; Location 1: Kavali — Allur: 11 villages and 96
farmers and 396.8 hectares area were selected. Location 2:
Nellore region: 9 villages and 98 farmers and 313.6 hectares
area were selected were selected. Location 3: Gudur-Kota: 12
villages and 95 farmers and 294.7 hectares area were selected.

ANDHRA PRADESH

[4

NELLORE

brackish water area and areas of low salinity where shrimp is
cultivated. For the study, data was collected from 289
randomly chosen shrimp farmers using pre-tested
questionnaire from 32 revenue villages spread over in 9
mandals of three locations in Nellore district of AP for a
period of two ears i.e., from 2014 to 2016.20. Meetings with
various stakeholders were also held to assess the impacts of
shrimp farming in the study area on the basis of shrimp culture
practices and its impact on their Scio-economic life.

Surveys and data Collection: The present study made the use
of secondary as well as primary data. The methods adopted for
this study include pre determined schedule, meetings, rapid
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appraisal and surveys. The brief summary of the impact
assessment methods adopted by this study are presented in
Table- 2.

Table 2. Impact assessment methods adopted by the study

Sl. No.  Description of the method

1 Survey Method
a)Farmers registered with
CAA
b) Sample Survey

Description of the Units Covered

All farmers in the 32 villages

Selected shrimp farmers and non

farmers or other stakeholders

2 Rapid Appraisal Method
a) Focus group
discussions
b) Semi Structured

Farmers and Non farmers

1. Various farmers associations

interview with key members at
stakeholders / informants Village, mandal and state
levels

2. Village elders, Community
leaders and

Knowledgeable Persons
3. Government officials
4. Non Governmental
Organisations (NGOs)

Sources of the data: The primary data is collected by
interviewing the farmers, who are presently doing the culture
and also from the farmers who have abandoned the culture
recently. The opinions of the stake holders including, feed
manufacturers, seed suppliers, hatcheries operators, farm
labourers, operators and owners of processing and storage
plant units are also taken. Certain information is also gathered
from the shrimp exporters. The secondary data is collected
from the Department of Fisheries (DoF), Government of AP,
Marine Products Export Development Authority, (MPEDA),
Ministry of Commerce and Industry Government of India,
National Fisheries Development Board (NFDB) Department of
Animal Husbandry & Dairying and Fisheries, Ministry of
Agriculture, Government of India, Food and Agricultural
Organisation (FAO) and Office of the Joint Director of
Fisheries, Nellore district. The collected data was verified with
data MPEDA and statistics of Department of Fisheries,
Government of Andhra Pradesh for better reliable statistics. As
the brackish water culture is mostly in private sector and the
culture is a dynamic environment, the actual figures some
times vary with the data collected from the respondents.

RESULTS AND DISCUSSIONS

Socio — Economic Profile: A brief profile of the shrimp
farmers of the study areas in Nellore district is presented in
Table-3.1. It is evident that 43.3% of shrimp farmers had
education level of below 10th class (SSC), 35.6% were SSC,
12.8% are Intermediate, 8.0 % are graduate and 0.3% is above
graduation level. About more than three fourths of the farmers
(89.6 %) had other occupations (agriculture and business
sectors) in addition to shrimp farming and only 10.4 % have
aquaculture as only occupation. Most of the farmers are small
farmers, having a farm size of less than 2 Ha (49.5%) and
about 50.5 % of them were large farmers with more than 2 Ha
farming area. We can conclude that, shrimp culture is basically
a enterprise of small and marginal farmers in Nellore district.
The findings are in tune with the statistics of MPEDA and
Department of Fisheries. Most of the farmers had more than
five years of farming experience (90.4%). The villagers
reported that, the development of shrimp farming helped to
increase their income.

Table 3. Details Showing Socio- economic profile of shrimp
farmers in Nellore District

Profile Characteristics Frequency Percentage
a) Education

Below SSC 125 433
SSC 103 35.6
Inter 37 12.8
Graduation 23 8.0
Above Graduation 1 0.3
Total 289 100.0
b) Occupation

Aquaculture + Others 259 89.6
Aquaculture only 30 10.4
¢) Farm size

1=<2Ha 143 49.5
2=2-5Ha 101 349
3=>5Ha 45 15.6
d) Experience in culture

< 5 years 28 9.6

More than two-third of the farmers had regular contact with
feed suppliers and extension personnel of the Department of
Fisheries (DoF) and other fisheries institutional agencies. The
topics of the discussion included issues such as seed quality,
disease management and feed management. Their major
sources of information related to farming activity were feed
technicians, MPEDA and DoF personnel and others. The
farmers of 4.2 % only had received training in shrimp farming
related areas conducted by State Institute of Fisheries
Technology (SIFT), Kakinada and Marine Products Export
Development Authority (MPEDA). Most of them wished to
have training in disease prevention, seed quality detection,
water quality management, application of probiotics and other
advances in shrimp farming management practices. The main
sources of the information received in related to shrimp
farming by the farmers are given in Fig. 1.
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@ Feed technician

& DoF Personnel and MPED.
0 Private Aqua consultants
0 Other sources

Figure 1. Showing sources of information

Fig 1 depicts that 83.4% of shrimp farmers indicated that local
feed technicians and feed traders were their main source of
information related to farming. The local feed traders, due to
their sharing arrangement with shrimp farmers, regularly
visited farmers and provided all necessary information. About
7.5 % of respondents reported that institutional information
sources like MPEDA and the Department of fisheries provided
them necessary information. 5.5% of farmers indicated that
their information sources are from private aqua consultants,
printed literature like brochures, newsletters and leaf lets from
feed companies. The potential for high and quick returns on
investments makes the shrimp aquaculture industry very
attractive to farmers (Kim Nguyen ef al., 2005) The shrimp
culture in the district had made tremendous impact on the life
styles of the labour. It provided better standard of living and
improved their socio-economic status. Development of shrimp
farming has contributed enormously to the local economy as
well as that of the state (Kumaran et al., 2003).
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The development of shrimp farming led to development of
local infrastructure like link roads, transport, communication
facilities etc had been possible because of shrimp farming in
coastal areas. Similar results were also obtained by H.Vadher
and Kapila Manoj, (2014) in their study on socio-economic
profile of shrimp farmers of Gujarat state, India. The
development of infrastructure facilities like roads, approach
roads to the farms and transport facilities made situation more
favourable to the labour. The labour reported that every year
their standard of living has been improved resulting in increase
of income to a tune of 10 to 20%. Shrimp culture has been
listed as one of the priority sectors in India by the government
for increasing exports and thereby contributing to the foreign
exchange reserves (Swathi Lekshmi er al, 2013). The
important positive consequence of the shrimp aquaculture is
that, it provides regular employment to the men and addition
employment to the women directly. It also provides indirect
employment to both men and women due to growth of
ancillary and allied farm material needs. Aquaculture provides
an employment for the period of 6-8 months in a year. The
wages in the shrimp culture is generally double the wages in
agriculture and most of the labour prefers to work in shrimp
farms thus development of shrimp farming in Nellore district
has resulted in increasing the income of the farmers. The study
revealed in shrimp culture development, there is a growth of
shrimp ancillary industries particularly hatcheries and feed
plants along with development in feed and feed supplements
shops, JCB rental agencies, construction equipments, small
feed plants, etc. The Shrimp culture in these areas ignited a
socio-economic change in the local economy and reflecting the
same at the state level resulting in transformation of
livelihoods.

Problems, Constraints and Suggestions: Aquaculture in
these regions became a way of life. Though the
entrepreneurship skills and hard work abilities of shrimp
farmers will attend many challenges, new set of problems will
arise from time to time in shrimp farming. This became a
continuous cycle. The small and marginal farmers are mostly
affected with problems and constraints. The study revealed
that 66 % of the farmers consider diseases occurrence is a
main problem in culture which is also a main constraint.
Disease is now recognised as one of the most important
constraints to efficient and sustainable aquaculture production,
impacting on food security, socio-economic development,
profitability and trade (Subasinghe and Phillips 2002). Besides
disease problem the other problems faced by the farmers are
non availability of quality seed, high feed cost poor water
quality, lack of cooperation among farmers, current/power
tariff cost lack of credit and insurance and lack of timely
government support. Lack of availability of quality shrimp
seed from hatcheries is of great concern to 50% of the farmers.
The percentage of high feed cost (49%), poor cooperation
among farmers (29 %), poor water quality (21%), and power
tariff for shrimp culture (16%), lack of credit and insurance
(11%) and lack of government support (7%). Similar findings
of lack of availability of quality seed was also reported by
Rehaman et al., 2013. The small and marginal farmers are
more affected with due to spurious seeds and high feed cost
owing to their poor bargaining power. Middlemen are making
the situation from bad to worse for these farmers. Quacks are
fishing in these troubled waters. About 50% of culture ponds
in Kavali region are affected with disease problems, it is 64%
in Gudur and 74% in Nellore region. In the entire region
diseases occurrence is a common phenomenon and many

diseases are reported in the culture ponds. White Spot
Syndrome Virus (WSSV), Black Gill Disease (BGD), Running
Mortality Syndrome (RMS), Loose Shell Syndrome (LSS),
White Faecal Syndrome (WFS), White Muscle Disease
(WMD) and vibriosis are found in L.vannamei culture ponds
of all the three divisions of the Nellore district. White spot
disease is the biggest threat to shrimp farming in these regions.
The first recorded observation of white spot syndrome outside
East Asia appears to have been in India in early 1993, but the
outbreak was not regarded as serious at the time (Rajendran
and Vijayan 2000). The first serious epizootic commenced in
November—December 1994 in Nellore, Andhra Pradesh on the
east coast of the subcontinent (Mohan et al. 1998).

Suggestions: Farmers gave various suggestions for
overcoming their problems and constraints. The various
suggestions given by the farmers are shown in fig 2. More than
fifty percent (53%) of the farmers suggested that quality seed
from hatcheries should be ensured from registered hatcheries
by Coastal Aquaculture Authority (CCA). The quality of
shrimp seed from hatcheries is also the great concern for the
majority of farmers. Access to healthy and disease free seeds
were one of the major requirements of successful farming. The
finding is in line with the report given by Kumaran et al,
(2003) in his study on shrimp farming practices and its socio-
economic consequences in East Godavari District and also
report given by Dona et al, (2016) in his study on
occupational needs of shrimp farmers in Kerala. The other
suggestions include, need to control the feed rates by the
government. ensuring the contents and proximate composition
of chemicals and Probiotics on the label of the packet to be
used for shrimp farming, timely credit and insurance, Price
information dissemination to farmers, establishment of disease
diagnostic labs and provision of mobile labs at village level,
electric tariff concession, technical guidance in BMPs and
Government support of extension services. Further, shrimp
farmers felt that, the farmers should be educated on the
importance of Better Management Practices (BMPs)
particularly on water quality and they also felt that a separate
reservoir pond should be maintained for drawl of water and
filtration of water by every farmer. These findings are tune
with the similar problems/constraints presented by Mohan
Kumar 2007. The studies by Chanratchakool et al., 2002 also
revealed more or less similar findings.

Issues of Sustainability: Pillay (1998) has defined
aquaculture sustainability as “the wise and productive methods
of culturing aquatic animals and plants, using natural resources
in a manner that is environmentally non-degrading, technically
appropriate, economically viable and socially acceptable;
using the attainment and continued satisfaction of critical
human needs for the present and future generations”.
Development of shrimp farming in Nellore district has resulted
in increasing the income of the farmers. It provided better
standard of living and improved their socio-economic status.
Along shrimp culture development, there is a growth of shrimp
ancillary industries particularly hatcheries, feed plants and
aqua shops. Shrimp farming is highly resilient in Nellore
district. The farming system in the district has unique features
such that the shrimp culture is practiced in low saline waters to
creek based waters besides in medium and high salinity
waters. There will be mixing of bore well and creek waters
with fresh irrigation water for shrimp culture which leads to
social tensions and pollution issues at times. The issues of
common water drain, inlet and separate outlet have not been
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resolved in many areas of the district. Inspite of positive
impacts of shrimp culture, the negative effects like salinisation
of soils, conversion of agriculture fields into shrimp culture
ponds, pollution issues related to farms and shrimp ancillary
industries are causing social tensions. Studies by Bailey 1988;
Primavera 1993; Baird & Quarto 1994; Barraclough & Finger
Stich, 1996 shown that, modern shrimp farming has socio-
economic costs besides from ecological consequences. The
sustainability of L.vannamei farming is mainly depended on
the quality seed produced in the hatchery from the specific
pathogen free brood stock. The study on various issues and
problems in L.vannamei farming reveals that there is urgent
need to create awareness among the farmers to sustain the
culture. The farmers should stock healthy disease free seed
procured from registered hatcheries only. Implementing Better
Management Practices (BMPs) in field level and following
strictly the bio-security measures are very important for
sustainable L.vannamei farming in the state. In this connection
it was suggested that a mechanism for seed certification by the
state fisheries department has to be developed to ensure supply
of healthy and quality shrimp seed. Clear zonation of
aquaculture and agriculture areas is the need of the hour.
There is need to bring a comprehensive legislation on the
practice of BMPs in general and quality of seed in particular in
the shrimp farming. Barring few negative consequences, the
study reveal that the shrimp culture in these areas ignited a
socio-economic change in the local economy and reflecting the
same at the state level.

Conclusion

The results of the present study reveal that for sustainability of
L.vannamei culture an integrated approach is required by
understanding disease problems, water quality parameters on
one side and also to understand the socio-economic problems
of the shrimp farmers, farming practices, problems and
constraints in shrimp culture on the other side with appropriate
government interventions is required for social acceptable,
economically viable and environmental friendly aqua culture
practices which will help in win-win situation for the
stakeholders and the government.
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@)
urivariPalem

LEGEND
D- DIVIS SITE

Name of n_L Distance FROM SITE _L
Hatchery! KM

APPROX
COORDINA

M/s. Teknomin Aqua
Exports (1) Limited 2.19

147 9'0.89"N|
80°7'21.14"E

M/s.5ri Mahalakshmi
Hatcheries 2.54

1478'47.22"N
8077'27.70"E

M/s VSF Projects Limited 2.65

14°8'43.08"N
80°7'31.76"€

M/s.Ujwala Hatchery|

14°3'33.69"N
80°8'14.82"E

M/s Pradep Hatcheries

1473'31.95"N
8078'26.71"E

M S HATCHERY PVT LTD

14°3'30.29"N
80"8'27.14"¢

M/s. C.P.Aquaculture|
(INDIA) Private Limited

1473'20.31"N
80°8'29.07"E

M/s.S.S. Hatcheries|

1473'11.14°N
80"8'30.94"E

M/s. Neeva Aero|
Solutions{ KAUSALYA )

147 3'8.29"N
80°8'31.57"F

COASTAL PRAWN
HATCHERY

1472'52.55"N
80°8'35.12"E

SANTHI HATCHERY

1472'4474"N
80°8'37.22"E

M/s. Sri Hari Hara
Hatchery|

14%2'34.72°N
80°8'40.10"E

M/s.Shrimpex Hatcheries
Pvt. Ltd

1472'31.87"N
80°8'40.70"E

R R HATCHERY

1472°20.17"N
80°8'44.04"E

GK HATCHERY

1472'13.25"N
80°8'47.29"E

14°06'50.02" N 80°11'15.02" E
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Distance FROM

Name of the LAND FALL

3.No Hatchery Village Name Mandal POINT IN KM
M/s. Teknomin Aqua

1 Exports(l) Limited Srinivasa Satram Kota 2.19
M/s.Sri Mahalakshmi

2 Hatcheries Srinivasa Satram Kota 2.54

3| M/s.VSFProjects Limited Srinivasa Satram Kota 2.65

4 M/s.Ujwala Hatchery Thupili Palem Vakadu 12.34

5 M/s.Pradep Hatcheries Thupili Palem Vakadu 12.31

6 M S HATCHERY PVT LTD THUPILIPALEM Vakadu 124
M/s. C.P.Aquaculture

7 (INDIA) Private Limited Thupili Palem Vakadu 12.76

8 M/s.S.S. Hatcheries Thupili Palem Vakadu 12.95
M/s. Neeva Aero Solutions(

9 KAUSALYA) Thupili Palem Vakadu 13.08
COASTAL PRAWN

10 HATCHERY Thupili Palem Vakadu 13.59

11 SANTHI HATCHERY Thupili Palem Vakadu 13.87

12| M/s. Sri Hari Hara Hatchery Thupili Palem Vakadu 14.08
M/s.Shrimpex Hatcheries

13 Pvt. Ltd Thupili Palem Vakadu 14.19

14 M/s.Sri Balaji Hatchery Thupili Palem Vakadu 14.57

15 R R HATCHERY Thupili Palem Vakadu 14.56

16 GK HATCHERY Thupili Palem Vakadu 14.78
M/s.Five Star Marine

17 Exports Private Limited Thupili palem Vakadu 14.26




CAA| GOOGLE MAP PHYSICAL APPROX

LISTED LOCATION VERIFICATION COORDINATES REMARKS
14°9'0.89"N 80°

YES YES VERIFIED 7'21.14"E not known
14°8'47.22"N

YES YES VERIFIED 80°7'27.70"E OPERATIONAL
14°8'43.08"N

YES YES VERIFIED 80°7'31.76"E OPERATIONAL
14°3'33.69"N

YES YES VERIFIED 80°8'14.82"E not known
14°3'31.95"N

YES YES VERIFIED 80°8'26.71"E not known
14°3'30.29"N

NO YES VERIFIED 80°8'27.14"E OPERATIONAL
14°3'20.31"N

YES YES VERIFIED 80°8'29.07"E OPERATIONAL
14°3'11.14"N

YES YES VERIFIED 80°8'30.94"E OPERATIONAL
14°3'8.29"N 80°

YES YES VERIFIED 8'31.57"E OPERATIONAL
14°2'52.55"N

NO yes VERIFIED 80°8'35.12"E not known
14°2'44.74"N

NO YES VERIFIED 80°8'37.22"E OPERATIONAL
14°2'34.72"N

YES YES VERIFIED 80°8'40.10"E OPERATIONAL
14°2'31.87"N

YES YES VERIFIED 80°8'40.70"E OPERATIONAL
14°2'19.22"N

YES YES VERIFIED 80°8'35.86"E OPERATIONAL
14°2'20.17"N

NO YES VERIFIED 80° 8'44.04"E OPERATIONAL
14°2'13.25"N

NO YES VERIFIED 80°8'47.29"E OPERATIONAL
14°2'24.93"N

YES YES VERIFIED 80°7'36.42"E not known
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Unnamed Road, Srinivasa Sathravam,
Kothapatnam, Andhra Pradesh 524412, India

Latitude Longitude

14 150232° S22 28 3

LOCAL 08:57:16 MONDAY 10.05.2020
GMT 03:27:16 ALTITUDE -95 METER
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Swarnamukhi River Bridge, SH 379,
Ganganapalem, Burlavari Palem, Andhra Pradesh
524415, India

Latitude Longitude

14.030299° 80.094205°

LOCAL 10:06:07 MONDAY 10.05.2020
GMT 04:36:07 ALTITUDE -78 METER
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